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LOK SABHA

Thursday, April 18, 1963/Chaitra 28,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
'l"rnnster. of D.V.C. Office o Bokaro

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that part of .
the Damodar Valley Corporation Office
has been transferred io Bokaro:

(b) if so, whether West Bengal
State Government was consulted in
this matter; and

(c) if not, under whose initiative
the office was transferred?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No, Sir.

(b) and (¢). Do not arise.

Shri Subodh Hansda: May I know
whether it is a fact that some tine
back it appeared in the newspapers
that a part of the office had been
shifted from Calcutta in spite ot the
fact that the staff and officers of the
DVC Headquarters at Calcutta were
opposed to it, and if so, how many
people have been transferred?

Shri Alagesan: Some staff were
shifted to Maithon and not to Bokaro,

276 (Ai) LSD.—1.
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and that was in the interests of the
operation of the power stations there.

Shri Subodh Hansda: Since there is
a question of transfer may I know
whether it is not a fact that the West
Bengal Government have not been
consulted on this point, and if so,
why those officers have been trans-
ferred to Maithon?

Shri Alagesam: It is not correct to
say that the West Bengal Government
were not consulted. I myself had
consultations with the Ministers of
West Bengal on this matter, not once
but several times. They have agreed
to it in principle, but in view of the
emergency, they would like this step
to be taken in stages.

Shri S. C. Samanta: May I know
how many officers were involved in

this transfer from Calcutla to
Maithon?
Shri Alagesan: I think that the

number is 62.

ot fedsrT sE@: o, TEwa
¥ dgq ® s &1 W fAum
faarmr arag &= fagr @ G,
ST gg S v Awewm feafy
TR B T Ak qE FH T
qq S gl At A !

Mr. Speaker: He wants to  know
when the whole transfer would be
completed.

Shri Alagesan: [ am not able to say
that, It is a question of finding a big
sum also, nearlv Rs. 167 lakhs. So, a
decision has to be taken in the
balance, whether it will be very wise
to spend this huge sum and have the
transfer or to have the transfer effect-
ed in stages. I am not able to sav at
present when it will be completed, but
it should be completed as early as
possible.
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Dr. Ranen Sen: Has the attentinn
of the hon. Minister been drawn to a
statement recently made by tne Irri-
gation Minister of West Bengal in the
West Bengal Assembly to the effect
that no final decision has been iaken
by the Government of India in res-
pect of transierring the head office to
Bihar, and if so, may I know how
far that statement is correct?

Shri Alagesan: 1 should say that 1
have not seen that statement, but as
1 said, some time ago I had talks with
1he Chief Minister and the Minister
concerned with irrigation in West
Bengal. They have agreed to it in
principle, but they have urged that
we should consider whether in view
of the emergency and in view of the
large expenditure that this involves,
we should go ahead with it at such
speed. We said that we were not
very particular in moving it here and
now, but it would be done only in
stages and this has to be done in any
case in order to help proper co-ordi,-
nation and proper maintenance etc.

Nationalisation of General Insurance

4
( Shrimati Bavitri Nigam:
021 { Shri M, L. Dwivedi:
. Shri Bibhuti Mishra:
| Shri R. S. Pandey:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 201 gn the 15§th
November, 1862 and state whether any
final decision has since been taken re-
garding the nationalisation of General
Insurance?

The Deputy Minister in the Ministry
of Finance (Shri B, R. Bhagat): No
final decision has yet been taken.

With your permission, I may add
that it is our intention that during
the emergency no action in this direc-
tion should be taken.

Shrimati Savitri Nigam: May I
know whether it is a fact that several
times not only the economists of this
country but various other people have
strongly recommended and advocated
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that general insurance must be
nationalised as soon as possible.

Mr. Speaker: Government havo in-
dicated the decision that they have
arrived at it. Now, the hon. Mem-
ber is trying to argue it

Shrimati Savitri Nigam: May I
know what the difficulty is which
Government are facing especially at
the time of emergency and the reason
why they are not nationalising gene-
ral insurance?

Shri B. R. Bhagat: It would not be
in the mnational interest. The pro-
blems posed by the nationalisation of
general insurance are also such that
it cannot be taken up during the
period of emergency. There have
always been 1iwo points of view.
Although one point of view in  the
country has been to nationalise this,
there has been an equally strong
point of view that it would not be in
the national interest to nationalise it.
Both these points of view were there,
and Government have considered all

‘these aspects and have come to the

conclusion that during the emergency
it would not be wise to nationalise
general insurance.

Shrimati Savitri Nigam: Wha* are
the special reasons?

Mr. Speaker: Shri Bibhuti Mishra,

ot faufe f= o2 g ¥
i & admEr # e
w1 Aafrar & 6R 99§ Srew
urraET feafs § e 4% &
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Shri Ramanathan Chettiar: What
is the total premium obtained by
general insurance companies? Out of
the same, what is the proportion of
the foreign general insurance com-
panies and the indigenous insurance
companies?

Shri B. R. Bhagat: The gross pre-
mium underwritten was, for examgle,
in 1961—that is the latest figure avail-
able—for Indian insurers Rs. 31.85
crores and for non-Indian insurers
Rs. 12.06 crores.

Shri Rameshwar Tantia: [s it a fact
that the Controller of Insurance has
got wide powers of rules and regula-
tions over general insurance com-
panies?

Shri B. B. Bhagat: That is true.

Nt wiercw & F oemT

s 5 gwaww 2w F oeew dmn

¥ waEm § A # feadr o
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Shri B. R, Bhagat: The total assets

in 1961 of Indian general insurers
was Rs. 72.69 crores.
Shri H. N, Mukerjee: Could the

House know a little more specifically
why the emergency is being brought
into the picture? If it is in the inte-
rest of the country as a whole, the
emergency is a particularly propitious
period when wvested interests of this
industry can be persuaded to support
nationalisation.

CHAITRA 28, 1885 (SAKA)
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Mr. Speaker: Government has given
its decision. The non. Member is now
arguing to have a change in that
policy. That should be done in a diffe-
rent way.

Shri HL N. Muokerjee: When the
emergency is requisitioned as an ex-
cuse for doing certain things, we
should know why in particular the
emergency giveés out certain special
reasons for this kind ¢f conduct on
the part of Government

Shri Morarji Desai: There is no
excuse in this and nothing js trotted
out. I only said that during the pre-
sent emergency when there are seve-
ral other factors prevailing, it is not
possible to consider this in the man-
ner in which it has to be considered,
and it is not possible to come to a
conclusion also that it can be done.
It is bristling with many dificulties.
Those difficulties zannot be got cver
during the emergency. Therefcre, it
cannot be done. H

Shri Heda: Since general insurance
covers a number of {ypes or branches,
when Government collect data, would
they relate to branches of general
insurance or some of them cr would
Government think of a phased pro-
gramme?

Shri Morarji Desai: All these fac-
tors are under consideration,

Cut in Housing Schemes of States

+

[ Shri P. Venkatasubbaiah:
| Shrimati Vimla Devi:

| Shri Bishanchander Seth:

Shri Yashpal Singh:
I Shri Shiv Charan Gupta:
*922. { Shri Daji:

7 Shri S. M. Banerjee:

| Shri Indrajit Gupia:

| Shri Surendra Pal Singh:
| Shri Basappa:

[ Shri Maheswar Naik:

Will the Minister of Works, ITousing
ang Rehabilitatiom be pleased to state:

(a) whether it ig a fact that a num-
ber of States have proposed a cut in
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the housing schemes under the Plan
provision;

(b) if so, the reasons therefor and
the effect it will have on the indus-
trial housing and productive effort;
and

{c) the steps Government are tak-
ing to remedy the situatioa?

The Deputy Minister in the Ministry
of Works, Housimg and Rehabililation
(Shri P, 8. Naskar): (a) Yes,

(b) Due to Emergency,

(c) The matter was discussed with
the Planning and Finance Ministers on
the 15th and 16th of April, 1963,

Shri P. Venkatasubbaiah: Is it a
fact that the Planning Minister and
the Finance Minister hold divergent
views regarding the setting up of a
Central Housing Corporation?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
EKhanna): It will not be correct to
say that The position today is that
in the Third Plan, it has been laid
down or rather recommended that we
ehould have a Central Housing
Board. We have only to see whether
such a Board can serve any useful
purpose. If it is only duplication of
euthority, it will not serve any pur-
pose at all.

Shri P. Venkatasubbaiah: Do Gov-
ernment propose to impose a latu-
tory condition on employers to pro-
vide a certain percentage of houses
for industrial workers every year?

Shri Mehr Chand Khanna: This
matter has been discussed with . the
Planning Minister only two days ago,
and it is under our consideration.

ot wore Fog | § 9 A
ffr w fawa ¥ mee wh,
A Af AR 2T A A
=t qEeaATS A=, §ON sEETn
@Y, AT T TF & g I
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The Minister of Finance Shri
Morarji Desai): May I say there is no
question of any differences or quar-
rels amongst Ministers. It is all due
to newspaper stories, I do not know
from where they got it.

st qoame fog: wrw &1 R
Wy A @ ¥

st Jrereat kW s e
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Dr. L. M. Singhvi: Is the Govern-
ment in a position to state the pracise
scope of the divergence of views in
respect of the pros and cons of having
a Central Housing Board which is
prevalent in the Government? We
would like to know the considerations
for and against having a Central
Housing Board which was recom-
mended by the Planning Commission.

Shri Mehr Chand Khanna: This
question of the setting up of a Central
Housing Board has come up before
the House and twice before the Hous-
ing Ministers. We have discussed it
among ourselves in Delhi as well as
in Bombay. The general concensus
of opinion amongst the Ministers is
that this Board is not going to serve
any useful purpose. That is  the
view of the state Ministers. but the
Planning Commission feels that it
might be of some help and assistance
in mopping up funds. That is the
only point we have to consider
whether this Board will be in a posi-
tion to mop up funds during  this
emergency in addition to what the
Finance Minister is doing.

Shri Maheswar Naik: May I know
whether the Housing Ministers from
the States have supggested to the Gov-
ernment that the money earmarked
for the Housing Board should be
placed at the disposal of the State
Governments to restore the cuts?
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Shri Mehr Chang Khanna: What the
State Governments have done is this.
They have cut down their own alloca-
tions and diverted the money meant
for housing to other projects, and they
are asking the Centre to find more
tunds, and the Finance Minister very
rightly told them that if they made
an effort he was prepared to help them,
but that he could not fill up the gap.

Shri Shivananjappa: May I know
whether there is a cut in the alloca-
tion meant for rural housing alsc?

Shri Mehr Chand Khanna: It is an
all-round cut, and it will affect rural
housing also.

Shri P. R. Patel: May I know whe-
ther any allocations is made to subsi-
dise houses for the agricultural
labourdrs and agriculturists?

Shri Mehr Chand Khamna: I do not
think I deal wiht them. That is the
concern of the Ministry of Food and
Agriculture,

Dr. Sarejini Mahishi: What is the
pereentage of reduction in housing in
the various States, and which section
of the housing scheme is bemng sffect-
ed, specially?

Shri Mehr Chand Khanma: The re-
duction is to the extent of 50 per cent.
There has been a certain amount of
misunderstanding, which was clarified
by the Planning Minister only  {wo
days ago, namely that the directive
issued by the NDC and the Planning
Commission has been interpreted very
litcrally. The idea is that as for as
industrial housing is concerned, it
should be given a very high priority.
Unless we can put up houses for in-
dustrial workers, it will not help the
production programme in the country.

Shri Hari Vishnu Kamath: Is it a
fact that the State Governments have
heen asked by the Centre to raise
additional resources for these housing
schemes, and if so have they expres~
sed their inability to do so?

Shri Mehr Chand Khanna: No.
What the State Governments have
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been askeqg s this, that the money
meant for housing under the Plan
should not be diverted to other
projects,

Shri P. Kunhan: Is it a [act that the
progress of plantation labour housing
schemes is very poor, and if so, what
steps have bee ntaken for implement-
ing it?

Shri Mehr Chand Khamna: That is
so. The difficulty has been about the
element of subsidy. 7To industrial
workers we are giving a certain
amount of subsidy, about 25 per cent.
Now, what has been suggested is that
the same subsidy should be given in
the matter of plantation labour. The
Planning Minister is setting up a small
working group to examine this matter.

% AT A feew e
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The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): It is not right to say that
the Nepal Government has been de-
laying matters. Their engineers and
our engineers have been discussing
this question. The Gandak Board has
decided to make this an integral part
of the project, and as soon as tlhe
joint inspection that was decided
upon by the Government of Nepal
was held, they have given the grecn
signal and asked us to take over the
lands after depositing the money that
is required. The UP Government is
seized of the matter, and I hope the
construction will start soon.

ot W T oA, w7 AT
W ff a3z TAE A T FO

-
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Shri Alagesan: 1 had a talk with
the Minister for Irrigation in this re-
gard. They are very anxious tc take
up this work as early as possible
The only gquestion that will have to
be considered is that any work that
may be undertaken now should not
become infructuous after the mom-
soons set in.  Subject to that, they
will proceed with this work as quick-
I+ as possible.

=t W T AT 3 T a6
T agf fgar mar @0 7g A
area g & F=m gee 37 At H
FUAr AT YA A@gaar 2 27

Shri Alagesam: The Central Gov-
ernment will not give any aid.

Dr. K. L. Rao: May I know whether
bydraulic model studies have been
made or are proposed to be made to
study the effect of the embankments
on the left bank of the river?

snri Alagesan: All these studies
have been gone through and the align-
ment has been settled. It think only
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the work of construction remains to
be undertaken.

Dr. K. L. Rao: [ refer to model
studies of the effect of the right side
embankments on the left bank of tne
river. Have they been made?

Shri Alagesam: As far as my in-
formation goes all these studies that
are necessary, that should precede
such a work have been made, and
if anything remains to be done, it
would be undertaken.

=t ®o Ao f¥e™d: T ant ¥

W AT F W w FfEg
Fw srHErwE gt f g §7
&t §o Wo PR : AyrA EAHT
w1 gfewr [/ Ffag 9% Sffaq
TG A IW IE FT AEEAT AT AT
go fle FFX FASH F319 AT &
AW A A 9T AFT SAY Ay FIE
ug "Awar g fEar 20
Mr. Speaker: Whether any facili-
ties have been given to Nepa] Gov-

ernment in order to get tha: C._vern-
ment's consent—that is the question.

ot 4o 7o i\'g&s@ TH FA-
JIT w7 ATCAF R, IAHI OF @i fzar
mar 3, foreal a9g & qoa &1 @gq
a1 fgem oees & a9 s Iad gt
T & N HX 9RT geE ¥
gt qra WrIEER A S

Bhri K. C. Pant: What is the total
cost of this project and will Nepal
contribute any share of it?

Shri Alagesan: The project will be
entircly financed by us. I am  not
able to say the total cost.

Shri Sham Lal Saraf: When this
project is completed, wili it be a
multi-purpose project? Besides flood
protection, what will be the power
potential?

Shri Alagesan: 'There will be a
flood embunkment and also a canal
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It will mean irrigation also. So that
it is both for irrigation and flood
control.

gl ® W

+
*g oy, ) S ETTRTR Fat:
&3y Lt s

77 faqy= o Taw T T
Far fa .

(%) = ag a= & f& @ fa-
AT HRTAATT F ¥ qE D FT
W FTE FH gH AT 99 9€ T
L §

(@) afz g, at &1 T w
fasz WA ® gaafz &1 a9 &
fod e worr @1 &, WK

(n) afz g, da aw?

fre frm § wwRd (st xo
qowW): (%) wdr
T FFOT AR OTEE AR
wedl Wafg 2R E ame sEEd
LR F W T I FAW W W
gl
(&) s (7) == ®Fq Hae
FOF fRAft o w o A
TATET FERT AGE 2|
[ta) There has been an increase in
prices of silver since about the middle
of January 1963 on agccount of the
seasonal demand for the metal and in

sympathy with the rise 11  inicrna-
tional priceg of silver.

(b) ang (ch It is not possible to
indicate in advance any  proposals
which Government may have in this
regard.)

At ST deay - § g7 WA

T & owr S s EmE ¥
FAOCAGT §T FE {EAC ARIEHIT
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9T A qEar &, W} @, arfFe w%
|

st @o Wo WA : F1% &l WAL
T g ¥

ot ST a%ar (T ghEl
T g T At T e F AR
¥ g w5 faee g7

St go o WA: IET  Fuw
al a3 Arwe # frwaa 2 o f

o wmard Hgex §1 gafag
TATHAT  gEARET F g

THA @ FE T AR

ot ®F: ) wgkg Yaer ¥ fE
T F#2 #ET ¥ WS &7 Smd
qLAHTT AL 92T & | AfFET T4 Mo
o feet Mafaa 84 T
FAwH & FrAd @ gEfi 9T
AT W WEC g R ATdl 7
oI g &, avE WSy &7 osAiE
HETA F TR FA FT AET FT
frae g ?

=t To To WA : gIeT Tga FAAC
gom &Y\ afFT WY @ weT §, 3
4 ama & waddm aemt #
qEr FT AT AP AW LEER
9 freagr 91 #1853 H 98
T TET | THFT WAL A AT 93T
oA fewigs g1 & ST woEA
mifeal SR gEd awg ¥ fewiw a3
wE R M TN EAF awg ¥
g g Far g fF AT aga =
F wiw ag 7 @), 91 agd IEET
wHT q2IE) AfFT dgq I37 WA ALN
g9 1

ot ¥ @ FTAT AEAE W7

wETE WEIEG | Ag g5 S'9 SI9ET
Y qqET HRE aE
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st SwTRg T TTER v fadme
wfafw ar g ¥ oF g @
Tt F 9T W1 G AT 3@ AfafTEw
Fam @ Fowrq S 1 owTT
1 g1, fFa Wde 3T AET ¥ F=T
!

sit o Wo WA TF Fag F7 &l
T SfeT uEEl faT R FT wiE
# TaFar g1 & oA, (e%y A
qi€t &7 W FT IYY w93
ey @T WYC § WIS &Y ¥R
gy 9T fRatam g T | T &
Haw gfmr Y wHe ¥ W 39
W oA Fa ) A
IGFT 15 wyrEr WAT WYL AEY qar

2

=t STHEW T AW OFT oA
BN F FTRw AW F A= & frdw
Y @E FIAT "o F7 faan g,
T THIAC W Al AGl 43 £ 7

st To e wWT: BT AFAT P,
T M Fm wE< g1 afed S
¥ oFgrg F o9y Srex e fomAr
sdR-Fre g o faaar Sy
T & gw H, 9y ag faezw
wreg g TEfMe gEET WET
SaTeT A qEAr @)

Joint Board for Water Resources
of Nepal and India

+
[ Shri Maheswar Naik:
Shri Vishwa Nath Pandey:
*925. { Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Bishanchander Seth:

Will the Minister of Irrigation amd
Power be pleased to ctate:

(a) whether Governments of India
and Nepal have decided to set up a
joint Board for planning better utili-
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zation of the water resources in which

the two countries have a common in-
terest;

(b) the projects which have already
come into being or are in course of
execution under mutual agreement;
and

(c) hiow the investmeats .n these
projects have been shared by the two
countries?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) It has been agreed
between His Majesty's Gevernment of
Nepal and the Government of India
that to enable Nepal and India to ex-
change data and relevant information
in respeet of the projects and rivers of
mutual interest to the two countries
for planning their projects for the
maximum utilisation of the water re-
sources a technical Beard to be krown
as “Indo-Nepal Board for Irrigation &
Power Projects” ronsistiag of high
level technical experts be estab!:shed.

(b) The Kosi and the Gandax Pro-
jects are at present under execution
in accordance with the agreement that
have already been reached with His
Majesty’'s Government of Nepal. In
addition, the Government of India sre
executing the Trisuli Hyiro-Electrie
Project in Nepal under the India Aid
Programme.

(c) Full costs of these projects will
be borne by the Government of Ind:a.

Shri Maheswar Naik: May [ know
whether the Government of India
have assessed the size of the existing
water resources in which both Nepal
and India have got common interests?

Shri Alagesan: It is for that pur-
pose that this regular collecticn of
data, etc. will be done by both the
Governments and they will be ex-
changed. .

Shri Maheswar Naik: The hon,
Minister did not give me the figures
so far as the size of the available
resources is concerned. May I know
what will be the possible investment
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for the full utilisation of all  these
resources?

Shri Alagesan: I am not able to
give an estimate of the cost cf the
full utilisation of all the rescurces.

Shri P. C. Borooah: May 1 know
what will be the constitution and the
precise functions of this Board?

Shri Alagesam: 1 have given il in
the main answer. The Board will
comprise two representatives each of
ths two countries, the representatives
of His Majesty's Governmer:t of Nepal
being the Chief Engineer, Electricity
Department, and the Chief Engineer,
Irrigation Department, and the re-
presentatives of the Government of
India being the Chiet Engineer and
Joint Secretary, Ministry of Irrigation
and Power, and the Chief Engineer,
Central Water and Power Comunis-
=on.

sff fasamma qmga g AT A
&F ATd FTAT HITER FLA[ 7

Mr. Speaker: He wants to know
when it will commence work.

Shri Alagesan: It has been consti-
tuted and it is proposed that meetings
of this Board should be held as fre-
quently as necessary.

ot mme fag: aew Ao
qT AT FT FW AL 1€ Fq AF HIA
gm HEM T IEF aF FI A ?

WEqH WEWAW : ATF A A¥
e

it T g F#E AT or gvar
GHY A& &, A 3EF Hepid @ WY
21

WS AT qTH W1, IAH ag
Mranfae 2 e 3T A a9
2, 99 9T 918 79 T W AR § |
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Shri Sham Lal Saraf: May I know
if the work that is already being
conducted in  regard to the Kosi
project will also be inciuded in this
new scheme or whether that will be
taken up separately as is being done
al the moment?

Shei Alagesan: As [ stated in the
main answer, Kosi nand Gondak pro-
jects are being pursued. There are
agencies for that and this technical
beard will only survey the data that
will be collected and help in  the
prosccution of these projects.

Shrimati Savitri Nigawc: May I
know if the time factor has been kept
in mind and all these projects are
going to be completed becfore the
rainy season?

Shri Alagesan: These are huge pro-
jects, which will take a number of
years.

yut

SO At amar H5aY S
T AW W Al gwfoa zpw d fE
iz, FEY A famAr ¥ owemEr
T T A1 S 2I-gET Afzan § |
IO I &7 wEr e 3w
afal Fza w9 ajars W oA
§ afF = wme FTEEET WA,
a1 0 geT 3T 2, TH FTOM H
BEm AEd @UA gl AWTE HIT FIH0
gt FerT 9t @ 7 wmae gg A
ITH A H omT g arzEw avH
ag ¥ OFTEET

Shri Alagesan: May I know what is
the gquestion?

Mr. Speaker: He says, there are
small streams coming from the Nepal
side and they contribute to the flood-
ing of the area on this side wher the
monsoon comes, He wanis to know
whether Government's attention has
been drawn to that.

Shri Alagesan: It is true that in
the rainy season, there is a lot of
flooding that takes place. We have
taken certain steps to mitigate the
floods.
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Shri Bibhuti Mishra: What steps
have the Goverrment taken?

Shri Alagesan: Even in the previous
question, I have said one of the main
steps was the construction of  that
bund. There is another Chitauni—
Narai bund that has already been
constructed. The Kosi embankments
have been constructed. All these
have contributed to mitigate the
floods.

Shri Bibhuti Mishra: No reply has
been given to my question. I asked,
apart from Kosi and Gandak, there
are so many rivulets. There are em-
bankments in Nepal and during mon-
soon, they arz cut out and the rivers
flood the district of Champaran.

Shri S. N. Chatarvedi: May I know
what proportion the benefits of  the
projects, which have already been
taken up and are being financed ex-
clusively by our Government, will be
shared between India and Nepal?

Shri Alagesan: There are some
irrigation benzfits to Wepal. But most
of the irrigation benefits go to India.
The Triswdi project 15 a project which
we construct, which will be entirely
for the benefit of Nepal. We will be
spending money on tnat.

Excise Duty on Tractors
L

J Shri Subodh Hansda:
7 Shri Samnani:

‘Will the Minister of Finance be
pleased to state:

(a) whether it is a fazt that Gov-
ernment refund the excise duty to
manufacturers for tractors sold to the
actual farmers;

(b) if so, the amount refunded cn
this item during 1960-G1, 1261-62 and
upto end of 1962 to the Sood Earth of
Companies; and

*926.

(c) whether there is any procedure
to check that money so refunded is
actually passed on to the purchasers?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bbagat):
(a) Yes, Sir.
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)
Year Amount
refunded
Rs.
1960-61 . . . . . 1,42,500
1961-62 . . . . 4,12,500
April 1962 to December 1962 . 1,61,750

(c) The Central Excise Rules only
require that excise duty should be re-
funded to the manufaturer who had
initially paiqd it.

Shri Subodh Hansda: May I know
how it is assured by the Government

that the tractors are sold actually to
the farmers?

Shri B. R. Bhagat: 1t is difficult for
us to trace whether it is actually
being sold to the farmers. But it is
for the farmers to claim refund when
they buy the tractor from the manu-
facturer.

Shri Subodh Hansda: The Deputy
Minister said that it is difficult to
assure that it is sold to the  actual
farmers. May I know on what ac-
count the Government refund the
excise duty to the manufacturers?

Shrl B. R. Bhagat: When we give
the refund, we see that a certificate
is produced from the State Director
of Agriculture, the Ministry of Food
and Agriculture, the District Agricul-
tural Officer or any gaz:tted  officer
of the agricultural department.

=it frg Ao : gy & ST @A
g fF onit o et §1 iR
3 Hamr waT B, ¥ fewia R ?

s qo Wo WA : AT I AH-
i F fog @Y IEAr A &) wew-
W R FAF gR & gme
qEt ¥ EF AT 2, BAT Had
g g WK few axg w1 g g a4
2ar v g
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Shri Bamga: May [ koow if efec-
tive publicity is given to the fact that
this concession is being made in the
interests of the farmers ,and have
Government received any complaints
from any farmers that this concession
has actually not reached them?

Shri B. R. Bhagat: It has been pub-
licised through notification and it is
well-known. But we have received
representations that often times the
manufacturers appropriate the refund
and the farmers are not able to get
it. So we are at present considering
o proposal which has been made to
us, that tractors which are used by
larmers are only those tractors which
arc below 50 DBR power. If it is
true statistically, then we might
exempt them altogether. Therefore,
this is one of the considerations which
we are examining, and we are also
trving to see that the actual benafit
is utilised by the farmers themselves.

Shri Kapur Singh: May 1 know
whether in the near fufure there is
any hope of the tractors coming with-
in the purchasing capacity of an
aver:ge peasant proprietor?

Shri B. R. Bhagat: That is our hope,
and we are trying to do everything to
lift up the farmers.

Shri P. Venksatasubhaiah: May 1
know whether the same concession
is being extended to co-operative
farms?

Shri B. R, Bhagat: Tt is exier.ded
to every farmer.

Palai Central Bank im Liquidation

+
«g2; [ Shri P. Kunhan:
* . Shri Eswara Reddy:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 1075 on the
24th January, 1963 and state:

(a) whether the proposal for the
declaration of a dividend o the depo-
sitors of Palai Central Bank has been
placed before the Kerala High Court
by the official liquidator; and
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(b) if so, when the dividend is
likely to be paid to the depositors?

The Deputy Minister in the Minis-
try of Finance (Shri B, R. Bbagat):
(a) Yes.

(b) The dividend is expected to be
declared about the end of April 1563
and thz payment vall commmeénce 1n
June 1863,

Shri P, Konhan: The bank went in-
to liquidation in August, 1860. So far
only one dividend has been paid.
May I know what is the reason for
delaying the sccond dividend?

Shri B. B. Bhagat: There is no de-

.lay. We have to make the assessment,

get all the assets valued and recover-
ed. Apart from one dividend of 40
naye paise per rupee we have made
other payments like preferential pay-
ments, liguidation expenses and other
payments to secure debts. Ewverybody
below Rs. 250 has been paid. We
have made payment to the extent o*
Rs. 5,56,66,747. Another dividend of 12
nave paise, in addition, is going to be
declared.

Shri P. Kunhan: May [ know whe-
ther iti s a fact that prior to liquida-
tion the banks had paid income-tax
amounting to a few lakhs of rupees on
the plea that the bank haJ made pro-
fits when no such profits were nade
actually; if so, is there any possibility
of returning this amount o the ifqui-
dator for distributing it among the da-
positors?

Shri B, R. Bhagat: The liquidator
iz appointed by the High Court. It i=
for them to decide.

Shri A. V. Raghavan: WMay I know
whether it is a fact that persons who
have taken loans on the security of
fixed deposits are not allowed to adjust
their dues out of tne money; due tn
them?

Shri B. R. Bhagat: All these mat-
ters are being considered by the liqui-
dator. We have nothing to do about
them. The High Court and the liqui-
dator are looking ints them.
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Shri Morarka: May I know whether
the liquidator has finally determined
the total amount of advances which
have been found to be irrecoverable
or sticky?

Shri B, R. Bhagat: No firality as
regards that has been  determined.
The second dividend of 12 rave paise
has been declared in view of the
assets, both liquid and reahised. But
he has not come to any final decision
80 far as this matter is concerned.

Shri Eappem: May I know what is
the total cost of liguidalion so far?

Shri B. R, Bhagat: The liguida-
tion expenses so far have been
Rs. 12,44,871.

Shri Ramanathan Cheitiar: Has the
attention of the Government been
drawn to a petition filed by the offi-
cial liguidator before the Kerala Fligh
Court for recovering Rs. 2,88,00,000
from the directors; if so, may I know
fiow the liquidator is going lo recover
this amount?

Shri B. R. Bhagat: That matter is
before the court,

“Smuggling along Coastline”

*928. Dr. L. M. Singhvi: Will the
Minister of Fimance be pleased to
state:

(a) whether any steps have recently
been taken to build up a fleet of
launches to advance anti-smuggling
measures along the country's coastline;

(b) if so, the details thereof; and

(c) the outlay on the programme to
augment the present fleet of launches?

The Deputy Minister im the Minis-
try of Finance (Shri B, R. Bhagat):
(a) Yes Sir.

(b) Government have decided to
purchase 26 more launches over a
period of four years for checking
smuggling operations along the coun-
try's coastline. The deployment of the
launches would depend not only on the
numbers available but also on the

APRIL 18, 1963

Oral Answers 10368
exigencies of the situation as it arises
from time to tiine.

(¢} Theg estimated expenditure on
the purchase of the launches is
Ks 45 lakhs approxiinately.

Dr. L. M. Singhvi: May 1 know
whether any special scheme of incen-
tives has been formulated, or is pro-
posed to be formulated for those who
undertake this very hazardous func-
tion of patro]ling along our coastline
fer those who man the launches to
patrol the costline in order to prevent
smuggling?

Shri B. R. Bhagai: They are the
employees of tha Customs Departinent.
MNormally, officers are expected to per-
form the duty without expectation of
any reward. But, in some cases, when
they apprehend somebody, or perform
their duty in a way resulting in se:zure
of big amounts or at tha co:t of their
lives, suitable rewarils are given,

Dr. L. M, Singkvi: What would be
the foreign exchange component of the
aporoximate expenditure that has
becn indicated oy the Minister for
buying these launches?

Shri B. R. Bhagat: Almost the en-
tire Rs, 45 lakhs will be in foreign ex-
change, because it has tc be purchasad
from abroad.

Water Sapply for Greater Calcuila

*929, Shri H. N. Muokerjee: Will the
Minister of Health be pleased to state:

(a) whether the financial implica-
tions of the implementation of the
WHO. team's recommendations for
better water supply to endemic cholera
area in the greater Calcutta region
have been worked out;

(b} whether Government intend to
give financial help to such implemen-
tation and if so, to what extent; and

(¢) the position regarding work on
the projects involved?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a) to
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(c). Although a W.H.O. Consultant
Team has made a review of the Water
Supply & Drainage problems of the
Calcutta Metropolitan area and have
prepared a draft Plan of Operation,
the engineering investigation of the
water supply and other problems have
still to be carried out, Until this in-
vestigation is complete, the financial
implications cannot be worked out.
A consortium of engineers has been
appointed to report on the Greater
<Calcutta project. This report is still
awaited.

Shri H N, Mukerjee: Last year, on
the Z5th of May, the Minister answer-
ed that the WHO Team’s report was
before the Government but the finan-
cial implications had not been worked
out May I know the reasons for this
very unconscionable delay, particu-
larly in view of the faet that the WHO
Team, whose report was placed on
the Table of the House in answer fo a
question on 30th April 1962, had made
some ominoius observations and said
that “either nothing would be done
and the area would be left to live in
disease, misery and economic decline
or we hiave to start on the long, hard
and costly road of rehabilitation of the
system prevailing there”? In view of
all that and the importance of the city,
I would like to know why there is so
much delay.

Dr. D. S. Raju: The WHO Special
Team has studied this problem and
made an assessment report in Janu-
ary 1960, to start with. According to
that report. a few recommendations
were made. One important recomnmen-
dation was about the formation of the
Metropolitan Authority statutory body.
Unfortunately. that has not come intc
existence so far. That hag to be done
by the Bengal Government and they
hope to do something before the end
of this vear, Another recommenda-
tion was that a plan of operation was
iy be drafted. That plan of operation
was completed and signed by
the Health Ministry and the WHO re-
presentatives in November 1962,
Thirdly, another recommendation was
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an engineering survey which was en-

trusted to a consortium of engineers

on the 15th of November. We are

awaiting the report of the engineers.

After that, further steps will be taken.

After all it is a very big problem

which has to be considered very care-

fully, taking all aspects into conside-

ration.

Shri HA N, Mukerjee: In view of
the fact that at the present moment
cholera is raging in the city of Cal-
cutta and the region where cholera
iy endemic is in terrible danger, may
I know if Government is really pur-
suing a system of priorities which par-
ticularly the Minister of Economic and
Defence Co-ordination might be
asked to look into?

Dr. D. S. Raju: As an emergency
measure, to deal with this problem,
the metropolitan planning organisation
bas submitted a report estimated to
cost Rs 75 crores. The report has
come to the Health Ministry. It 1s
being considered now,

Dr, Ranen Sen: In view of the fact
that the CMPO is being helped by
the Government of India and in view
of the fact that terrible delay is being
caused for the last three years in im-
proving the water supply for greaier
Calcutta, is there any plan of the Gov-
ernment of India to expedite this
arrangement to improve the water
supply of greater Calcutta?

Dr. D. S. Raju: I have just now
referred to the emergency scheme that
was submitted by the planning orga-
nisation. That deals with tube-wells.

Shri Dinen Bhattacharya: In viow
of the fact that cholgra is a contagious
disease which spreads from one place
to another, may I know whether the
acijacent wvillages of greater Calcutia
will be included in this scheme?

Dr, D. S. Raju: That will be in-
cluded in the Master Plan.

Shri H. N. Mokerjee: In view of
the fact that recent slum clearance
scheme have led to the transfer of
large numbers of people from the Cal-
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cutta Corporation area to the nearby
municipal areas like Baranagore, may
I know if any speciai steps are being
taken at least for the interim period?

Dr. D. S. Raju: No special steps
are being contemplated. I have al-
ready mentioned about the special
steps which the Government is taking
about the emergency scheme for water
supply.

Dr. K. L. Rao: May I know whether
the Government has considered the
filtration of the entire wa‘er supply
of Calcutta ag the most @applicable
rolution of the problem and, if so,
whether the Team will be asked to
submit immediately the estimated cost
of the filtration plant?

Dr. D, 8. Raju: All these things
will be taken into consideration at the
time of the Master Plan.

Shri K. C. Pant: In view of the
urgency of thig matter does Govern-
ment propose to draw up any time-
schedule according to which final de-
cisions must be taken on the recom-
mendations and action initiated?

Dr. D. § Rajun: The engineering
report is expected to be submitted in
three years' time. Till that report is
received we cannot proceed further,

Central Excise Reorganisation Com-
mitiee

+

th.r:i P. C. Borooah:
*930. 4 Shri Yashpal Singh:

Will the Minister of Finanee be
pleased to state:

(a) whether thg Central Excise
Reorganisation Committee hag sub-
mitted its report to Government;

(b) if so, the Committee's main re-
commendations; and

(c) Government's decisions there-
on?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir.
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(b) and (c). The report is a lengthy
document covering almost all aspects,
administrative, technical ang organi-
sgational, of the Central Excise set-up.
It will have to be carefully examined
before the recommendations and Gov-
ernment’s decisions thereon can be
published.

Shri P. C. Borooah: What are the
main drawbacks which have been
pointed out by the Committee in the
present set-up?

Shri B. R. Bhagat: We are looking
into the report.

Mr. Speaker: Unless the report is
examined by the Government, what
can they say?

Shri P. C. Borooah: What is the
total amount of Central excise duty
which is still lying uncollected in
arrears?

Shri B. R. Bhagat: Tt is very nezli-
gible. But to give that answer I need
a separate notice.

st faufa e . ow & By
¥ §z9 uwew & feaq @Y feuddz
HAT-AT FH FLA 8, WY TR
e, AR ISR Y wwEA
| @& FY OF AT9 FT I F GIHTCHT @AF
= A g s 738
m——

@t fae To WA :  wasw i
| o Fge wrTRd o A9 A E) A
' fdw o gaT st ¥ fol veETE
F feurédiz ux €Y 21

ot qyare fag 0w o A
q Ol fawifon 3y & fr offmeq o
Foaeftiten qT T P A o ?

g W@ o fawfEd s
? g ag wt Fa A Jarv A 8,

/ ag wARr mtET w1 72 § A T

I@ OAMIS EE

R TE s,
mmsmgﬁnmsrﬁfrﬁm
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frd¥e - 27 ¥ feaeT gw & 4r WX

T qx foig & ¥ w9 femm wAw
Tt ?

st o o W : fOR 3 H

a1 FTr gug O afed o o

FRT Y T T |

ot e fag :

# feawm awa s ?

(v su< 7T foar ma)

Shri Sham Lal Saraf: May I know
whether the recommendations of this
Re-organisation Committee includes
the putting into proper place of such
of the officers and officials who have

been transferred to Central Excise
from the Jammu and Kashmir State?

E AT G

Mr. Speaker: Again and again hon.
Members are asking about the details
of the recommendations.

Shri Sham Lal Saraf: What I want
to know is this. Do these recommen-
dations include the placing in pro-
per jobs of such 9f the staff as has
been transferred from places iike
Jammu and Kashmir State?

Shri B. R. Bhagat: I said that it
relates also to organisational matters
and that would be one of the mat-
ters for consideration.

Return of Mortgaged Gold

*931, Shri Sham Lal Saraf: Will the
Minister of Finance be pleased to
state:

(ay whether it has been made per-
missible for the dealers and business
houses to return mortgaged Gold;
and

(b) the conditions imposed on the
mortgagor ond the mortgagee for this
return?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). A statement furnishing
the required information is laid on
the Table of the House.
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STATEMENT
Gold ornaments pledged with

dealers who have applied for licences
under Rule 126 E of the Defence of
India Rules (relating to golg control)
can be returned to the owners sub-
ject to the following conditions,
namely,

(i) the gold ornament has been
mortgaged with the dealer
prior to 10-1-1963 ang includ-
ed in the return in form Gold
Series No. 3 filed by the
licensed dealer;

(ii) the dealer is able to produce
satisfactory documentary
evidence to show that the gold
ornament hag actually been
pledged with him;

(iii) an officer not below the rank
of an Inspector of Central
Excise ig satisfied regarding
the genuinenesg of the tran-
saction; and

e (iv) the gold ornament is return-
ed by the dealer to the owner
in the presence of an officer
not below the rank of an In-
spector of Central Excise.

Instructions have been issued to the
Collectors of Central Excise, asking
to provide all reasonable facilities for
the release of the ornaments, in their
presence and under their supervision,
by pawnees or pledgees, who have
also applied for licences under the
gold comtrol rules

2. Dealers who have not applied for
licences under the gold control rules
have also been permitted to reutrn
the ornaments pawned or pledged
with them to the original owners.
The central excise staff will not actu-
ally supervise the return of the orna-
ments in these cases, but have the
right to satisty themselves that this
facility is not abused.

3 There are no restrictions under
the gold control rules op the return
of pawned or pledgeq items by per-
sons who are not dealers.

Shri Sham Lal Saraf: Mavy I know
whether since the promulgation of
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this Order the handling over snd-

taking over of this gold is working
smonthly?

Shri B, R. Bhagat: 'The statement
gives the details of the conditions in
which mortgaged ornaments can be
given back under the supervision of
the excise officers.

Shri Sham Lal Saraf: My question
is= whether since the promulgation of
this Order the transactions between
the mortgagor and the mortgage2 are
taking place smoothly

“Shri B. R. Bhagat: After this clari-
fication there shoulid not be any diffi-
culty.

Shri Sham Lal Saraf: What infor-
mation has the Government got?

Shri B. R. Bhagal: I do not know of
any difficulty. Tt the hon. Member
lets me have any information, T will
look into it.

Mr. Speaker: No violence has been
Teported. g

Shri Sham Lal Saraf: May I know
if the Government 13 fully aware that
clanaestinely ornaments are not pass-
ed on to fake mortgagees in the name
of pawned gold to be transferred?

Shri B. R. Bhagat: That is precisely
the reason. In the beginning it was
not provided for:; now after carefully
examining it we have tried to see that
the rules provide that in bona fide
cases this can be returned. In other
cases it will not be done.

Dr. L. M. Singhvi: May I know
how many applications of this nature
dare pending with the Government and
what is the maximum time taken in
prozessing these applications?

Shri B. R. Bhagat: No application
is pending with the Government. It
could be with the waricus excise
officers. It is very difficult to  give
the information.

sto&¥: gz Ao MR
wTize % ford & 135 $o F ATaRT
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oo fFar ar 1 3% Rt ¥ @@
F 91 g@ay fqwen, 3@ AeE
s g fawe & fFae 09 T
fare T WY |7 FTET B AR
tfr o fre § I fewartam 3
@ & W fewam fao @it &
ATCISE  WIATHZA §1 99 @ 2
I | EAE qT A FIEr AN
g

st To Yo WA : o qog ATE
frerer mar @y a SeeT A R
qg ST AN AL qTH R &

st w¥: ¥z gy F g e
wi A fraf

weaw WERQ : 3% FEd & (%
AH I SH A ST AR AN

ot A agdw @R IR
qra grft o
Shri B. R. Bhagat: That was 1ssued
on 20th March, 1963.

ot ®¥ : § AraAT ArEm g fF
faqr fod & aF AEET TEE A
fegortma 2 Y 9@ asdft & @
T !

&Y go To AMA: Y €1 T%-
Fq fad go & A argdE a9 9 IR
femage foar g & & Ay a5 € 0
for® qr STeHA AR § afwa Ry
forgin FesrmT &< fzam & ag Y e
g1 1 " fagi feraat @€
fear & = & wedw A g AT A
Arzaq T gl, It g qfaur w9
fas T |

Shri 8. N. Chaturvedi: May [ know
what would be the fate of ornaments
that were pledged or pawned after
10-1-1963? 5

Shri B. R. Bhagat: The same pro-
cedure will apply to them.



10377 Oral Answers

Shr: Bade: WMy question was. why
was it issued after 2'1|2 months?
What was the objection in issuing
the circular earlier?

A ¥ are & &% (TAFE s 4
T a9 HT&T Z A7 44T 7

fawr @t (ot wroroen @€ ) ¢

HIIHETA 42T 47 F1 ATAAEG gEET A
JEE | FS AR BE ZTRFAA a7 HL
AT T AL IHST TA adET & I
4 TET MIAITEE 4 | I T@AT
qgl | ITE AT FAT TAT |

Dr. L. M. Singhvi: ] had elicited the
iniormation as tn whether the Gov-
ernment know as to how long usually
it takes to Dprocess the applicaticns
and how many eppiications are pend-
ing with the Government. The Mi-
nister replied that no application is
pending with the Government. After
all, the:» authoritics are under the
Government and the Government can-
not disown the responsibility by that.
He may say, he dues not have the in-
formation now, that he will put 1t on
the Table of the House later. But he
cannot deny the information aito-
gether.

Shri Morarji Desai: When the in-
formation is asked for, we will cer-
tainly get it and give it. But today
it is not with me. It is the Gold
Board which deals with it. The Gov-
ernment does not deal with it direct-
ly. In future, there is no question of
applications pending hecause they
will be able to do it automatically.

ST TyTECy Fg7 areE o faerT

+

(=t fagwax wum :
*Ei?-JSﬂ‘Wow:

ot TEsyT  aifem

T warESm ST 9g 44T T FAT
F fF

(%) ¥ =g 7= ¢ f& woRmr
e Far g #1 fae s
1 Smen fem mar 2 AR
276 (Ai) LSD—2
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(s) afz g, atfam wx & ?

W {AEd § IO (e

o o T ) : (%) =@n (7).
SRET T AT ATAT 1 arad
frag wim awar svartar & faa
TAT  FAFAS HMEOT 9T foret &
3% g7 & § fTaar @mf
% fad 919 #37 &1 weamq faqroam
g

[ta) and (b) The proposal to ex-
tend the C.H.5. Scheme to the Central
Government servants in Bombay and
to non-Government population in
some selected areag in Delhi, on an
experimental basis, is under conside-
ration.]

ot fagmat wo=: gz s

STeaT § % 57 §5m@ W a4 A% fa=m
far s T fasr s @ F w9 7
s Aamm AT

Dr. D. S. Raju: T could not follow.
Mr. Speaker: Whal are the diffi-

culties in arriving at a decision and
when would it be conciuded?

Dr. D. S. Raju: Decision has been
taken. Last year we wanted to ex-
tend the schem:2 to Bombay But, in
view of the national emergency, we
could not do so.

st fagmT THE : Fur 9T T
2 f& ot o o R
7% fag it geeE =g 39T
wTT FeA #1 fawae g ?

Mr. Speaker: Is it contemplated to
apply this even to retired employees? -
Dr. D. 8. Raja: At the moment not;
they are not inclnded at the moment.

Shri Mahegwar Naik: May 1 know
why the scheme is extended to the
Central Government employees sta-
tioned only in Bombay and not to
other cities?

Dr. D. S. Raju: Somewhere we have
got to start extending.
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Shri P. R. Chakraverti: Is :t a fact
that the West Bengal Government has
derided to extend it to cover com-
mercial establishments and if so by
what time?

Dr. D. 5. Raju: We have no infor-
mation

Sarimati Savitri Nigam: May I
know how many more doctors will
be required when this scheme will be
extended and what more money will
be required for making this scheme
a success at Bombay?

Dr. D. S. Raju: If the scheme is ex-
tended to Bombay, it is estimated that
Liere are about 30,000 Central Gov-
ernment servants. It requires a hig
hospital also which we are negotiat-
ing to purchase, the Messina Hospital
with 150 beds, If #hat purchase s
completed, we will have to start about
8 schemes, probably on the same pat-
tern as we are having in Delhi.

Shrimati Savitri Nigam: I am ask-
ing how many more doctors. . . .

Mr. Speaker: She wants the num-
ber and the amount of money.

Dr. D. S. Raju: Money, 1 cuanot
give the exact figure. Each C.H.S.
dispensary will require 4 doctors,
three male and one female dactor.

Dr. Gaitonde: What js the popula-
tion that 15 going to be covered by
this?

Dr. D. S. Raju: About 30,000 Cen-
tral government sarvants.

Nt O dtE 0 7 32
aaar 9gar § fs wmard @mved
AT AT 9T aATs ATt 2——
AT F AW 97 TS A 2
a1 FHarteat ) dEaT 61 T Fo gAd
ST A0
Mr. Speaker: It depends on the

number of employees or population
in the locality?

Dr. D. S. Raju: 1t depends on the
number of employees. They must be
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availible at ome place, so that trons-
port difficulties may not arise.

Shri Dinen Bhaitacharya: May 1
know whether any representation from
the West Bengal Government has
been made to t'.: Central Government
with regard to extension of this
scheme in Calcutta?

Dr. D. S. Raju: No, Sir. There 15 no
information.

st gmqw fog 0 F@r d A
a&ar g fF 7o = F AT 34
nqe fie & awATg ® A N T
FTeT w1aT 2, S venifay  #fzaew
F1 ozq F@T TH AAEy F A =
N oZAT W 99 gERY § 7 TH &
“gi’" ar """ ¥ wanE faaar arfed o
ZH AR eyar Feard 2, o fF ogw A
IHFT AEE A2 |

wEw W™ s A1 oA
FTAT G E | oE WY TR FHA, AL
qaTe GaT &N |

st amare fag . A gErs s
a3 mfew fan omo & a2 wvw
T AT @ E 7

ey WEWeW : Wd §9 F ATH
# ;A g, A1 FF F e
FTZT FA |

Shri Sham Lal Saraf: May 1 know
whether the doctors that are appoint-
ed under this scheme are given cer-
tain amenities and whether providing
a Government house is one of the
amenities given to them?

Pr. D. S. Rajo: Wherever they ore
available, such facilities are given.

Food Adulteratiomn ip Delhi
+
[ Shri Yashpal Singh:

*933. Shri Bishanchaader Seth:
Shri Vishwa Nath Pandey:
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| Shrimati Renuka Barkataki:
| Shri Sideshwar Prasad:

| Shri P. R. Chakravert::

| Shri Ram Harkh Yadav:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that
poisonoug additions to fooq articles,
which cause slow poisoning of thous-
ands of consumers in the Capital has
been reported; and

(b) if so, the measures Government
adopted in this regard?

The Deputy Ministet in the Minis-
try of Health (Dr. D. S. Raju): (a)
and (b). Although adulteration of
food articles is reported slow poison-
ing of thousands of consumers in the
Capital has not been reported. The
Delhi Corporation, the New Delhi
Municipal Committee and Canton-
ment authorities have beep taking
action tg detect cases of adulteration
and to prosecute the offenders, Gov-
ernment is finalising proposals for
the amendment of the Prevention of
Food adulteration Act, 1954 to pro-
vide imprisonment without alterna-
tive, for adulteration.

=it ware fog o @ F 9 gE
g fo @ o # fead S0 & wrema

gu, fea=t &t 791 F o e

e g e ?

Dr. D. S, Raju: For this year I can-
not give figures. For last year I can
give figures,

ot woare fag . w®m Wi Ew
2 & o8 s s wwT § fF

@ F mafaw gz o § A 7w w
odr  gareT o orRan, Fogawt

Sfed HAT & W Hal !

Dr. D. S. Raju: This queslion has
been discussed recently and steps are
being taken to expedite the process
of prosecuting amd penalising the
people.

Shri Hari Vishnu Kamath: Has the

senior Minister been correctly report-
ed in the press as saying that these
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aduiterants are now producec on 1nass
scale in the country and if so, dous
the Government propose to not mere-
ly formulate deterrent, and drastic
measures for this purpose, but also
implement them and if so, what
michinery has heen devised for the
implementation thereof?

Dr. D. 8. Raju: In view of the fact
that the Preveniion o Food Adultera-
tion Act is being implemented. . . .

Shri Hari Vishna Kamath: I want
to know the answer to the first part
of my question.

Dr. D. 8. Raju: Amen:dments are
being brought forward to make the
punishment more deterrent.

Shri Hari Vishmu HRKamath: What
cbout the mass production of adul-
terants?

Dr. D. S. Raju: We have got the
machinery of drug inspectors all over
the country, and steps are already
being taken to prevent adulteration.

Shri Hari Vishna Kuisath: 1 went
to know whether the senior Minister
said three days ago in Calcutta that
these adulterants are being manufac-
tured on a mass production basis

Mr. Speaker: The hon Member
says that the hon. Minister of Health
had made such an announcement or
statement that they are being produc-
ed on a mass scale.

Dr. D. 8. Raju: It is very wmificu:t
to say on what scale they are bcing
produced but adulteration is goirg
on.

Shri Hari Vishna Kamath: The other
part of the question may be answered.

Shri Hem Barua: May I draw the
attention of the Deputy Minister to
the statement made by the  Health
Minister at Caleutta where she says
that these ingredients are produced
in factories, and there are factories
separately established for the produc-
tion of these ingredients to aculterate
food, and if that is a fact, what steps
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Government propose to take against
these factories enaged in this nefari-
ous task?

Dr. D. S. Raju: No special machi-
nery is necessary to find out those
factories. We have got the machi-

nery which is already existing, and
Wwe are going to strengthen this
machinery. e ¥ -

Shri Hari Visuna Kamath: It is a
serious matter, Sir, and I seek vyour
protection. It is a question of poison-
ing of the population on a mass scale.
The hon. Deputy Minister says that
no machinery is necessary for this
purpose. How can our people exist
then?

Mr. Spezker: What the hon. Deputy
Minister means to say is that there
is an adequate machinery already,
and no extra machinery is needed iust
at present.

Shri Hem Baruia: What action has
been taken against those factcries?

Mr. Speaker: A separate question
might be put. The Deputy Minister
is not ready with that information.

Dr. D. S, Raju: I said that we are

strengthening the present machinery.
st fagdmy TR . AwA, T8

U Igd  €@red §5¢ ¥ 39 959 H
=M qrId &1 mEzared fgar ar
dfs o= #27 F fag a6 g@m |
e g § ofed @| Fr A
¥ faetraz Xt 2+ A Fg SrAAT
Tear Z fF Fr e § mift 9%
FYE 4R I5TAT 2 fF wvEr AEAr #
gEUFeT dgra (F9 wrd | Atz 7@,
ar AT &1 AT T 7

Dr. D. S. Raju: For instance, in
Delhi, they had 14 food inspectors,
but now they are being increased to
24, That is how we are strengthen-
ing the inspecting staff.

st foa AW . F 7 ST

arear g % T@aswd g a4 arat
7y feadl @ AFFR  TAF AQ
1

AN
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Mr. Speaker: How many have been
prosecuted so far?

Di. D. S. Raju: I can give the figures
for 1961-62. During a perind of nine
months between 1st July, 1961 and
31st March, 1962, about 11,005 sam-
ples have been analysed, and in 1352
cases a fine of Rs. 3.43 lakhs was ccl-
lected, and 108 persons have been
convicted.

Shrimati Savitri Nigam: It was stat-
ed here in this Hous= that because of
lack of facilities for laboratory tests
these adulterated things were not
being tested properly. May I know
whether any efforts have been made

to make arrangements for more and
more laboratory tests?

Dr. D. S. Raju: Steps are being
taken. Two more laboratories are

being established in Delhi, that is,
analytical, laboratories.

Dr. Sarojini Mahishi: Has 1t  been
brought to the notice of Government
that there are certain specialised
shops which deal in commodities
which are helpful in adulteration of
food?

Dr. D. S. Raju: It has not come to

my notice.

Shri Kamalnayan Bajaj: There is a
general feeling among the people
that the punishments awarded in
courts for adulteration cases are very
little. What is the maximum punish-
ment given?

Dr. D. S. Raju: In the new amend-
ment, the punishment has been made
more severe. Conviction is being
made compulsory. It ranges {rom
4 months to two years.

FHET A G W AT

*g¥. ot OWim @ A
feard o fawre w5t 78 a9 &1 F0
Far fw -

(#)y Fr a7 a= § fr T T
Fr qEA G AT AT G FT W
% gwear e v ;AR
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(=) afg &, ot a1 qJea=i &
@19 gHA arer @ w ¢ feafa § o
T O qETT ¢

frard silx faem aft s &
ufay (st do wo Fg@) : (F)
®(, g1 FIE( AGC AT G TCOT A
EUTIA 75 RAL, PEEI I WO
% faar may ar A & 39 w7, 1843
1 wETET QO F fEar

(@) 7@ @ f5 & qza=i
F AT ®A A9 SFF 9T |7 e
9T HEGT Z TAGT HET AT A% AQ F
qETE FY W &I HEGAT dF Avell aF
W "W FL agl W (el § IEAT
WEEIF B |
[{a) Yes, Sir. The diversion of the
Kosi river through the Kosi Barrage
was started on the 18th of February,

1983 and successfully completed on
the 31st of March, 1863

(b) The behaviour of the river will
need to be observedq for the next two
or three years, specially during
ficods, before an assessment could be
made of the effect of diversion on
the people living between the two
embankments.]

Srort NOTICE QUESTIONS

Catering Contracts in Constitntion
House

S.N.Q. 5. Shrj Hari Vishnu EKamath:
Wili the Minister of Works, Housing
and Rehabilltation be pleased to state:

(a) whether the Director of Estates
recently invited tenders for cateriny
in Constitution House;

(b) the number of tenders received,
together with the details of rates
quoted by each tenderer;

{c¢) whether any decizsion has been
taken ip the matter;

(d) if so. which tender has been
accepted; and

(e) if not, the reasons therefor?
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The Minister of Works, Housing and

Rzhabilitation  (Shri Mehr Chand
Khanna): (a) Yes.

(k) Five.

(c) Yes.

(d) The lowest tender has been ac-
cepted.

(e) Does not arise,

Shri Hari Vishny Kamath: May I
kiow why for catering in Constitu-
tion Hous, tenders were first invited
in “Torvember last, then no decision
was taken in the matter, and fresh
tenders were again invited last
menth that is, in March, and why it
was that the old contract was extend-
ed from month to month on an ad hoc
basis without taking any final decision
on the tenders received?

Shri Mehr Chand Khanna: For the
siaple reason that we were rather in
a period which was emergency. ...
(Interruptions). Yes, yes. Our inten-
tion then wag to convert Constitution
Heure into a sort of hostel for out-
siaers or for government servants I
hzag then personally requested and
2sked the 14 MPs living there if they
would like to move to Western Court
where  accommodation would be
provided to them; I also told them
if they wanted to go anywhere else,
accemmeodation could be made avail-
able to them somewhers else too.
That was the main idea.

Now the intention iz that we might
carry on with the present arrange-
ment for about 6 months more be-
cause Constitution House may be de-
molished and rebuilt. We may have
a new plan there. That is all under
consideration.

So, we have accepted the lowest
tender now.

Shri Hari Vishnu Kamath: May I
know what iz the position—I would
request you to throw some light on
it if the Minister cannot—in regard to
tenders, when tenders are invited,
they are received, and no decision is
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taken on them. and without assign-
ing any reasons fresh tenders are in-
vited? Is it regular, proper ang cor-
rect?

Shri Mehr Chand EKhaomma: The
tenderer remaing the same; the rates
were the same. There is no change
whatsoever. In fact, so far as the
tenderer is concerned, he seems to
be very popular because I receive a
large number of recommendations,
both oral and in writing, to have his
tender continued.

Shri Hari Vishnu Eamath: My
quecstion hag mot been  answered.
What is the position in law? Is it a
correct procedure? I am not talk-
ing of this particular tender, but
generally. Tenders are invited and
tenders are received....

Mr. Speaker: If he wants to dis-
cuss some other matter, he might
come to me and we can discuss that.
Other matters should not be brought

in here at presenf,

Sbhri Hari Vishnu Eamath: Not
other matters, but so far as this
question is concerned. May I know
the reasons for inviting fresh tenders
in March when the old tenders in-
vited in November last were just
shelveq and no decision was taken on
them?

Mr. Speaker: The answer given is
that due to the emergency...

shri Hari Vishnu Kamath: Is that
an adequate answer. Can he take
shelter behind the emergency for this
purpose? This has nothing to do
with the emergency.

Mr. Speaker: He said that the in-
tention was that Constitution House
might be converted into a residence
for government servants or other
persons arriving there. Therefore, a
decision was not taken so far as T
could understand. Does he want to
add?

Shri Hari Vishnu Kamath: A ques-
tion on the same subject was asked
last month, and the answer then given

APRIL 18. 1963

Oral Answers 10388
wag that the tenders that were receiv-
ed in December were not competitive
enough. No question of emergency
was mentioned by the Minister then.
At the same time, in regard to Western
Court, another Government hostel, the
same tenderers, as far as I know, gave
tenders and though they were not
competitive, a decision was taken
thereon, while with regard to Consti-
tution House it was shelved and fresh
tenders were invited, and received in
March.

Shri Mehr Chand Ehanna: [ wrote
personal letters to all the 14 MPs in
Constitution House. ..,

Shri Hari Vishnu Kamath: Tt is not
a question of MPs here, it is a Gov-
ernment hostel. It is a public matter,
and that is why we are interested.

Shri Mehr Chand Khanna: I wrote
to them including the questioner, and
suggested that they might shift......

Shri Hari Vishnn Kamath: These
are extraneous matters.

Shri Mehr Chand Khanna: May I
complete my reply?....if they would
like to shift from Constitution House,
alternative accommodation would be
provided to themn. A demand was even
made that instead of one room, two
rooms should be provided. 1 agreed
even to that But now, for a period
of about six months we want to
continue the present arrangement, and
the tender has been given to the
lowest tenderer who happens to be the
present caterer. He put in a tender,
his son put in a tender, and I believe
a near relation also put in a tender,
but out of the five his happened to be
the lowest, and it was accepted.

Shri Hari Vishnu Kamath: Sir, I
sébk your protection. The question
is not of accommodation at all. It is
of catering, and not for MPs only. It
is a Government hostel, and in the
public interest 1 am asking the ques-
tion. MPs are living elsewhere also.
I want to know why in this particular
case of Constitution House only,
tenders were invited and received in
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the first instance but no decision was
taken, while in Western Court at the
same time in November tenders were
invited and received and a decision
wag taken thereon, though they were
as uncompetitive as the tenders receiv-
ed in respect of Constitution House. 1
want to know why in the matter of
Constitution House alone a decision
was not taken and the matter was
shelved.

Shri Mehr Chand Khanna: May 1
submit only one thing, that we invited
four tenders—for North Avenue, South
Avenue, Western Court and Constitu-
tion House, The tender for Western
Court was accepted. It was decided
by the House Committees of North
Avenue and South Avenue that the
tenders should not be accepted, that
they would make their own arrange-
ments, and I agreed to that. As far
ag Constitution House is concerned, we
have invited new tenders and accepted
the lowest.

Mr. Speaker: The objection taken
is this, If he intended Constitution
House to be converted into residence
for Government officials, would that
have made any difference in inviting
tenders and accepting them, because
the Minister has laid great stress on
that, that the tenders were not accept-
ed because there was an idea that
Constitution House would be convert-
ed into residence for Government
officials?

Shri Mehr Chand Khanma: We have
done the same thing in Kotah Hou:o.
When Kotah House which was a Gov-
ernment hostel. .. ...

Shri Hari Vishnu Kamath: He is
sidetracking the whole issue.

Shri Mehr Chand Khanna: Sir, I
am not allowed to explain my case.

Mr. Speaker: The Minister might be
allowed

Shri Mehr Chand Khanna: In Kotah
House also we used to invite tenders.
Then we placed Kotah House at the
disposal of the Ministry of Defence.
That contract, as far as we are con-
cerned, was terminated. At that time
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it was also intended that the entire
Constitution House would also be
dealt with in the same manner as
Kotah House. So, we did not accept
any tender at that time. When we
took the decision that we would carry
it on as a Government hostel as we
are dong now, fresh tenders were
invited.

Mr. Speaker: He has made it clear
now. It was the intention to place
this also in the hands of the Ministry
of Defence?

Shri Mehr Orand Khanna: Yes, Sir,
I had written - _rsonal letters to all
the MPs. living :n Constitution House.

Shri Hari Vishnu Kamath: Not satis-
factory.

Y A& A AT gAY o ¥
st g e 20 g qama & fF graw
FHEY F TR § O @ AT
g aga g e ag s fr as
TG 97 TF 4g g9 9t fF grow wHr
TUAT FAEFT A IAHALTIT AR
H qrwsr fear smar 9 sl afe ag
" g AT war £ ¥t e fem w7
fagr mor & 7

oY AgT e @ qE AT TS &1
AT, A1 78 & % ifeeega grw §
o0 FAT 1 q@ faE ¥ THodto
wAE, For A y o gy ST I
fE A FEEITAEITATET
aRdt ¥ ol wgr AT HET & WY
Fgr frfAaadsarass §10F
ar 72 fF tR, 03 a1 oY Wodiwe
w®Y & A9 A AT FET G, A
HE § | WUT G811 A AR &
a1 #gwa g, W feew dAr e
gNFagHaE | WAFHEF ©
g TI QME W R grIw FAET AE
TFIE § | TP RAT FY
T &, frmw qro fisro ot F AR
tho AT fRo TATHZ §aEw oY
T £ (Interruptions,)
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Mr. Speaker: Order; order. It is
no use pursuing it.

sifs 3y 9w faar mr @ wwfed
H oft aF 99 ¥ FgAT ARATE fF
A T A G bF (vhew ofAw &
fo Ffam oy s fad =i x a
ar fFI A IR R AN T 5w
o=y S grefan A € 57 & 2
AT 7 W T Faay i o
WA AT A AATEH e & 1 3797
T Y mar 1 W 3 O & faa,
T9 g AT 59 a1 § & farmr o

Shri Daji: Since it has not gone to
the Defence Dept., will it be taken out
back to the jurisdiction of the House
Committee?

Mr. Speaker: 1 will look into it.

Order, order. I have seen some
papers falling from the Press Gallery,
from the top. They should be more
careful with their papers.

WRITTEN ANSWERS TO
QUESTIONS

Delhi Water Supply and Sewage
Disposal Undertaking

Shri D. D. Mantri:

Shri P. C. Borooah:

Shri Surendra Pal Singh:
*935. { Shri Sidheshwar Prasad:

Shri Ramshekhar

Prasad Singh:

Shri Harish Chandra

Mathur:

Will the Minister of
pleased tpo state:

Health be

(a) whether it has been decided to
take over the Delhi Water Supply and
Sewage Dispnsal Undertaking from
Delhi Municipal Corporation; and

(b) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir.

(b) Does not arize.
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National Building Construction
Corporation Ltd.

Shri Subodh Hansda:
*936. { Shri S, C. Samanta:
Shri Shiv Charan Gupta:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether the National Building
Construction Corporation Ltd., has
been able to bring down the cost of
construciion;

{b) whether it is rendering advice

to its clients for bringing down the

cost of construction;

(e) whether any fees are charged
for this purpose; and

(d) it so. how much?

The Minister of Works, Housing and
Rehabilitation  (Shri Mehr Chand
Khanna): (a) It is oo early to assess
the extent to which the National
Buildings  Construction Corporation
has been able to bring down the cost
of comstruction but since it was set up
in November, 1960, it hag secured 13(F
contracts of thic value of Rs. 925
crores by competitive tender al prices
lower than those of other contractors.

(b) This is not a function of the
Corporation.

(c) and (d). Do not arise.
wl arfzdi § 9= ;A

*g3e. *1 WA TN : 34T TETEed
AT WA, L8R F FRITET NI
T UER ¥ TOCF AvE-Y H qg qaqrA
 FO o F:

(%) =dr arfedi & o= Faat 1
qeqa FO4 AT W1 geAry fa=rordie
o JEF AT ¥ = e o
3 ukx

(&) 9 fae=m 1 Foifad &0
& foo s &1 " Fraw ey 7P
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wTEE §W (¥ G MA):
(%) #tv (@), avq 77 sdfrs
FTHT H T FT AAAFAT AT F
faz agr-arfzat & ag-Ar947 F T= -
fag  wema it gy w71 Fea

g

Thermal Power Statioms

f Shri P. C. Borooah:

L]
938. \_ Shri Sidhe.hwar Prasad:

Will the Minister ¢f Irrigatiom and
" Power be pleased to state:

(a) whether it is a fact that Poland
has offered to build two thermal power
stations based on the utilisation of
coal middlings;

(b} if so, the Government's decision
on this offer; and

(c) where such stationg can suitably
be established?

The Minister of Staie in the Minis-
try of Irrigation and Power (Shri
Alagesan:): (a) Poland have indicat-
ed interest in providing credit for
more thermal units.

(b) and (c¢). The matter is under
examination.

Foreigm Exchange Requirements

[ Shri Subodh Hansda:
| Shri S§. C. Saman:a:
Shri Sidheshwar Prasad:
*939. { Shri P, C. Borooah:
| Shri Rameshwar Tantia:
L Shri Surendra Pal Singih:

Will the Minister of Finance be
pleased to state:

(a} whether it is a fact tha: a three-
member team of the World Bank
visited India recently for talks with
Government of India regarding foreign
exchange requirements for 1963-64;
and

(b) whether any discussion was held
with the team for foreign exchange
reguirements?

The Deputy Minister in the Minis-
iry 07 Finance (Shrimati Tarkeshiwari
Sinha): (a) and (b). An economic
Mission of the International Bank for
Reconstruction and Development visit-
ed lod.a during February-March, 1963
lo assess the progress of India's
development plans and her needs for
external financial assistance parti-
cularly for 1963-64 in the contexi of
the current economic stituation. The
Mission had several discussions with
officials in different Ministries.

Flood Control Schemes

voto, { Shri Sideshwar Prasad:
" | Shri Ram Harkh Yadav:
|\ Shri Onkarlal Berwa:

W2l the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have of
late sanctioned a sum of Rs. 10 crores
1o States to finance their approved
flood control schemes;

(b) if so, the share of each State in.
this allotment; and

(c) the basig on which the alloca-
tions have been made?

The Minister of State in the Minis—
try of Irrigation and Power (Shri
Alagesan): (a) Loans aggregating to
Rs, 1187°10 lakhs ware sanctioned to
the varioug State Governments under
the flood control programme for 1962-
63.

{b) A statment giving the requisite
mformation is laid on the Table of the
House. [Placed in the Library, See
No. LT-1163/63].

{c) Allocations of Central financiai
assistance to the various States under
the flood control programume are made
taking into account the magnitude of
the problem in each State, the flood
control programmes framed by theme
and the expenditure incurred or anti--
cipated on approved schemes.
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Family Planning in Orissa

2038 Shri Rama Chandra Mallick:
Will the Minister of Health be pleased
to state the financial assistance gi\fen
to the Government of Orissa during
1962-63 for Family Planning Pro-
gramme?

The Minister of Health (Dr. Sushila
Nayar): A sum of Rs. 2'83 lakhs has
been provisionally sanctioned to the
Government of Orissa during 1962-63
for Family Planning Programme.

“Repatriates from Singapore and
Ceylon”

Shri U. M. Thengondar:
2039. Shri V. Thewvar:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
repatriates from Singapore and Ceylcrn
are permitted to carry goods angl arti-
cles of personal use free of import
-duty;

(b) if so, the extent to which it is
permitted; and

(c) the conditions imposed for this
facility?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). Repatriates
from Ceylon are permitted to import
moveable perscnal effects and house-
hold goods free of import duty. In
order to avail of these concessions, a
repatriate from Ceylon has to obtain
a certificate from the Indian High
Commission in Ceylon to the effect
that the holder is a repatriate. The
articles to be imported must be in the
prior use of the repatriates for a
period of not less than three months.

There is, however, no special pro-
cedure for persong coming from Singa-
pore. The normal Baggage and Trans-
fer of Residence Rules are applicable
to goods brought by them.

Quarters for Staff of Accountant

General's Office, Orissa

2040. Shri Ulaka: Will the Minister

of Finance be pleased to refer to the
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reply given to Unstarred Question
No. 1786 on the 23rd May, 1962 and
state:

(a) whether Government have since
considered the proposals for construc-
tion of additional quarters for the
Class III and Class IV Staff of Accoun-
tant General, Orissa at Bhubaneswar;

(b) if so, the results thereof; and
(e) if not, the reasons thereforr

The Minister of Fimance (Shri
Morarji Desai): (a) Yes, Sir.

(b) The plang and estimates for the
construction of the additional quarters
are under finalisation,

(c) Does not arise

Improvement of Ways and Means
Position in Orissa
2041, Shri Ulaka: Will the Minister
of Finance be pleased to state:

(a) whether Government have
granted any loan to the Government
of Orissa for improvement of their
ways and means position during 1962-
63; and

(b) if so, the details thereof

The Minister of Finance (Shri
Morarji Desai): (a) No Sir.

(b) Does not arise.
Reservation for Promotion

2042, Dr. S, K, Saha: Will the Minis-
ler of Finance be pleased to state:

(a) whether there is a reserved
quota for the promotion of employees
belonging to the Scheduled Castes
from non-gazetted to gazetted posts in
the Income-tax Department; and

(b) if not, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) No.

(b) No quota is reserved as the pro-
motion to gazetted rank is by selec-
tion only. However, in making the
selections, the standards are relaxed
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in the case of Scheduled Caste candi-
dates.

Dhuvaran Thermal Power Statiom

2043, Shri Sham Lal Saraf: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
progress regarding the completion of
the Dhuvaran Thermal Power Station
in Gujarat is slow; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
iry of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Does not arise.

Indravathi Hydro-Electric Project

2044. Shri Ulaka: Will the Minister
of Irrigatiom and Power be pleased to
refer to the reply given to Unstarred
Question No. 2275 on the 30th May,
1962 and state:

(a) whether the investigations of the
Indravathi Hydro-electric Project in
Kalahandi district (Orissa) have since
been completed and the project report
received by Government;

(b) if so, the details thereof; and

(c) the approximate cost of the pro-
ject?

The Minister of State im the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes. Preliminary
investigations of the scheme have been
completed, and a preliminary Project
Report has been received by the Cen-
tral Water and Power Commission.

(b) Ag outlined in the preliminary
report, the scheme envisages the con-
struction of two dams, one 144 ft. in
height across the Indravati (a tribu-
tary of the Godavari) and the other

236 ft. in height across the Podagada,
a tributary of the Indravati river,
which would form a common reservoir
with an FRL of (+) 2120 ft, a gross
capacity of 58,500 meft. and an effec-
tive storage of 38,500 mcft. up to the
proposed minimum draw-down level
of (-+)2064 ft. This reservoir is ex-
pected to regulate the run off from a
catchment area of 602 sq. miles and
afford a continuous power drafy of
1,600 cusecs. The waters from the
reservoir are proposed to be diverted
from the Indravati to the neighbouring
Tel river (Mahanadi Valley) by meang
of a water conductor system com-
prising a channel 5,000 ft long and a
tunnel 8,000 ft. long, to utilise an
average gross head of 1,208 ft. avail-
able between the proposed reservoir
and the bed of the Hatti stream which
flows into the Tel river. The firmy
power potential at this power station
has been estimated at 225,000 KW at
60 per cent load factor. An installa-
tion of 4 units of 60,000 KW each has
been proposed. The releaseg from the
power station are proposed to be utili-
ed for irrigation of 1,33,000 acres of
land in the Kalahandi district of
Orissa.

(c) Rs. 2,584'98 lakhs.

Electrification in Orissa

2045. Shri Ulaka: Will the Minister
of Irrigation and Power be pleased to
state:

(a) the number of towns and vil-
lages in Orissa that have been electri-
fied during 1962-63;

(b) the total amount allotted for the
above and spent so far during the
same period; and

(c) the number of towns, and vil-
lages in Orissa proposed to be electri-
fled during 1963-647

The Minister of State in the Minis-
try of Irrigation and Power (Shri
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Alagesan): (a) t2> (c). The informa-
licn is being obtained from the State
Government and will be placed on the
Table of the House in due course.

T.B. Hospitals in Orissa

2046, Shri Ulaka: Will the Minister
of Health be pleased to state:

(a) the number of T B. Hospitals in
Orissa at present;

(b) the number of beds provided
therein; and

(e) the tota! zamount of grant or
loan given by Central Government
during the last five years.

The Minister of Health (Dr. Sushila
Nayar): (a) Twe.

(b) 235. In addition, 40 beds are
provided in TB. wards in wvarious
other hospitals and clinics.

(c) Central assistance to State Gov-
ernments in respect of Centrally aided
sponsored Medical and Public Health
Schemes is released in lumpsum for
all Schemes taken together and not
Scheme-wise. During the years 1958-
59 to 1962-63, grants-in-aid totalling
Rs. 210°135 lakhs were paid in lump-
sum to the Government of Orissg for
all Plan Schemes, including T.B.
Schemes. In addition, grants-in-aid
amounting to Rs. 52,152 were also
sanctioned to two T.B. Hoespitals in
Orissa.

Blankets from Ceylon Red Cross

2047 [ Shri Bishanchander Sethi:
"\ Shri Yashpal Singh:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that Ceylon
Red Cross has despatched some blan-
kets to the Indian Red Cross;

(b) if so, how many countries have
go far given such kind of assistance to
the Indian Red Cross; and
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(c) how much of it has been utilised
so far?

The Munister of Health (Dr. Sushila
Nayar): (a) to (¢). The Indian Red
Cross has not received any blankets
from the Ceylon Red Cross. This kind
of assistance has, however, been
received from 19 countries and a
major portion of it has been utilised.

Traiming in England under the
Colombo Plan

2048. Shri P. R, Chakraverti: Will
the Minister of Finance be pleased to
state: ’

(a) how far the assessment report
of Sir Andrew Cohen, Director Gene-
ral of the Department of Technical
Cooperation in the UK. has favoured
the stepping up of technical assistance
to India; and

(b) what will be the nature of addi-
tiona]l British technical assistance?

The Minister of Finance (Shri
Morarji Desai): (a) Sir Andrew Cohen
came to India on his first fact-finding
visit and had only general discussions
concerning technical assistance pro-
grammes already under implementa-
tion with UX.s assistance under the
Colombo Plan. No proposals for the
stepping up of technical assistance
were specifically discussed.

(b) Does not arise,

Interest Paymeni on Foreign Loans

(Shri P. R. Chakraverti:
1 Shri Bade:

y Shri Kachhavaiya;

[ Shri R. Barua:

2049.

Will the Minister of Finance be
pleased to state:

(2) the volume of interest payments
to be made by India in 1963-64. 1964-
65 and 1965-66 for foreign loans ad-
vanced to India during the two Plan
periods;

(b) how much the Government will
be required to pay to meet the instal-
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ments falling due on past loans, dur-
ing the next three years year-wise:
and

(¢) the provision made te meet
these obligations?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). A state-
ment is laid on the Table of the House.
Placed in Library, See No. LT-1184/
63].

(c) Arrangemenis have been made
to ensure that the instalments of re-
payment of the principal of the wvari-
ous loans and interest on the amounts
drawn and outstanding are paid 1o the
lending eoumries;inslituiions, as and
when they fall due.

Rura] Electrification in U.P.

2050. Shri Vishwa Nath Pandey:
‘Will the Minister of Irrigatiom and
Power be pleased to state:

(a) whether any scheme of rural
electrification in Uttar Pradesh was
sanctioned for 1962-63;

(b) if so, the number of the villages
to be electrified and also the number
of villages which will be benefited by
the end of the Third Plan period; and

(e} the amount allotted for this pur-
pose?

The Minister of State in the Mimis-
try of Lrrigation and Power (Shri
Alagesan): (a) and (b). No. A
scheme for electrification of 1500 wil-
lages at a total cost of Rs. 888:15 lakhs
was, however, received from the UP,
State Electricity Board by the Central
Water and Power Commission. This
has been examined by the Commission
and certain clarifications have been
sought from the State Electricity
Board. The number of villages pro-
posed to be electrified during 1962-63
was 252
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(c) An amount of Rs. 1380 lakhs
has been allocated by way of loan to
the State Government for rural clec-
trification during the Third Plan
period. The amount actually sanc-
tioned so far is Rs. 124 lakhs,

Martyrs' Memorial in Delhi

2051, Shri Daljit Singh: Will the
Minister of Works Housing and Re-
habilitation be pleased to refer io the
reply given to Starred Question
No. 519 on the 18th August, 1960 and
state the progress so far made in the
construction of a Martyrs' Memorial
in Delhi?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): At the suggestion of the
Sculptor, Government have now
agreed to construct a studio for him
to do the work at Calcutta instead of
at Delhi.  Selection of the site for the
studio has not so far been made. This
will be done by the Sculptor when
he next wisits Calcutta. The work
has to be completed within six years
and 4 months from the date when a
studio is placed at his disposal
Meanwhile, he is doing some prelimi-
nary work about .the selection of
figures, their arrangement in the com-
position, etc.

Electricity Generation in Madras State

2052, Shri Elayaperumal: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Govern-
ment are considering schemes for
generating electricity in Madras State
during 1963-64; and

(b) if se, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) I—The names of the schemes

showing the proposed outlays by the
State Government and the outlays re-
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commended by the Planning Commis-
sion, are given below:

0

Sl Name of the
No. scheme

1963-64

Propo- Outlay
sals of as re-
State comm-
Govt.  ended
by
Plann-
ing
Com-
mission.

(Rs. in lakhs)

1. Periyar Hydro-electric
Project . . 1-03 103
2. Kundah Stages T & I  134°49 134'49

3. Mettur tunnel Power
house scheme 169-76 379°70
4. Kundah hydro -electic
scheme Stage II1 557°11 55711

5. Periyar hydro-electric

scheme Stage I1 . 2B-41  28-41
6. Anamalai  Project
(Parambikulam) 204°04 204 04

II—The Neyveli Lignite Corpora-
tion, a Government of India underta-
king also expect to add to the gemera-
ting capacity of their thermal power
station by 100 MW during 1983-64.

Custems HOuse Agents of Madras

2053. Shri Elayaperumal: Will the
Minister of Finance be pleased fto
sate the number of Custums House
Agents whose agencies were cancelled
in 1960 by the Madras Customs?

The Minister of Finamce (Shri
Morarji Desai): No Custom House
Apgent's licence was cancelled in 1960
by the Madras Customs authorities.
On the coming into force of the
Custom House Agents Licensing Rules,
1960, licences under the new Rules
were issued to all the previous licen-
sees except 11 who did not apply for
licences under these Rules.

APRIL 18, 1963 Written Answers 10404

Transfer of Evacuee Properties

{Shri Dinem Bhattacharya:

2054  ‘Shri P. Quohan:

Will the Minister of Works, Honsing
and Rehabilitation be pleased to state:

(a) whether it is a fact that the
Department of Rehabilitation has
wrongly transferred some evacuee pro-
perties finally sold to displaced per-
sons in the Basti Serai Rohilla Delhi
to the Municipal Corporation for the
purpose of slum clearance in that area;

(b) if so, the number of such pro-
perties transferred and their parti-
culars; and

(c) whether Government propose to
withdraw any such property fproper-
ties from the Municipal Corporation,
and if so, when, and which are they?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) No property in respect
of which conveyance deed had been
issued was transferred to the Delhi
Municipal Corporation.

fb) and (c), Do not arise.

Financial Adviser-cum-Chief Aecounts
Officer in D.V.C.

[ Shri Mohammag Elias:
2055. { Shri Prabhat Kar:
| Shri Daji:

Will the Minister of Irrigation and
Power be pleased to state:

{a) whether it is a fact that there is
usually only one post of Financial Ad-
viser-cum-Chief Accounts Officer in
all major projects;

(b) if so, the reasons for not fol-
lowing that procedure in case ¢f the
DV.C.; and

(c) the usual standard of qualifica-
tion and experience for the post of
Financial Adviser-cum-Chief Accounts
Officer of major engineering projects
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and how it compares with the present
position in the D.V.C.?

The Minister of State im the Minis-
try of Irrigation amd Power (Shri
Alagesan): (a) No. There is no uni-
form practice in this respect.

(b) It is the responsibility of the
D.V.C., which is an autonomous orI-
ganisation, to set up their own Ac-
counting Organization. For this pur-
pose, they have appoined a Chief Ac-
counts Officer, Financial Adviser for
the Corporation, is on the other hand,
required to be appointed under Sec-
tion 6(1) of the D.V.C. Act.

(c) The Financial Adviser/Chiet
Accounts Officer are generally drawn
from the Accounts Department under
the Comptroller and Auditor General
of India but the standard of qualifice-
tion and experience prescribed for
such selection has not been specifically
laid down. The Financial Adviser in
the D.V.C. and the Chief Accounts
Officer also belong to Accounts De-
partment,

Collection of Taxes

2056, Shri Daljit Singh: Will the
Minister of Finance be pleased to
state the amount of money collected
by the Central Government by way
of taxes in all States, State-wise, dur-
mg 1962-63?

The Minister of Finamce (Shrl
Morarji Desai): The required infor-
mation is being collected and will be
laid on the Table of the Sabha as soon
as possible.

Medical Colleges im Punjab State

2057. Shri Daljit Simgh: Will the
Minister of Health be pleased to state:

(a) the amount of grants given by
the Rocldeller Foundation to various
medical colleges in Punjab State dur-
ing 1962-63; and

(b) the projects Tor which the grant
was given?

The Minister of Health (Dr. Sushila
Nayar): (a) Nil.

(b) Question does not arise.
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Quarters in Ramakrishmapuram

2059. Shri Vishram Prasad: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) the total number of ‘E' type
quarters in Ramakrishnapuram, New
Delhi;

(b) how many out of them have so
far been allotted;

(¢) whether they are according to
CPWD standard; and

(d) whether construction was made
under the supervision of Central Pub-
lic Works Department?

The Minister of Works, Housing
amd Rehabilitation (Shri Mehr Chand
Ehanna): (a) 1196.

(b) Al

() Yes.
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(d) Yes.

Rupee Proceeds under PL 480

2060. Shri H. N. Mukerjee: Will the
Minister of Finance be pleased to
state:

(a) the total, upto-date, of rupee
proceeds accruing under PL 480 agree-
ments with the U.S.A; and

(b) how much of it has been allot-
ted for use by the Government of
UsA? i

The Minister of Finance (Shri
Morarji Desai): (a) A total sum of
Rs. 72896 crores acecrued till 31-3-
1963,

(b) Out of the said accruals, fhe
amount proportionately available for
U.S. Government uses, in terms of
the Agreements, is Rs, 160.37 crores,
including a sum not exceeding
Rs. 56.20 crores for loans to Indo-U.S.
firms under the Cooley amendment.
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Housing Schemes in Punjab

2062. Shri Daljit Singh: Wil: the
Minister of Works, Housing and Re-
habilitation be pleased to state:

fa) the amount of loan given to
Punjab State under the middle and
low income group housing schemes
during the Third Plan period so far;
and

(b) the number of houses construct-
ed so far?

The Minister of Works, Housing
and Rehabilitatien (Shri Mehr Chamd
Ehanna): (a) The total amount so far
drawn by the Punjab Government
under the Middle Income Group Hous-
ing Scheme during the Thihd Plan
period is Rs, 80 lakhs. Under the
Low Income Group Housing Scheme,
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they drew a sum of Rs. 7.02 lakhs in
the year 1961-62. For the year 1962-
63, a lump sum amount of Rs. 32.40
lakhs was sanctioned to them as cen-
tral assistance for three schemes wviz.
Low Income Group Housing Scheme,
Subsidised Industrial Housing Scheme,
and Village Housing Projects Scheme,
The scheme-wise distribution of this
amount was left to the State Gov-
ernment. In addition, they have also
drawn a sum of Rs, 13 lakhs for the
Low Income Group Housing Scheme
from the Life Insurance Corpcration.

(b) The number of houses so far
constructed under the Low Income
Group Housing and Middle Income
Groun Housing Schemes in Punjab js
as follows: 3 '

Low Income Group Housing

Seheme  (upto 30th June.
1962)—15784.
Middle Income Group Housing

Scheme (upto 30th Septem-
ber, 1962)—943.

Evacuee Land Given to States

( Shri Daljit Singh:

J Shri Kapur Singh:
2063. | Shri Gulshan:

L Shri Buta Singh:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) the acreage of evacuee land
given to States (State-wise) durinz
1961, 1962 and 1963 so far; and

(b) the rate at which it has been
given?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). A statement
is placed on the Table of the House.
[Placed in the Library, See No. LT-
1165 /63].

National Defence Fund

2064. Shri Harish Chandra Mathar:
Will the Minister of Finance be
pleased to state:

(a) the total collection of National
Defence Fund up-to-date and how
long the collections are to continue;

276 (A L.S.D.—3.

(b) whether any targets have been
fixed by the Centre or the various
State Governments themselves; and

(¢) the amount of recurring dona-
tions?

The Minister of Finance (Shri
Morarji Desai): (a) Rs. 52.09 crores
and 20.94 lakh grammes in gold up-
to April 13, 1963. The collections are
likely to continue during the period
of the emergency.

(b) No, Sir.

(e) Separate figures of
donations are not available,

recurring

Office and Residential Accommodation

2065. Shrimati Renuka Barakataki:
Will the Minister of Works, Housing
and Rehabilitation be pleased to stale:

(a) the quantum of office accommo-
dation expected to fall vacant in the
near future due to shifting of various
Government offices, from Delhi and
New Delhi; and

(b) the quantum of residential
accommodation expected to fall
vacant similarly?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Ehanna): (a) About 1.50 to 2 lakh sq.
ft, (Approximately).

(b) No estimate in this respect is
available as yet.

Kalkaji Colony in Delhi for East
Pakistan Displaced Persons

2066, Shrimati Renu Chakravartty:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) the progress so far made in re-
gard to the Kalkaji Colony for the
Displaced Persons from East Pakistan
gainfully employed in Delhi;

(b) the Government's estimate ‘of
such Displaced Persons in Delhi;

(c) the criteria proposed for the
allotment of land;
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(d) whether the plots of land will
be of uniform size and if not, why not;
and

(e) the approximate cost of land
per sq. yard after development?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Ehanna): (a) Levelling is in pro-
gress and preliminary action for un-
dertaking other development works is
in hand.

(b) No such estimate has been pre-
pared.

{¢) The main criteria are that the
displaced person is already settled in
Delhi, is gainfully employed and does
not own a house of his own.

(d) Plots of 200, 400 and 800 square
yards each will be developed to suit
the needs of displaced persons belong-
ing to different income groups.

(e) The figure will be known after
the development has taken place.

Rural Electrification in Assam

2067, Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have
sanctioned a scheme for rural electri-
fication of Assam;

(b) if so, the main demands of the
State Government in respect of this
scheme; and

(¢) how for the same have been
met by the Central Government?

The Minister of State in the Minis-
try of Irrigation and Power (Shri O
V. Alagesan): (a) Yes. Rural elec-
trificat’'on schemes estimated to cost
Rs. 25.50 lakhs have been approved for
implementation in Assam during the
Third Five Year Plan.

(b) and (c). As against an outlay
of Rs. 9.18 lakhs proposed by tre
State Government for its Annual Plan
1963-64, the Planning Commission
have recommended a provision of
Rs. 2°18 lakhs.
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The State Government reported ex-
penditure of Rs. 12.6 lakhs in 1961-62
and of Rs, 10 lakhs approximately in
1962-63. No loan was sanctioned to
the State Government in 1961-62, A
loan of Rs. 4 lakhs was sanctioned in
1962-63.

Flood Control Schemes in Kerala

2068. Shri P. Kunhan: Will (he
Minister of Irrigation and Power be
pleased to state:

(a) whether the Kerala Government
have submitted anyv flood conwol
schemes during 1962-63 for the appro-
val of Central Government,

(b) if so, the details thereof;

(e) the nature and extent of finan-
cial assistance asked for by the State
Government in =his connection; ana

(d) the nature and extent of areis-
tance so far given?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Yes; the
Government of Kerala had submitted
two flood contro]l schemeg during 1962-
63, namely, (i) Construction of flood
banks in Bharatphuza at Pollur cost-
ing about Rs. 2:13 lakhs and (i)
Construction of a regulator at Illikkal
costing about Rs, 5.12 lakhs.

(c) The State Government had
asked for a loan of Rs. 112:55 lakhs for
financing expenditure on flood control
and anti-sea erosion works durng
1962-63 This assistance was asked for
the entire flood control and anti-zea
erosion programme and not specifi-
cally for the two schemes mentioned
above.

(d) During 1962-63 a loan of Rs. 80
lakhs was granted for financing expen-
diture on approved flood control and
anti-sea erosion schemes,
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Rural Electrification in Andhra
Pradesh

2070, Shri E. Madhusudan Rao: Will
the Minister of Irrigation and Power
be pleased to state:

{a) the number of wvillages in
Andhra Pradesh which have been
electrified upip December 1962 during
the Third Plan peried; and

(b) the number of villages to be
electrified by the end of Third Plan
period?

The Minister of Siate in the Minis-
try o Irrigation and Power (Shri
Alagesan): (a) and (b). The informa-
tirn is being obtained from the State
Government and will be placed on
rhe Table of the House in due course.

Family Planning Centres in Andhra
Pradesh

2071 I Shri E. Madh_usudan Rao:
" 7 Shri D. B. Raju:
Will the Minister of Health be pleas-
ed to state:

(a) the number of persons benefited
by the family planning programme in
Andhra Pradesh so far;

(b) the number of family planning
unitg in rural and urban areas as on
31-12-62; and

{c) the number of such units to be
opened by the end of Third Plan
period?

The Minister of Heal‘h (Dr. Sushila
Nayar): (a) It is not possible to give
the number of persons who have bene-
fited from the family planning pro-
gramme as coniraceptives ar: avail-
ible from the open market and even
those who do not attend the Clinics
or Centres benefit from the pro-
gramme. Several lakhs of people are
estimated to have benefited from the
programme,

(b) The number of family planning
unitz in rural and urban zreas as on
31st December, 1962 are reported to be
213 and 64 respectively

(¢) The number of such units to be
opzned by the end of Third Plan are
rural 400 and urban 200.
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Dorld Health Day

2074. Shri P. C. Borroah: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that accord-
ing to WHO estimate gbout 100 million
children are suffering from under-
nutrition;

(b) if so, the estimate in this respect
relating to India;

(¢) whether WHO organised the
World Health Day on this theme in
India; and

(d) if so, the main features of this
day's celebrations and how Govern-
ment of India participated in this pro-
gramme?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes.

(b) World Health Organisation have
no separate estimate for India.

(c) World Health Organisation as
such do not celebrate the World Health
Day but associate with Member States
in organising and celebrating this Day.

(d) The main featureg of the cele=
brations were:

(i) Broadcast talk by the Health

Minister.

(ii) Organisations of meetings and
exhibitions,
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(iii) Display of banners at important
places highlighting the theme—
“Hunger: Disease of Millions”.

{iv) Distribution of posters and
pamphlets relating to the theme.

(v) Publication of articles in news-
papers and magazines.

(vi) Publicity through the All-India
Radio.

{vii) Vigorous drive for destruction
of unwholesome food,

{viii) All State Governments/Union
Territories were also requested
to celebrate the World Health
Day on the above lines and
furnish their Reports, indicating
the manner in which the ‘Day”
was celebrated. The Reports are
awaited.

Medical Students

2075. Shri R. Barua: Wil] the Minis-
ter of Health be pleased to state:

(a) whether any specific provision
has been made to encourage more
students to join Medical Colleges; and

(b) if so, the action taken by the
State Governments in thig regard?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The number of
candidates applying for admission to
medical colleges iz much more than
the number of seats available in the
medical colleges. No encouragement
to students to join medical colleges is
therefore found necessary.
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matter of urgent public
importance
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12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SIGHTING OF UNIDENTIFIED SHPIS OFF THE
Anpura Coast

Dr. L. M. Singhvi (Jodhpur): Sir, I
call the attention of the Minister of
Defence to the following matter of
urgent public importance and 1 request
that he may make a statement there-
on:

“The reported sighting of un-
identified ships off the Andhra
coast, one of which bore a Chinese
name.”

The Minister of Defence (Shri ¥. B.
Chavan): On the night of 14715 April
1963, SS Jalapushpa, an Indian mer-
chant vessel proceeding to Calcutta
sighted what appeared to be a fishing
vessel. This vessel did not answer the
signals of Jalapushpa, whereupon
Jalapushpa altered its course towards
the vessel to investigate. The name of
the wvessel on its hull was read as
CHUNG HSUING No. 16. Thereafter;
the Jalapushpa called upon the vessel
to which it did not reply but sped
away and disappeared. Three other
auxillary vessels—spaced one mile
apart—were also sighted. They also
sped away.

Thereafter, Jalapushpa proceeded on
ity owmn course towards Calcutta and
sent a signal to its Principals in
Bombay through Visakhapatnam. The
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[Shri Y. B. Chavan]

Principals informed the Naval autho-
rities in Bombay and the message was
received in Naval Headquarters on the
afternoon of 15th April.

Two Naval craft left for scarch of
the area the same evening. IAF air-
craft were also alerted and recon-
noitered the area on the 16th morning,
The only vessel they sighted in the
area was a Japanese merchant vessel.

It ig not possible to state the country
of origin of the fishing vessels sighted
by Jalapushpa.

Dr. L. M. Singhvi: It is a matter of
great concern that a vessel made its
appearance and could not be arresled
or pursued successfully by us. T would
like to know whether the Defence
Minister, in this particular context, is
satisfied with the existing arrange-
ments and devices to detect any un-
authorised wvessels and wunfriendly
vessels in Indian waters or in the
strategic and proximate areas. If he
is not, is he taking any action to
make an adequate and comprehensive
plan for instituting such devices to
detect, pursue and arrest such offend-
ing vessels?

' Shri Y. B. Chavan: It is rather diffi-
cult to say whether this was offending
because it was international walters,
in the first instance. Secondly, the
methods of detection will certainly
have to be further checked up. I
quite agree that ther= was another
defoct T find is that information was
received in the Naval Headquarters
rather late. If information had been
sent earlier, possibly more effective
efforts could have been made to check
upon the identity of the vessel con-
cerned. But naturally it had to be
done so because the original informa-
tion had to be received from the mer-
chant vessel which had to report to
their principals who had to report to
the Bombay naval authorities, and
ultimately, the information came
rather late to the naval headquarters.

Shri Ranga (Chittoor): The question
is about one thing and the answer is
another. The question was whether
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Urgent Public I'mportance
he is satisfied with the present ar-
rangements.

Mr. Speaker: He hag answered it.
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Shri Y. B. Chavan: It was about 30
miles south-east of Vishakapatnam.

Shri Hari Vishnu Kamath (Hos-
hangabad): Is our Navy equipped
with high-speed sea-craft to pursue
and track down unidentifiable vessels
or vessels whose movements are sus-
picious?

Shri ¥, B. Chavan: Yes, Sir. I
should think so.

Shri Flari Vishou EKamath: You
think so; not sure?

Shri S. M. Banerjee (Kanpur): The
hon. Minister, in his reply, said it was
a Japanese ship. 1 want to know how
he ascertained it and can he possibly
confirm that it was not a Chinese ship
which was in Japanese garb?

Shri ¥. B. Chavan: I have given
the information that we have received.
The one that they located was
Japanese, they responded to it and it
was confirmed it was Japanese the one
that was located by the Liberator. But
the one that was considered to be
Chinese was not responsive to the
queries made by Jalpushpa.

Shri Hem Barua (Gauhati); May I
know whether our Air Force and the
Navy are sufficiently being alerted to
keep vigilance on our sea frontier, and,
if not, may I know whether this lack
of vigilance on our frontiers, especially
the sea frontier, reflects the Govern-
ment's present thinking that China
will not mount another attack as dis-
closed by the Prime Minister to the
New York Times' correspondent?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Eneu'\ (Shrt Jawaharlal
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Nelru): It is a speech that requires
a speecii for an answer. It is very
difficult. I do not know what he is
referring to. My name was brought
in,

Mr. Speaker: He was referring to
the Prime Minister's statement to some
correspondent of a New York news-
paper, that there is no likelihood of
China attacking us again, and asked is
it due to that thinking that....

Shri Jawaharlal Nehru: Ag far as 1
remember I stated there are certain
political considerations which make it
improbable in the near future. There
are certain other conditions which may
make it possible or probable. I have
stated both. But the hon. Member
was talking about our frontiers. It
is certainly true that we do not expect
an attack by China on our sea-coasts.

Shri Hem Barua: My question has
not been answered. The first part was
not answered.

Mr. Speaker: Shri Maheswar Naik.

Shri Maheswar Naik (Mayurbhanj):
The hon. Minister has stated that an
unidentified ship did not respond to
the signal of our merchant ship. May
I know why our mnaval base at
Vishakapatnam was not alerted and
asked to pursue the unidentified ship?

Mr. Speaker: I think he has answer-
ed that,

Shri ¥. B. Chavan: I have answered
that.

Shri Eapur Singh (Ludhiana): May
I know whether it is true that in the
current cartographical publications of
China, the Bay of Bengal is described
as Tibetan Sea and the Indian Ocean
as the Sea of China, and if so, whether
the Government apprehend that in the
near future we might receive unwel-
come visits from Chinese vessels to
our shores in the view of the Chinese
flair for transforming fancy in to fact?

Mr. Speaker: What information can
be there about it now? Is there any
other signatory?
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of Urgent Public
Importance
Shri Kapur Singh: Is there any
apprehension? (Interruption).

Mr. Speaker: Order, order. Shri
Krisnnapal Singh.

Shri Erishnapal Singh (Jalesar):
May I know if there is any system of
patrolling by our vessels round the
sea-cost by either our Air Force or
our Naval wvessels? As regards the
Prime Minister's remarks, may I know
if it no! possible that Chinese sub-
marines sometime or other may play
a havoc with our naval vessels or our
shipping vessels?

Mr. Speaker: The first part of the
question might be answered.

Shri Y. B. Chavan: It has not been
found necessary so far to have such a
patrolling. Certainly, if there is a
possibility of any appearance of such
things, methods will have to be evolv-
ed to pursue them and find out their
whereabouts.

Shri Raghunath Singh (Varanasi):
May 1 know whether it was ascer-
tained from the Lloyds' register whe-
ther it was a Japanese ship?

Shri ¥. B. Chavan: [ have ans-
wered that question.

Shri Ragunath Singh: The Lloyds’
register contains the alphabetic list of
ships all over the world.

Mr. Speaker: Next item—calling at-
tention by Shri Kapur Singh.

Shri Joachim Alva (Kandra): I
may be given a chance, Sir, because
I have stood up several times,

Mr. Speaker: I have seen him, but
he iz not a signatory to this

Shri Joachim Alva: Maybe, but it
has been the pratice of the House to
allow other hon. Members also.

Mr. Speaker: No Sir.

Derence Mission 10 US.A. avp UK.

Shri Kapur Singh (Ludhiana): Sir,
I call the attention of the Minister of
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Economic and Defence Coordination
to the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon:—

“The high-powered defence mis-
sion despatched by the Govern-
ment of India to negotiate with
U.S. and British authorities about
India's defence requirements"”

The Minister of Economic and De-
fence Coordination (Shri T. T. Krish-
mamachari): A team of officers led
by the Secretary to the Government
of India in the Ministry of Economic
and Defence Co-ordination, left India
on the 14th of April, 1963, for
Washington. The team, which has,
amongst others, representatives of
the Army and of the Air Force, will
spend a few days in the United States
and later in the United Kingdom.
Some members of the team might also
visit Canda. The object of the visits
to these countries is to pursue with
the Governments of these countries
the talks we have been having with
various missions from these countries
in regard to the procurement of de-
fence equipment and stores.

Shri Kapur Singh: May I know
whether this high-powered defence
mission will negotiate for the acquisi-
tion of all weapons necessary for
matching our strength with that of
the Chinese, including atomic wea-
pons?

Shri T. T, Krishnamachari: The
brief is furnished by the Defence Min-
istry and I think it is fairly comprehe-
nsive. We are not at all thinking of
atomic weapons.

Mr. Speaker: Papers to be laid on
the Table.

Shri Hem Barua: May I ask one
question, Sir? Not on this, Sir. Yes-
terday the hon. Finance Minister said
that he was ready to place on the
Table of the House a letter written to
him by Mr. Ansar Harvani asking him
to drop the case against Messrs Sera-
juddin and Company., May I know it
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you have asked him to place it on the
Table?

Mr. Speaker: I have not asked him.

Shri Hem Barua: Do you propose
to ask him, Sir?

Mr. Speaker: Order, order. He can
write to me if he wants to know any-
thing.

1222 hrs.
PAPERS LAID ON THE TABLE

AvprT REPORTS, APPROPRIATION
AcCCOUNTS AND NOTIFICATIONS UNDER
Emercency Risks INsurance AcTs

The DMunister of Finance (Shri
Morarji Desai)l: 1 beg to lay on the
Table—

(i) a copy each of the following
Reports under article 151(1)
of the Constitution:—

(a) Audit Report (Civil), 1963
[Placed in Library, See No.
LT-115-1-J(63.]

ib) Audit Report (Commer-
cial), 1963 [Placed in Lib-
rary. See No. LTR1155/63.1

(e) Audit Report (Civil) on
Revenue Receipts, 1963.
[Placed in Library. See No.
LT-1156/63.]

(ii) a copy of Appropriati-n
Accounts  (Civil),  1961-62.
[Placed in Library, See No.
L’!‘—1157f63.]

(iii) a copy each of the following
Notifications: —

(a) The  Emergency Risks

(Goods) Insurance (Amend-
ment) Scheme, 19°3 pub-
lished in Notification No.
5.0, 885, dated the 30th
March, 1963, under sub-
section (6) of section 5 of
the Emergency Risks
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(Codes) Insurance Act,
1962. “Placed in Library.
See No. L'!‘-llﬁa_fﬁﬂ.]

(b) The Emergency Risks (Fac-
tories) Insurance (Amend-
ment) Scheme, 1863 publish-
ed in Notification No. S.0.
886, dated the 30th March,
1463, wunder sub-section
(7) of section 3 of the
Emergency Risks (Facto-
ries) Insurance Act, 1962.
[Placed in Library. See No.
LT-1159/63.]

S.0. No. 887, dated the 30th
March, 1963 under section
20 of the Emergency Risks
(Factories) Insurance Act,
1962. [Placed in Library.
See No. LT-1160/63.]

(d) S.0. No. 888, dated the 30th
March, 1963 under sub-
section (2) of section 3 of
the Emergency Risks
(Goods) Insurance Act
1962. [Placed in Library,
See No. LT-1161/63.]

Shri Ansar Harvani (Bisauli): Yes-
terday the hon, Finance Minister said
he would place a personal letter
wriiten to him by me on the Table of
the House Since I have been wery
much m':s.r.'epresented by the mono-
polist press. I would request. ...

Mr. Speaker: Order, order. He can
write to me. That is the answer I
tave given to» Mr, Hem Barua also.

-

(c

ESTIMATES COMMITTEE
THIRTY-FIRST REPORT

Shri Dasappa (Bangalore): I beg to
present the Thirty-first Report of the
Estimates Committee on action taken
by Governmen: on the recommenda-
tions contained in the Hundred and
Thirty-second Report of the Estimates
Commitee on the Ministry of Food and
Agriculture (Department of Agricul-
ture)—Indian Central Tobacco Com-
mittee, Madras.

10426
12.24 hrs.

STATEMENT BY MEMREER

Shri A. K. Gopalan (Kasergod):
Mr, Speaker, Sir, with your permis-
sion I would like to make the follow=
ing statement. In the course of his
reply to the debate on the demands for
grants for Home Affairs, the hon. Home
Minister, Shri Lal Bahadur Shastri,
referred to a certain Bengali pamphlet
and what he said created the impres-
sion that the Communist Party or at
least some of its Members were res-
ponsible for its publication. We asked
for proof.

The hon, Speaker also observed as
follows:

“....The hon. Minister must
have satisfied himself or he should
—as he has said—satisfy himself
that he believes or has reason to
believe that the author is a Com-
munist. At least that much he
must satisfy himself.”

Thereafter, the hon, Home Minister
stated:

“l have never said that I shall
not give the necessary informa-
tion. I have never said that....I
thought I shall take her (i.e. Shri-
mati Renu Chakravartty) into
c:nfidence”,

Following this, the hon. Home Min-
ister was pleased to mee: three Mem-
bers of our Group.

All that we wish to say now is that
the Home Minister did not produce
any evidence to prove that this pamph-
let was written or published by the
Communist Party or by any of its
members, Naturally, we could not be
satisfied.

We have sought your permission to
make this statement only to set the
record straight.

Mr. Speaker: Docs the hon. Minis-
ter want to say anvthing?

The Minister of Home Affairg (Shri
Lal Bahadur Shastri): Sir, I had
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discussed this question a few days back
with Shri Gopalan, Shri Kar and Shri
Indrajit Gupta and after a free and
frank talk with them, I felt that the
matter cuuld be closed. I did not,
therefore, expect that Shri Gopalan
would like to bring this up before the
House, and 1 am indeed surprised
about it.

It is, Sir, now widely known that
the Communist Party of India was
divided when its National Council
determined the Party’s attitude to the
Chinese aggression against India
towards the end of October last, I
have nothing to say against the official
line which was adopted by the
NMational Council of the Party—in fact,
1 bave complimented them publicly
on i!, including in my speech in the
House on 1st April. But the fact re-
maing that a sizeable body of the
Communis: Party’s membership has
not accepted the official line. It is
also well-known that a group in the
Communist Party has been acting at
variance with the official line, and in
a manner which suggests that it is
cutside the discipline of the Parly
leadership. We have a number of
examples of such actions which include
the publication and circulation
amongst Party circles of material pro-
Chinese in content, For example, an
article by Shri R. Palme Dutt ques-
tioning the validity of the McMahon
Line, which was published in the
Labour Monthly of Great Britain and
which was proscribed by the Govern-
ment of India, was found to be cir-
culating in West Bengal. There was
again the case of a pseudonymous
pamphlet entitled The Inevitable
Nemesis of a Right Wing Socialist, a
vicious attack on the Prime Minister,

* which was found circulating in the
same circles.

There are other papers of similar
tenor known to us, but I will not take
the time of the House in listing them.
All of them were found without the
names of printers and publishers,
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which, as the House knows, is an
oflence, The intention obviously was
to circulate them surreptitiously. The
publication I referred to in my speech
on the 1lst April was one of these
publications, and was found in the
Huwrah, Calcutta and Nadia Districts.

The House will recall that in my
speech I made it clear again and again
that I did not want to accuse or charge
the hon, Members of the Communist
Party or those who openly and unegui-
vocally adopted the official line of the
Party. But I was only pointing out
that certain members of that Party
were still continuing anti-national
activities. ] gdve an English transla-
tion of certain portions of the pam-
phlet in my speech, but I hope the
House will bear with me if I give
again a translation of a few other brief
extracts from the pamphlet, In one of
the other pamphlets it is said:

“Having declared a state of
emergency, the steps taken by the
rulers directly and indirectly
amount t> stoppage of all kinds of
democratic movements and class
struggle,.....ihe r1ich will be
afforded the opportunity of high
profits and more ruthless exploi-
tation of the general masses. In
fact, it is no war against China, it
is war against the people of the
oountry."

Then, another one is:

“ls a settlement of the border
dispute impossible? Has China be-
come mad to swallow other's ter-
ritories? 1If so, why has China
stopped fighting and withdrawn
unilaterally? Is this a sign of
weakness?. ... The Chinese Gov-
ernment offered to negotiate with-
out imposing any conditions and
without a  conqueror-complex.
Repeated proposals were made by
the Government of China for ne-
gotiations, but the Government of
India rejected them....There were
no conditions in the Chinese pro-
posals. In spite of this, India is
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not agreeable to have discussi ms.
But ‘here was no objection for
discussions with Pakistan”.

1 leave it to the House to judge whe-
ther a document with those observa-

" tions and views could have emanated
from any group of pe ple other than
the pro-Chinese members of the Com-
munist Party.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Surrender to China.

Shri Lal Bahador Shastri: It had
been suggested by the C.P.I. friends
that this pamphlet might well have
been the work of some other extre-
mist party. I might even accept for a
moment what they say about this
pamphlet, but the difficulty is that the
other extremist parties in West Bengal,
whatever their different views, are
agreed on one matter, i.e., that China
has ¢ mmitted aggression and that
this country should stand up against
the aggressor. It is true that thers is
nc mention of the author, printer or
the publisher on the booklet, but in
the trend of arguments in the pam-
phlet there is a marked resemblance
to an article recently appearing in the
World Marrist Review of February
1963. The whole trend of the pam-
phlet and the activities of the left
wing are proof enough about the
truth of my observations.

In fact, prominent leaders of the
Party have, on occasions, openly re-
ferred to the existence within the
party of persons who do not accept
the official line, The difficulties that
the party leadership have been facing
in West Bengal are only too well-
known to them.

When I had quoted from the pam-
pnlet in my budget speech, I had re-
peatedly made it clear, Sir, that I was
referring to the activities of the so-
called pro-China group, and not to the
Communist Party as a whole, Is it
possible for the Communist Party of
India to take full responsibility for,
and exercise control over, the activi-
ties of the left wing? They have not
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succeeded so far. Why should they,
then, speak on their behalf? I can
only say that the role of those who
speak and propagate and carry on
whispering campaigns, or think in
terms of underground work, is a
danger to the country.

The hon. Members who met me told
me that the pamphlet in question had
not been issued by any members of
the Coammunist Party, 1 would wvery
much like to accept a statemeni com-
ing from the hon. Members, but I
hope that in the circumstances I have
explained they, and the House, will
appreciate my d fficulty in doing so.

Shri A. K. Gopalan: Sir, [ wish to
make a submission because he has
already said that he +was surprised
why it was again brought wup here.
Also, T v--~¢ ip make one clarifica-
tion Firstly, when we had discus-
sions with him the other day, as he has
stated, we explained to him that the
Communist Party and members of the
Communist Party have nothing to do
with it, and we thought that he was
convinced of it. 1 do not know why
the hon. Minister did not say so now.
He has told us that since he was going
to Calcutta after same days, he will
say that in a public meeting. After
that, perhaps he thought that instead
of saying that in a public mesting,
because it was earlier publicly stated
inside Parliament, it would be better
for him to make this statement also
inside Parliament.

The other guestion is whether the
pamphlet mentioned by him is written
or published by the Communist Party
as an organisation or by a member of
that Party. On that point, instead of
trying to substantiate his charge, he
has brought in so many things which
are not at all relevant. As we all
know, inside the Congress also, there
are two sections, rightists and lettists,
We also know their opinions. Sup-
pose tomorrow a leaflet is published,
which brings in more or less the
opinion of a certain section inside the
Congress, can we then say that leaflet
was certainly written by some section
inside the Congress? Would that be
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correct? If there is some proof that
either the leaflet is written by some
member of a particular party, or
printed by some press belonging to a
pariicular party then that charge is
justified and he can certainly level it.
But there is absolutely no pro.f that
it comes from an organisation or from
any member of that organisation. What
are the reasons that he has brought
forward? He has quoted certain
opinions, certain paragraphs frum
some pamphlets or leaflets and said
that from these opinions it can be said
that they originated from a particular
pariy. So, I take this opportunity to
say again quite categorically that he
has not been able to nrove that it has
emanated from any member of the
Communist Party. 1 am only sorry
that instead of giving proof 1> sub-
stantiale his charge, or confessing
that he was convinced that the charge
that he levelled was not justified, he
went on quoting from pamphlets and
levelled further charges by saying
that the opinions expressed thereon
resembled the views held by some
members of the Communist Party, I
once again deny the charge that these
pamphlets have anything to d> with
the Communist Party.

Mr. Speaker: Both the statements
are before the House now. Both of
them have given ther reasons for
making their <wn inferences and
reaching their own conclusions. The
best I could do was io ask both of
them to make their statements. Now,
hon. Members can judge for them-
selves whether the grounds for their
conclusions are justified for b.th of
them or not.

Shri Lal Bahadur Shastri: With
your permission, Sir, ] only want to
clear up one matter to which a refer-
ence was made by Shri Gopalan,
namely, that I was convinced that this
leaflet was not published by some
members of the Communist Party. 1
never said that. What T said was that
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I was prepared to accept his version
if he said that this had not been pup-
lished by the Communist Party or by
the left wing of the Communist Party,
1 said, “You know much better than
my:=elf. I may be willing to accepy
Yyour version.” But I did tell Lim
that there were many things, to which
I have just now referred in my state-
ment, which go to show that this kina
of views are being pr.pagated ana
that not one but 3 number of other
leaflets have also been published, He
said that he will be making a state-
ment in the House and I suggested to
them that there was no point in

“making any statement saying, “I have

heard you and I have explained my
point of view.” Then, Shri

was somewhat insistent and 1 said,
“If you want me to say that this par-
ticu'ar pamphlet has n> print line ana
that no names are there, I shall cer-
tainly say it publicly; 1 do not mand
it, but if you raise the question in
Parliament, in Lok Sabha, T shall have
to make a fuller statement.” So, they
had agreed that they will not make
any s'atement in the Lok Sabha,

Shri A. K. Gopalan: No, Sir.

Shri Lal Bahadur Shastrii: But
Shri Gopalan all of a sudden wrote
to you. Therefore, in that context I
have muade that statement.

Mr Speaker: Now these gtatements
are before the House. That ig all.

12.37 hrs. .
APPROPRIATION (No, 2) BILL*
The Minister of Finance (Shri

Morarj. Desai): Sir, I beg to move

for leave to introduce a Bill

to authorise payment and appropria-
tion of certain sums from and out of
the Consolidated Fund of India for
the szrvices of the financial year
1963-64,
Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-

*Published in the Gazette of India, Part II, Section 2, dated 18-4-1963,
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ment and appropriation gf certain
sums from and out of the Conso-
lidateq Fund of India for the
services of the financial year
1963-64.”

The motion was adopted.

Shri Morarji Desai: Sir, I introducef
the Bill.

12.38 hrs.
+FINANCE BILL

Mr. Speaker: The House will now
take up the Finance Bill, 1963, As
the House is aware, 14 hours have
been allotted for all the stages of the
Bill. T would like to take the sonse
of the House ag to how these 14 hours
should be distributed among the wva-
rious stages of the Bill.

Shri Surendranath Dwivedy (Ken-
drapara): 12 hours and 2 hours,

An Hon. Member: 10 hours for
general discussion and |4 hours for
clause-by-claugse consideration,

Shri Hari Vishnu Kamath (Hoshno-
gabad): 11 hours are enough for
general discussion. I suggest 11 2
and 1.

An Hon, Member: 11 hours and
3 hours.

Mr. Speaker: I have no object to
11 hours for general discussion and
3 hours for the rest. The time-limit
for speeches will, as usual, be 15
minutes for Members and upto 30
minutes for Leaders of Groups.

The Minister of Finance: (Shri
Morarji Desai): Sir, I move®.

“That the Bil] to give effect to
the financial ©proposals of the
Central Government for the
financial year 1963-64, be taken
into consideration.”
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The financial proposals in the
Budget and in this Bill have been
framed in the context of the grave
threat to our national freedom from
foreign agegresson which has cast
upon us a stupendous financial bur-
den for bu'ldng up and strengthen-
ing our country's defences and, at the
same time, providing for the develop-
mental needs of its economy. It is,
therefore, inevitable that the financial
proposals for this year should have
some unusua] features both in regard
to the magnitude of the resources
sougnt to be raised and the unortho-
dox lines adopted in certain directions
in ach'eving the tremendous task of
tapping and mobilising the financial
resources of the nation,

The Finance Bill has been before
the House for some time and during
the general discussion on it, hon.
Members have had the opportunity of
serutinising the proposals contained
in it from various aspects and expres-
sing their views regarding them. As
it is but natural, diverse views have
been expressed regarding some of
these proposals in the Bill, particu-
larly, because as I have said before,
this year’s proposals have some
unusual features. I am, howsaver,
very glad to observe that the need
for raising the gquantum of financial
resources budgeted has received un-
qualified approval of the House. I
am also glad to see that there is a
general measure of agreement
regarding the justifiability of the
specific proposals in the Finance Bill.

Sir, I am very grateful to the
House for the views and suggestions
made regarding the proposals in the
Bill, I have very carefully considered
the views experessed and the sug-
gestions made in the matter, both in
this House and outside. After exa-
mining all the points from vhrious

tIntroduced with the recommendation of the President.
*Moved with the recommendation of the President.
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aspects, I have announced the other
day some concessions which 1 con-
sidered to be justified and reasonable,
Necessary amendments to the provi-
sions of the Finance Bill to give effect
to the proposed concessions will now
be introduced in the House for its
consideration. 1 shall now briefly
explain the amendments to facilitate
the consideration of the Finance Bill

In regard to income-tax, the first
one of the subtantive amendments
relates to the provisions contained in
clause € of the Finance Bill under
which expenditure incurred by a
company on the remuneration and
pe-guisites of its individual emplo-
vecs in excess of Rs. 5,000 per month
will no. b2 allowed as a deduction in
computing its total income for
income-tax. For the reasons already
stated by me when I announced the
concessions, the remuneration paid in
.excess of Rs. 5000 to employees of
fore gn citizenship is not proposed to
be excluded from the purview of
this provision. This is sought to be
achieved by amending the provision
to the effect that the disallowance
will be in respect of remuneration in
excess of this limit in the case of
employees who are Indian citizens.

The second one of the substantive
amendments relates to the levy of
surcharge on income-tax for purposes
-of the Union on  registered firms.
Under the present provision this
surcharge is at the rate of 20 per
cent of the income-tax payable by
registered firms on their income from
all sources. It is, however, felt that
a distinction should be made in the
matter of levy of the surcharge bet-
ween business income and income
derived from carrying on a profes-
sion, namely, Accountants, Solicitors,
Engineers etc, It is, therefore pro-
posed to amend the relevant prcvision
to provide for the levy of this sur-
charge at a concessional rate of 10
per cent of the income-tax pavable
by registered firms in respect of their
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income from sources other than busi-
ness,

Further, a clarificatory amendment
is proposed to be made to clause 3 of
the Finance Bill relating to the addi-
tional surcharge. The object of this
amendment is to make it clear that
relief from the levy of additional
surcharge will be available under the
provisions of the Income-tax Act in
cases where arrear salary is received
in respect of a past period or where
a resident assessee hag been subjec-
ted to tax on his foreign income, both
in Ind’a and in a fore'gn country.

The next proposed amendment
relates to sub-clause (5) of clause 2
of the Finance Bill under which a
manufacturer who sells his goods to
a person who exports them himself
is entitled to a tax rebate with refe-
rence to a percentage of the goods
sold by him to the exporter. Under
the relevant provision as it is worded,
the manufacturer will be entitled to
get the tax rebate only if the other
party exported the goods during the
previous year in which the manu-
facturer sold the goods to him. There
may, however, well be somc time lag
between the sale of the goods by the
manufacturer and their export by the
exporter. As it was not the intention
to deprive the manufacturer of the
tax rebate for this reason, it is pro-
posed to amend the provision by
omitting the words referring to the
export of the goods during the pre-
vious year. The remaining few
amendments relating to  income-tax
are of a drafting nature only.

The proposed levy of additional
surcharge on income-tax for purposes
of the Union on personal incomes had
been criticised by several hon. Mems-
bers during the genera] discussion on
the Budget on the ground that it
placed a very heavy burden on the
lower income group of assessces.
However, the proposal for the levy of
additional surcharge has to be con-
sidered in the context of the stupe-
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dous cffort which the country is
called upon to make at this juncture
for strengthening its defences, The
additional financial resources needed
for this task are of such a magnitude
that they cannot be raised from a few
sections of the people, The burden
of the sacrifice has to be spread equi-
tably on all sections of the people
according to their capacity to pay,
consistently with the need for main-
taining a sound economy, The pro-
posa] for the levy of additional sur-
chargz has been framed after giving
careful consideration to these factors.
It will be seen that the tax payable
by assessees in the lower income
group hitherto amounted to an in-
significant proportion of their income.
A married individual with more than
one child, having an annual salary
income of Rs, 5000 was paying Rs. 42
as tax which is only 0'8 per cent of
his total income. The additional
surcharge which he will now be
required to pay on his residual
income will be 4 per cent of which
3 per cent can be in the form of
savings leaving the additional tax
burden at 1 per cent. This can
hardly be regarded as heavy or in-
equitable burden, particularly in the
context of the present situation with
which the country is faced.

Another criticism which was made
was that the incidence of the addi-
tional surcharge on assessees in the
higher income brackets is compara-
tively lighter or is not high enough.
This criticism is not at all justified.
The additional surcharge has been
proposed to be levied at graduated
rates which rise from 4 to 10 per cent
on higher slabs of residual income.
Further, while the deduction from
additional surcharge on making a
compulsory deposit is 3 per cent on
residual income up-to Rs. 6000, it is
only 2 per cent of the residual income
above that amount. It has to be
borne in m'nd that the assessees in
the higher income brackets are sub-
ject to income-tax and super-tax at
steeply progressive rates. The maxi-
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mum incidence of income-tax and
super-tax goes above B0 per cent.

So far as Customs duties are con-
cerned, I am glad to note that there
has been very little of criticism dur-
ing the general discussion on the
Budget, Considering that the total
additional Customs duties, taking into
account the reduction in kerosene, is
about Rs. 80 crores, this is a matter
for satisfaction. 1 would, however,
like to refer to one or two points
which were raised about Customs
duties,

Shri Krishna Menon criticised the
increase in import duty on capital
goods on the ground that much of
this will be used by the public sector
and that the increase merely puts up
the cost of the goods. He also appre-
hended that a rise in prices on this
account would affect the competitive
position of our products in foreign
markets,

As I mentioned in my Budget
speech, our machine building indus-
tries have made rapid strides in the
recent past and we want to encou-
rage the establishment of further
capacity for the production of machi-
nery in the country. The increase in
duty on machinery should not, there-
fore, be taken as purely a revenue
measure. [ may also add that it is
not the Government's policy to make
any distinction in the matter of
Customs duty between public and
private sector undertakings,

As regards the higher rate of duty
on capital goods affecting export
trade by making products uncompe-
titive in a foreign market, it may be
observed that exports depnd on
various factors, The fiscal levies
mainly affecting exports are either in.
the shape of export duty on the arti-
cles exported or in the shape of im-
port duty on imported components
and central excise duty on the manu-
factured articles.

The effect of export duty is con-
stantly kept under review and neces-
sary adjustments are made from time
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to time., The latest example of this
review is the abolition of export duty
on tea along with the introduction of
the Finance Bill, 1963, Qut of 23 arti-
cles in the Export Tariff, at present
17 are completely exempted from
duty,

As for import duty and Central
excise duty, relief is given through
schemes granting drawback of the
import duty and excise duty realised
on the components which go to make
the export goods and the excise duty
on the finished goods. Such schemes
have been in force for several years
now, and the number has increased
from 50 on 31st March, 1958 to 176
on 31st March, 1963. Apart from these
schemes, there are also arrangements
for permitting manufacture of goods
in bond, without payment of duty,
for ultimate re-export free from any
levy. There were 18 such schemes
on 31st March, 1963 as compared to
3 on 31st March, 1958,

Besides these direct measures of
relief, as the House is aware, a oro-
vision has also been made for allow-
ing a certain rebate of income-iax and
super-tax in respect of profits and
gains derived from export of goods
outside India. In addition, a provi-
sion has been made for allowing a
tax rebate to manufacturers produc-
ing certain specified commodities on
a certain percentage of the value of
the goods exported by them directly
or sold by them to any other person
for export. The import control policy
also provides for incentives for ex-
ports by granting import licences for
restricted articles against export of
certain specified goods.

So far as Customs duties are con-
cerned, I am proposing only one
amendment in the Finance Bill. This
is purely of a clarificatory nature and
will not have any effect on revenue.
This has reference to clause 22 of
the Finance Bill, which provides that
in computing countervailing duty on
any article, the basic Customs duty
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paid should also be included in the
assessable value, The amendment
will make it clear that where a tariff
value has been fixed by Government
for any article, it is that value which
should be taken into account.

As regards Central excise, the
maximum concern was expressed
with regard to the increase in duties
on kerosene. As already announced
by me the other day, the maximum
relief which rould be given has al-
ready been notified. There is no doubt
that certain other suggestions for
reduction in the burden have also
been made, but considering the need
for resources, it has not been found
possible to do so.

It has been said that the burden
on tobaceo including cigarettes is also
rather high. As regards the variety
which is generally used for hookha or
chewing purposes, the rate of duty
for this tobacco has always been kept
slightly lower than that for flake
tobacco which is generally _used in
the manufacture of biris, This diffe-
rence during the period from Ist
March, 1948 till December, 1957 con-
tinued to be of the order of Rs. 1:10
per kilogram. Due to certain changes
made thereafter, particularly due to
replacement of sales-tax by additional
duty of excise, this gap increased to
Rs. 1.54 in December, 1957. This had
resulted in misuse of lower-rated io-
bacco for purposes for which gene-
rally the higher-rated tobacco was
being utilised previously. It was con-
sidered necessary to reduce this gap
to remedy these malpractices. Hence,
gradually, this process of reducing
the gap was taken up and the present
effective gap after all the changes
made by the present Finance Bill
leaves a gap of Rs. 1:16 per hilogram
between these two main varieties of
tobacco. The House will appreciate
that all T have done has largely
restored the position that obtained
before December, 1957,
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The proposed increase in the rates
of duty on cigarettes will not, how-
ever. be more than a nominal burden
on the so-called middle classes. A
smoker of the average quality ciga-
rettes will be required to spend rough-
ly 2 to 5 naye paise more for 10 ciga-
rettes. For some of the brands like
Passing Show and Elephant, there has
been np increase in prices at all. The
increase in some other popular brands
like Scissors and Berkelev is 5 nP. for
a packet of 10. It may also be men-
tioned that tobacco and cigarettes are
not articles of necessity but in a way
may be termed as luxury and are
treated as such by the revenue autho-
rities all over the world.

An hon. Member also wanted to
know as to why Rs. 10 crores of in-
come from VNE oile wag being for-
saken. The duty on VNE yils has been
withdrawn deliberately with a view
to compensate to some extent the ad-
ditional burden being placed on the
people in other directions, VNE oils
are one of the sources of fat for the
average man and perhaps, the only
source of fat for the poor people;
that is why these have been
exempted. By enhancing suitably
the rates of duty on Vegetable Pro-
duct, Scap and Paints, it has been en-
sured that the duty which was being
collected so far at the stage of gil used
in their manufacture is now recover-
ed at the stage of finished products,
thus reducing the real loss on this ac-
count {o about Rs. 4.5 crores only.

With these remarks, Sir, I move
that the Bill be taken into considera-
tion,

Shri 5. M. Banerjee (Kanpur): I
have to submit oae thing. Certain
amendments have been given notice
of by the hon Minister. Our dif-
ficulty iz only this....

Mr. Speaker: I chall sce that they
are circulataed to all Members,

Shri S. M. Banerjee: It is not that.
My difficulty is in regard to moving
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amendments. I was consulting the
Lole Sabha Secretariat also.. ..

Mr, Speaker: If there is difficulty
he should take the earliest opportunity
to bring it to my notice, and if there
is some difficulty, I shall remove that.

Shri S. M. Banerjee: But the re-
commendation of the President is re-
quireq in certain cases. It is not pos-
sible for us immediately to get it.
There are certaip things for which ac-
cording to the Constitution the recom-
mendation of the President is neces-
sary, as, for instance, when money is
to be distributed to the State Govern-
ments. How is it possible to mini-
mise the difficulty that arises in such
cases? If 1 want to move certain
amendments to such provisions the
President's sanction or recommenda-
tion iz necessary. How can I go to
the President immEdiately and get
the sanction? There should be some
remedy so that we people also may be
in a position to move certain amend-
ments which we would like to move, I
want your help or guidance in this
matter. It is a serious matter. [ am
handicapped because of that.

Mr. Speaker: No doubt, it is a ser-
ious matter. Is he going to move that
some revisions be made?

Shri 8. M. Banerjee: May I quote
an instance? Shri A. K. Gopalan, Shri
Prabhat Kar, Shri Warier and 1 also
wanted to sign that. We wanted that
there should be some reduction in the
duty on kerosene and other things.
But wge were told that we could not
do it unless we had the recommenda-
tion or sanction of the President, Now,
the hon. Finance Minister, who is a
Member of the Cabir~t has to take it.
Suppose I want to take it, what will
happen? Will this Bill be detained or
will it not be discussed if T want to
move an amendment and ask for ex-
emption?

Mr. Speaker: The duty had been
announced earlier, and if he wanted
to move for any reduction in that, he
could have asked for the permission of
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the President then., Where was the
difficulty at that time?

Shri S. M. Banerjee: The remission
was announced on]y the day before
yesterday.

Mr. Speaker: The remission was
announced the day before yesterday
but the duty had been announced ear-
lier. Whenever he wantled to move,
he could have moved earlier.

Shri S. M. Manerjee: There has
been such a big agitation in the coun-
try, and 1 was thinking that the Fin-
ance Minister was going to exempt it
to g greater extent, but he has not
done so. 1 want to move that there
should e greater exemption......

Mr, Speaker: Simply because he an-
ticipated that there would be greater
exemption but actually there has been
less, therefore, he cannot ask for
this. ...

Shri S. M. Banerjee: Now, there is
an amendment tabled already. Sup-
pose [ want to move an amendment
to the amendment, what is the posi-
tion?

Mr. Speaker: If he wants to move
an gmendment ¢35 an amendment, when
he sends it on to me, I shall see whe-
ther there is any difficulty or whether
the law requires it; at that time I
shal] see whether the recomwenda-
tion of the President should be aobtain-
ed; I can decide when he sends in the
amendment. How can [ decide on a
hypothetical gquestion now?

Motion moved:

“That the Bill to give effect lo
the financial proposals of the Cen-
tra] Government for the financial
year 1963-64 be taken into consi-
deration.”,
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Shri A. K. Gopalan: Let me, at the
very outset, express the sense of ap-
preciation which we have for the re-
lief that has been given by the Fin-
ance Minister, which he thought fit
to give in the matter of kerosene as
wel] as the compulsory savings a re-
lief which has undoubtedly gone a
little in alleviating the difficulties
which the common people will have o
face. But, in thiz partially meeting
the universally expressed demand of
the people for a radica) revision of the
budget proposals which he had plac-
ed before us in February last, the
Finance Minister has lagged far far
behind what the actual situation de-
mands. As a matter of fact, the few
reliefs that he has granted in relation
to kerosen. duties and compulsory
savings are just I’ke removing gne or
two strawg from a bundle which had

-been placed on the back of an over-

burdened camel. 1 would, therefore,
request him even at this late hour to
be far more responsive tg the de-
mands of the common people and to
radically revise his taxation proposals.

13 hrs.

I woulg iike to begin my observa-
tions on the Finance Bill py remind-
ing the Finance Minister that 3 few
dozens of hard-working but now job-
less goldsmiths have been forced by
his unsympathetic gold poliey +to
commit suicide. In the name of these
martyrg of his unsympathetic peclicy
and a'se in the name of lakhs and
lakhs of others, who are stil] go-
inpg through the strains pf joblessness
and poverty, 1 request him not cnly
to revise his gold policy according to
the suggestions that have been put
forward by some of us but alsp to pre-
vent lakhs and lakhs of other zections
of the working ¢lass from sharing the
samea fate gs that of the goldsm'ths.
From the cumulative effect of the
various taxes which he himself is im-
posing together with some taxes that
are imposed in the States by his col-
leagues, .t would make the condition
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of the people ng less difficult than that
of the goldsmiths.

We have now reached the last phase
of the year’s discussion of the financia]
position of the country. Behind the
Finance Bill which the Finance
Minister has introducgd lies not only
the discussions we had for the last
two months including the Railway
Budget but also the discussions in the
various  State legislatures. Though
they are divided for convenience's
sake into Central and State budgets,
essentially they all cover the common
ground of the financial position of the
nation and the policies which the
Government would like to pursue.

So let me at the outset also make
it clear that there are certain bioad
policies on which we are in agree-
ment. We are solidly behind Gov-
ernment in its declared intention that
the basis of all financia] and economic
policies of the country is, and should
be, the necessity for strengthening the
nation’s defence as well as to improve
our work of carrying out the Five
Year Plan without abandoning it or
even slowing it down. We are, in
other words, in full agreement with
the stated aim of Government that de-
fence and development should be inte.
grated to each other in order to
strengthen the nation ag a whole.

The Prime Minister has declared
fime and again that the problem of
the India-China border cannot be
settled by military means but that an
honourable solution has tp be found
for it through the methods of peace-
ful negotiation and arbitration. This
applies not only tg the specific ques-
tion of the India-China border but
to the question of our entire national
defence. No country in the modern
world can put exciusive reliance on
the military aspect of defence to pro-
tect its national territory. Correct
diplomacy based on the principles of
co-existence will alone secure for our
country, as far any other country in
the modren world, that support from
foreign countries which wil] reduce
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the possibility of an armed attack. The
basis of correct diplomacy is non-
alignment. On the other hand, align-
ment with one or other military groups
will certainly make it more vulnerable
even in the military sense. Replying
on one's own strength combined with
the goodwil] and moral support of
friendly countries is the best founda-
tion for our defence.

Nationa] territory, however, cann-
be defended by diplomacy alone. The
expericnce that we have gained of the
last 16 years of conflict with Pakistan
and 4 years of conflict with China,
and aggression crramitted by China
has made it clear that whatever dip-
lomatic . activity we pursue should be
combineq with measures to sreng-
then ourselves militarily. This is the
reason why the Government has re-
cently stepped up its defence expendi-
ture. While lending our support to
these defence preparations. we alsa
support the policy of negotiations with
Pakistan as well as with China. Ad-
herence to the policy of non-alignment
naturally means that we have to de-
pend on our own economic potential
to strengthen our defences. We have
to go further along the path of start-
ing new, and also developing existing,
defence industries. We should keep
before ourselves the ghjective of build-
ing in our own factories all the arms
and equipments and  accessories
we require for cefence. It is
true that this cannot be done imme-
diately, but that should be our ob-
jective. As far as the immediate re-
quireménts are concerned, we should
buy them on commercial terms from
wherever we can get them. That
will, of course, be financially maore
costly than accepting the terms offer-
ed by the western powers. But in
reality it is less costly since we will
thereby be able to preserve what is
preciougs to us—our national goverei-

egnty.

However, the fact that we have to
pay for all the arms and equipments
immediately required and also that
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we have start new, and develop exist-
ing, defence industries will put heavy
financial and  eccnomic  strains
on us. I am sure our people wil] cer-
tainly be prepared for that. Such
much about development directly con-
nected with defence.

I would jike to state that develop-
ment ag it is by itself is in a seriou:
condition, ang Government should
pay attention to it. Despite their
claims, the Government have not, in
the last twelve years of planning, ful-
ed the expectations that were rous-
<d among the people. Let us Jook at
the record of these twelve years. We
find that the only target of planning
that has been fulfilled, and over-ful-
filled, is the taxation target, while all
the other targets, especially the physi-
ca] targets, have not been achieved.

Let us take the question of the rate
of growth. One of the principal ob-
jectives of planning we defined in the
plan documents is the rapid growth
of the national income and per capita
in order to eliminate poverty. Dur-
ing the last few years, our rate of
growth has been a miserable 3 per
cent or less. When the First Plan was
proposed, we set up a target of doubl-
ing the national income in 20 years and
the per capita income in 25 years
from 1950-51. At the rate at which
we are progressing, it will take at least
30—35 years to achieve this objective
of doubling national income. The per
capita income also has shown relative-
ly a much lower growth than the
national income. It has been growing
at a paltry 1.4 to 15 per cent, and
this is not an alluring prospect for a
poverty-stricken people to be enthus-
ed at. 1 may mention here that dur-
ing the last twelve years, the burden
of taxation has gone up three-fold.

The sccond main gbjective of plan-
ning was stated to be to reduce un-
employment and under-emplovment.
What is the position today? In 1830,
the number of applicants pn the live
register of emploved was 3.30.743 and
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at the end of December 1962, it
mounted to 23,79,530. That means, a
seven-fold increase. It is worthwhile
remembering that the increase in un-
employment jis continuous and unin-
terrupted. It is also a well-known
fact that only g, small fraction of the
urban people get registered in em-
plovment exchanges and the wvast mil-
liong of rural unemployed do not get
themselves registered and are not
counted at all in the employment ex-
change statistics. In the light of this,
the seriousness of this problem can
be known. The situation is worsening
everyday. It is accepted that between
now and 1965—76, 75 million new en-
trants will be added to the labour
force, Already at the end of the Se-
cond Plan, there were nearly 10
million fully unemployed. If the an-
nual rate of growth of economy at 7
per cent is achieved, then more than
25 million people can be absorbed in
agriculture as well as industry, re-
maining 50 million will have to fend
for themselves in the overcrowded
construction and services sector. After
all the experience we have already
had, the 7 per cent rate of growth is
a mirage in the present socio-economic
set up and the present policies of
Government. The position is that
the country, at the rate at which our
economy is growing today, will be a
miserable hell for crores and crores
of people. This is a prospect that few
with any socia] and moral conscience
can view with equanimity.

The next object of planning was
supposed 1o be the narrowing of the
wide disparties in incomeg and levels
of living. Undoubtedly it has to be
admitted, and even the Government
itself has admitted that it has dis-
mally failed in this. Every study.
every estimate, has been witness to the
unassailable conclusion that the period
since independencn.  especially  tha
period of plannea development, has
led to an accentuation of the wide dis-
parities hetween the few rich and the
many poor.
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Three years ago, 1960, the Govern-
ment of India appointed a committee
to go intg the question of changes in
income and levels of living of the
different sectiong of the people, but
unfortunately, the long-awaited report
of this committee has not come. In
the meantime, a lot of things have
leaked out in the press. Press reports
undoubtedly show that during the past
few years disparities in income bet-
ween the poor and the rich have in-
creased.

Many foregn observergs in recent
months have remarked about the
situation in our country. Mr. Abbert
West, B3 year old South African asso-
ciate of Gandhiji, said recently that
the gap between the rich and the poor
in India was appalling. In his own
words:

“The awful gap ought to im-
press on the Government and
the Ministers the great need to
bridge it.”

Mr, West also felt that the promise of
enough food for all 40 years hence
was wholly cheerless. This is the
opinion of a well-wisher of our coun-
try. Similarly, many others have re-
marked gbout this aspect.

This is the dismal picture of the
people. The other day I read in
newspapers that one person commits
suicide every third day in Delhi City
alone. The number of suicide cases
has been increasing steadily. One
hundred and eighteen persons put an
end to their lives in Delhi in 1962 as
against 95 in 1961. This is not the
picture of a healthy society.

It is in this background that we have
to consider the Finance Bill and its
effect on the lives of the people. There
is the Central tax. In addition, there
is going tp be a compulsory levy. On
top of all this, there is increase in the
State taxes. It is, therefore, that the
tota]l increase of taxes, both Central
and states, will exceed Rs. 10 per
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capitg this year. Can the vast masses
of our people endure this? What will
be the effect of this gn the lives of
the people?

From our experience as well as
press reports it has become clear that
as a result of this fresh taxation, prices
have been pushed up by 15 to 20 per
cent. While this 1s the general pic-
ture, the effect of the new taxation
measures is bound tp hit particular
sections of the people hard. This is
the case with the handloom weavers.
There is a large accumulation of
stocks and lakhs of weavers are un-
gmployed or partially employed. The
increase in the excise duty on yarn
is bound to further worsen the condi-
tion of handloom weavers

With regard to tobacco cultivators
also the situation is alarming. I have
written to the Finance Minister gbout
certain sections of tobacco cultivators
who have no market as their quality
is very poor. About 6000 of them in
some parts of Kerala will have to
stop cultivation and starve. The addi-
tional duty on tobacco will only hit
the peasants who are already in dis-
tress due to the slump in tobacco and
the large accumulation of tobacco
stocks,

We have also to consider the State
Budgets in order to know the burden
on the people. The State Budgets al-
most everywhere have put additional
taxes on the peasants in the form of
increase in land revenue surcharge
water charges etc. Rajasthan has im-
posed a consoildated general cess of
25 per cent on land revenue up to a
holding of 15 5/8 acres rising to 50
per cent to holdings above 33 2,3
acres. Mysore has put a surcharge
of cent per cent gn land revenue,
Sales tax on foodgrains has also been
introduced. In Gujarat additional
taxation includes special increase in
land revenue increase in the rate of
non-agricultural  assessment, open
land tax :n towns, increase in tax on
passenger fares and genera] increase
in sales tax. This is the pattern of
new taxation in the States. All this
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is bound to increase the cost of liv-
ing of the people, increase the burden
especially on the peasantry, pull
down the standard of living and
levels of consumption of the poorer
section of our people,

On the top of all this, there is com-
pulsory saving. Though some relief
hag beefl announced, the scheme in-
troduced along with the Budget pro-
posals is going to be an oppressive
measure affecting the peasantry as a
whole,......

Shri Ranga (Chittoor): Hear, hear.

Shri A. K. Gopalan: .... petty
treaders, artisans etc. While the Fin-
ance Minister says that he will not
use compulsion to bring out the gold
hoards, it is strange that he has no
compunction in introducing such a
monstrous measure against the pea-
sants and workers. It is therefore,
obvioug that the weaknesses and de-
fects in the working of the Plan are
not the result of the new situation
created by the Chinese aggression
The causes for thig state of affairs
have to be examined independently.

My main criticism of the policy un-
deriying the Finance Bill is that far
from examining the causes which have
led to this failure in the working of the
Plan and making necessary reorienta-
tion in Government's approach to the
Plan, Government doggedly and rig.d-
ly sticks to the perverse attitude which
it has always adopted. Further-
more, now that the new situation of
emergency has arisen, Government
proposes to extend that perverse atti-
tude to planning to thiz new field of
defence as well.

What is the essence of this attitude
which 1 cal] perverse? It is refusal
to take an objective and impartial at-
tude towards the problem of resources.
Ever since the First Plan was pre-
payed and placed before Parliament
we have been pointing out that it will
be totally wrong to depend on the
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method of squeezing the poor in order
to secure the resources for the Plan
as the "Government has been doing.
We had demanded that the huge ac-
cumulated wealth lying in the cof-
fers of big landlords anq monopolists
should be put at the disposa] of the
nation. Since we have repeatedly
given concrete suggestions as to how
this could be done, I do not want to
cover the same ground now. But I
want to point out two concrete ways
in which the huge burdens that are
now sought to be put on the people
by way of additional taxation can be
avoided without abandoning defence
and development.

Firstly, some of the key sectors of
the national economy which are own-
ed or controlled by a handfu] of
foreign or Indian monopoly capita-
lists should be immediately nationa-
lised. There was a question even this
morning about nationalisation, but no
reply was given about the difficulties
in the way,

Take for instance the oil indusiry.
Tt is an acknowledged fact that a few
foreign monopolists are so powerfully
entrenched in this industry that they
are gble to dictate terms to the Gov-
ernment. It is only because of the
fi-m determination of the il Minis-
ter that they were at times forced to
give concessions to the Government.
Using their vast monopoly. they are
still netting huge profits. These pro-
fits can be put at the disposal of the
nation if only the Government dares
to do what certain other Asian coun-
tries have done. Instead of doing that.
Government imposes a heavy burden
of additional kerosene tax on the com-
mon man. If this is done, even though
a tax is put on kerosene, the price
will come down and we will also get
crores of rupees as profit.

Another industry that is ripe for
nationalisation is banking. Here also,
it is a handful of monopolists though
not foreign, who are in control of the
industry. I am not unmindful of the
fact that a large number of the middle
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¢lass people are participants in this
industry because they hold shares in
it, but it is not these shareholders but
a few monopolists who are in effective
control of this industry. Utilising this
control, they are not only able to
earn monopoly profits, but glso to so
manipulate the working of financial
and industria] institutions as to be able
to dominate them. Nationalising these
banks will, therefore, enable Govern-
ment to put the entlire profit of the
banking industry at the disposal of the
nation for defence industries and
development activities. It wil] also in-
cidentally curtail the vast powers of
the monopolist bankers. We have
heard stories of the liguidation of the
Palai Bank and Lakshmi Bank, We
will alsg be able tp save the deposi-
tors from liguidation.

Foreign trade is equally important.
The private monopolists who control
the import and export trade, together
with their counterparts in foreign
countries, dominate the whole field
of our international economic rela-
tions. They are thug enabled to con-
ceal the huge illegal profits which
they earn in the course of foreign
trade, transform them into legal
money and gold and cheat the national
exchequer to the extent of hundreds
of crores of rupees. As a matter of
fact, the huge gold smuggling which
goes on from year to vear, and against
which the Finance Minister thunders
in his speeches but is unable to do
anything to curb it, is flourishing be-
cause of the domination of a few
monopolists in foreign trade. Here
again_ nationalisation would help not
only in easing the financial strain on
the nationa] exchequer but also in cur-
tailing the vast powers enjoyed by the
monopolists,

This applies to a certain extent to
important lines of internal trade too.
Take for instance the wholesale trade
in foodgrains. We have the report of
the Foodgrains ~Enquiry Committee.
The Government itself had sometime
back come to the conclusion that the
problem of food supply connot be
satisfactorily solved unless the entire
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wholesale trade in foodgrainsg is being
made a state monopoly. But no
sooner was this decision taken than it
was sought to be sabotaged by some-
body. If this had not been done and
if wholesale trade in foodgrains had
been made a State monopoly, many
of the difficulties that are now
being met with would have been
solved. Proper and efficient manage-
ment of the institutions of State mono-
poly in foodgraing would have helped
in giving partial solution to the fin-
ancial difficulties of the Government.

I have given just a few examples to
show how the doggec determination of
the Government to protect the rights
of the monopolists is standing in the
way of directing intc the public trea-
sury the huge amounts that are now
going into the coffers of the mono-
polists. It is this attitude of the Gov-
ernment that forces it to take the
common man's kerosene and
tobacco, tea and soap, and all
manner of other consumption goods.
Secondly, the Government refuse to
give serious thought to the problem of
economising on administrative expen-
diture, as well as of avoiding unneces-
sary and wasteful expenditure even
in the field of developmental services.
Right under the very nose of the Fin-
ance Minister, huge and wasteful ex-
penditure is being incurred in every
department. To take just one ins-
tance, it is notorious that a major
part of the expenditure of the much-
advertised community development
administration is unnecessary and
wasteful. A large number of fanciful
schemes included in it do not yield
substantial results. The same is true
of many white elephants like the
Khadi Commission, Social Welfare
BRoard. ete. These institutions do pre-
cious little work but yet spend huge
amounts on establishments, travelling
ete. The little good that is done '!:y
these well-advertised boards commis-
sions, departments snd ministries can
well be done through the normal deve-
lopmenta] departments. I know that
it will not be done. That, of course,
would not serve the political purposes
for which the party in power has de-
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cided to set up these separate depart-
ments and created so many posts for
them. Drastic cuts in such expendi-
tures and alsg the abandonment of
such crazy projects like prohibition
will earn severzl crores of rupees for
the exchequer. Severa) timeg we have
reminded the Finance Minister about
prohibition. If is not because he will
yield {p our opinion. But we say it
again to impruss on him that if we
want to get money for these Plans,
projects l'’ke Prohibition which are
useless and which have turned against
the very purpose for which they were
introduced should be dropped.

Thirdly, if only the Government
were prepared to direct its thinking
along the lines indicated above, it
would have beepn possible for it not
only to continue to carry out the Five
Year Plans as formulated now but to
reformulate them. The Plan could
have been made bigger, the rates of
growth higher and development faster.

The Governments refusal to make
such a reorientation in its approach to
planning and economic pclicies has
led to a very serious situation. I
would request the Finanee Minister to
search his heart and see whether he
and his policies are not responsible
for the several dozens of goldsmiths
who are reported to have been forced
to commit suicide during the last two
months. I would also request him to
consider seriously the effect that will
be produced on the lakhs and lakhs of
working class, peasant, artisan and
middle-class families created by the
new series pf taxes which he and his
colleagues of the State Governments
have imposed on kerosene, tobacco,
tea, soap, foodgrains, ¢te. The com-
pulsory saving scheme that he propo-
se5 to introduce is bound to be a
source of worry and harassment to
millions of people because the net that
it cast is so wide that very few peo-
ple will be outside its stranglehold.
The desperation into which thdusands
of goldsmiths' families have already
been drawn wil] inevitably be the lot
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of other sections of the people if the
Government persists in this policy.

Let not the Minister repeat the un-
convineing argument  that all these
people should make sacrifices for def-
ence and development. 1t is clear for
all those who have eyes to see that it
1s not these common people but the
rich ang the wealthy minority who
are nqt making sacrifices. The former
princes who plead poverty even to
donate the 10 per cent of their privy
purses to the National Defence fund,
the owners of big stocks of gold who
have refused to deposit the gold which
they should have surrandered to the
Government, the big business bosses
who, according to such reports as the
Vivian Bose Commission Report have
resorted to tax evasion on a big scale
—such are the people who have to be
made to sacrifice for the nation.

When the question of tax evasion
cormes; even wvesterday, the Finance
Minister has said that he would look
into it. I want to refer to one com-
pany; I would be writing to him in
detail about it. It is said to be a non-
trading firm in Calcutta but it is trad-
ing. So many crores of rupees of
income-tax evasion is made by them;
this letters says that.

As for common people they have
shown through concrete action that
they would not hesitate to make
whatever sacrifice they are called
upon to make voluntarily. Having
made those sacrifices voluntarily, they
are entitled to ask of the Government
that the tax-evading, swindling, pro-
fiteering resorted to by the bosses
should be put a stop to, that the tax
burdens are put on their shoulders
and that the cost of living of the
ecommon people is not unduly raised
through the means of additional taxa-
tion on the articles of daily consump-
tion. I will finish, S'r, with one sen-
tence. I warn the Government that in
the coming days after passing of this
Bill and giving the people very little
relief, Government must be prepared
to face the wrath of the people.



10457 Finance Bill

Mr. Speaker: Shri Trivedi He
wrote to me he is leaving at 3 P.M.
today.

Shri U. M. Trivedi (Mandsaur):
Sir, 1 sincerely thank you for the

apportunity. We have been discus- .

sing the Budget proposals for well
nigh a month now. It is good that
the Finance Minister hag thought it
fit to give some relief about kerosene.
Though that is a little relief, it is cer-
tainly welcome. There is one thing
very remarkable about the step-
motherly attitude of the Government
of India towards certain States which
was brought in relief by me and
which was voiced by me. I do not
know whether it has fallen on every
deaf ears or whether the Government
is at al] going to listen to it

13.30 hrs.
[M=, DepuTy SPEAKER in the Chair]

When the report of the University
Grants Commission was discussed in
this House, it was noticed by me that
whereas other universities and other
State; were granted as much as
Rs, 13 or 15 or 20 lakhs, universities
of M.P. State were granted meagre
grants of Rs. 66,000 or Rs. 56,000,

Then came the question of the
Postal Department; and it struck me
as very strange that even while
smaller  States like Kerala and
Gujarat have got their own postal
circle, the biggest State in India, from
the point of view of size, namely,
Madhya Pradesh, has not got a postal
circle of its own. We have also
brought it to the notice of
this House and through this House to
the notice of the Government that so
far as Madhya Pradesh is concerned,
the grant that was made for building
roads and develop’ng transport was
most meagre in respect of Madhya
Pradesh, compared to its size; so much
so that even Bihar got Rs. 47.6 crores
compared to Rs. 17-3 crores for
Madhya Pradesh.

Coming to industria] development
loans or the Joans that are given by
the Industrial Finance Corporation of
India, I find from & table that has
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been supplied by the Estimates Com-
mittee at page 12 of its report—the
35th report—that of the 192 applica-
tions made by Maharashtra for getting
these loans, 116 were sanctioned; of
the five applications made by Gujarat,
all the five were accepted; of the 22
applications made by Madhya Pradesh,
only seven were sanctioned. The total
amount is given in rupees
annas and pies, in crores. The
whole amount of Rs. 48-93 crores was
sanctioned so far as Maharashtra was

- concerned. Sg far as Gujarat was

concerned, Rs, 9.04 crores were sanc-
tioned. So far as Madhya Predesh is
concerned, Rs. 1:04 sanctioned.

An Hon. Member: For industries?

Shri U. M. Trivedi: Yes; loans from
the Industrial Finance Corporation to
Madhya Predesh for development of
industries. On a percentage oasis it

came to just 0.28 per cent of Madhya
Pradesh.

It has been noticed and again been
brought to the notice of this House
before which this Estimates Com-
mittee report was submitted that the
Estimates Committee itself has drawn
the attention of the Government to
this fact: that while the percentage of
disbursement of loan in respect of
Maharashtra, Madras and West Ben-
gal was 23.67, 13.17 and 10.97 respec-
tively, together making a total of
47.81 per cent, it is only 0.28 per cent
in respect of Madhya Pradesh. It is
thus evident that the less developed
States have received comparatively
less assistance from the Government
than the industrially more advanced
States. It says 4hat as long ago as

+ 1948 the Centrz; Government had is-

sued instructions to the Industrial
Finance Corporation that in its opera-
tion the Corporation should assist as
far as may be practicable the indus-
trial gevelopment of backward pro-
vinces and areas in order that such
regions may atta’n a more balanced
economic development. Unfortunate-
ly, notwithstanding the various sug-
gestions and the facts which have been
pointed out, the Industrial Finance
Corporation has miserably failed to



10459 Finance Bill

Shri U. M. Trivedi]

fulfil the directions that have been
given.

The Committee again say in para-
.graph 32 of its report as follows:

“The Committee are somewhat
concerned over the meagre dis-
bursements made by the Corpora-
tion so far to the lesg developed
States like Assam, Madhya Pra-
desh and Rajasthan....This would
indicate that the instructions is-
sued to the Corporation at its
very commencement that it should
assist the industrial development
of backward provinces and areas
in order that they may attain a
more balanced development has
been of little effect.”

May I, through you and through this
House ask that the Government should
apply its mind to all these suggestions
that are made by the Estimates Com-
‘mittee?

We know that our budget proposals,
the Finance Bill, are going to levy a
heavy burden of taxation upor the
people. We have accepted some of
them and, we have got to accept them,
since our country is facing an emer-
geney, and nobody can deny that the
emergency is before ws, and there-
fore the defence expenditure must in-
erease. But with all that, is it not
necessary that we should also apply
our mind to cut down such of the ex-
penses as we find to be not commen-
surate with the present status of our
country or the position of our coun-
try? We cannot afford to live like
Lords or rajahs and maharajahs.

We cannot go on spending in the same

manner. I heard Shri Morarji Desai
sayving one day that even in ealing
things h: counts the calories. I think
if he counts the calories he must also
count the rupees, annas and pies that
he spends. He is so careful enough
as to go to the bath-room and close
the water-tap which allows m.ore
water to flow. T will ask him to plug
those holeg from which money flows.
That would be most essential for a
‘man of his stature.

-
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Shri Surendranath Dwivedy: He is
not 3 maharajah!

Shni U. M. Trivedi: He js not a
maharajah; I do not wish him to be a
maharajah. But he is Shri Morarji
Desai. At the same time, we find that
this expenditure is growing. We go to
the Secretariat, I do not know what
has happened; the number of gazeited
officers goes gn increasing without any
lim't. Perhaps nobody seems to work
unless ang until he is made a gazetted
officer. If that is the idea, that idea
muszt stop. About 20 vears back, the
peopie in the Secretariat were a hard-
working lot. Now they have become
an idle lot. They do not put in half
the work that wag being put in bafore.
‘The number of clerks has increased:
the number of officers has increased,
and the number of Class IV staff has
also increased. Very recently. there
has been a report that steps are being
taken to reduce or retrench all that
extra staff that has been so recruited.
I hope that. we had succeeded in
pruning even to that extent the ex-
penditure thai is incurred on such
things.

There is cne department which is
governed by this Finance Ministry to
which I will draw particular atten-
tion. For many years now, and per-
haps for many more vears to come,
we Wwould be the greates’ nro“urors
of opium in the world. Wo carn a
good ceel of  foreign exchange also
through it. But the condition in
which the employvees of the Opium
Department find themselves is very
miserskie. T have often brought 't to
the notice of the Ministers concerned
that their condition of service must be
ameliorated. At one time, it did ap-
pear to me that something has been
done by the new rules on quasi-per-
manen*t servires, but the rules have
been so applied and the rules have
been so worked that those people who
have put in 17, 20 or even 28 years of
service find themselves to be perma-
nent only for the last one, two or
three vezre. Breaks of service have
been manipulated, Even today in the
department fheir position has not been
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regularised, The leakage in this de-
partment is also very great. The ad-
ministration of this department also
calls for a good deal of probing on the
part of the Ministry. It is a notorious
fact that there are fixed smugglers
operating from Delhi, Punjab and
even from foreign countries, in
Madhya Pradesh territory. Maunds
and maunds of opium are sometimes
caught. Very recently there was a
big haul of about 8 maunds of opium.
Sometimes back there was a big haul
of 7 maunds 35 geers of opium. The
names of these parties are well-known.
There are well-known villages where
vou will find that there is not a single
poor man, although they are villages
situated in the interior of the tehsil.
They are known merely as peasants,
but each of them has got a haveli, a
big palace built for himself. The vil-
lage is a wvillage of palaces, because
that js the village which belongs to
the smugglers. Yet Government
zeems to be sleeping over it. How is
it that these persons are making so
much of money? What type of
wealth-tax or income-tax is levied
from them  (Interruptions) Govern-
ment has not taken opium, but they
must at least wake up to the situation,
It is for the officers concerned that
they should wake up.

Shri Kamalnayan Bajaj (Wardha):
Can vou give the name of the village?

Shri Bade (Khargone): I can give
you.

Shri U. M. Trivedi: There ig a vil-
lage known as Karaw Kadwasa; it is
in my district and I have been to that
village.

Dogs were trained for the purpose
of tracing the smugglers, but not one
dog has proved successful so far as
catching these smugglers is concerned,
These smugglers are very rich persons,
Very recently I have heard, and if has
been published in the papers day be-
fore yesterday, that some very senior
police officers were recently to be ar-
rested for allowing this type of gmug-
gling; because some very big gun of
the ruling party also was involved,
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these people were shielded. Apart
from it, I find that in this opium de-
partment, generally those who are
arrested are people with a good deal
of money.

In one case, I remember that one
smuggler manipulated to have his case
transferreq to six gifferent magistrates,
from one magistrate to another, and
ultimately he succeeded in getting all
the records of the Jawra municipality
changed to show that he was never the
owner of the house from which 7
maunds 35 seers of opium were re-
covered. He was acquitted.

Shri Surendranath Dwivedy (Ken-
drapara): It can only happen in
Madhva Pradesh.

Shri U. M. Trivedi: It happens
everywhere, Read the PAC reports.
A building costing Rs. 50 lakhs was
not traceable. 'Why does it happen?
The whole question before us is that
in prosecuting these smugglers, Gov-
ernment spend s0 much money, but it
is not prepared to spend Rs. 200 or
Rs. 300 a month for having its own
prosecutor to conduct these cases.
The police prosecutor joins hands
with the investigating officer of the
police and both take money from the
smuggler. The net result is a lacuna
left in the prosecution and the accus-
ed gets acquitted. In this manner,
Government loses a very big revenue.

There iz another case which comes
to my mnd. There were 1 maund 10
spers of opium at” one place and 1
maung 5 seers of opium at the same
place where two different persons
were arrested. The opium was turn-
ed into elua, At the end of the trial
lasting 12 months, opium became elua.
The police station pfficer who kept
this certainly swallowed a good deal
of money and Government lost all the
price of that. Therefore, 1 would urge
that great precaution must be taken
by the Government in the administra-
tion of these departments which are
directly under this Ministry.

We know that in our country, un-
employment is growing. It is a very
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wrong complacency on our part to be
satisfied with the figures given by the
various employment exchanges we
have established in the urban areas.
Unemployment in the rural areas is
tremendous. People are starving.
They have nothing to eat. Not only
the background class people, but the
so called higher class people are also
living from hand to mouth, because
there is no employment. On the top
of it, it has been thought fit by our
Government to introduce this Gold
Contro} Order. This order wi]l cer-
tainly throw out if not 20 lakhs of
people, putting the smallest estimate
possible, at least 10 lakhs. Even if 10
lakhs of men are to be left unemploy-
ed, that will create a problem for our
country. These goldsmithg have been
deprived of their means of livelihood
by the Government Just{ under the
clack of this emergency, by having
recourse to the Defence of India Rules.
This is the greatest blow that we can
give to a big community in our coun-
try for no fault of its own.

We live in tradition. Our traditions
and culture are there. Our people
are used to a particular type of life;
they are used to a particular standard
of spending money and using things
that they like. Just because we think
we are very educated persons and we
are advanced, we cannot say to them,
“What you do is taboo to us; you do
not have ear-rings or nose-rings or
necklaces” and so on, We cannot dic-
tate to them like this. The freedom
of thinking we have allowed in our
Constitution shoulq be allowed in
spirit and letter. In our actions, we
act as if we are some sort of auto-
ecrats who want to keep down the
wishes of those who, we think, are
not right-thinking people. We have
no business to do that,

The profession of the goldsmith was
not a profession which we taught him
at school or college. It was a thing
which was handed over from genera-
ton to generation. They learnt a
particular method and they live by
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their methed. They are not a burden
to us. They do not do any harm to us.
They are labourers. Although many
people impute dishonesty to them, I
say that their dishonesty is nothing
compared to the dishonesty of the big
engineers that we employ in the en-
gineering branch. TUnder these cir-
cumstances, would it be possible for
us to reconsider this position? In
view of the fact that it will throw so
many people out of employment, would
it not be possible for Government to
consider sympathetically that it would
be quite proper for us to allow them
to carry on their trade?

Let us calculate mathematicaily.
We have not put any limitation on
the use of gold. We have put limita-
tion merely pn the carat-guantity of
gold. We say they must have only
ornaments of 14 carats. Now, if 10
tolas of 14 carat gold is to be used it
will come to 140 carats and if it is 5
tolas of 22 carats it will come to 110
carats. I say, the country will not lose
anything by this arrangement of hav-
ing put a maximum upon the amount
of gold that a particular person may
have, but reducing it to a lower qua-
lity for making ornaments which
generally our goldsmiths are not able
to make is, to say the least, autocracy
of a type which should not be tolerat-
ed in this democracy,

Then I come to the general picture
of the taxation system. Most of us
who have been earning well even
from our early days must have been
paying tax. Without grumbling most
of us have been paying this tax.
Direct tax iz there for each one of us
and we have been paying it. But, Sir,
if the method of levying this tax is
such that it makes a man dishonest, I
should say, there is sufficient material
before us from which we can judge
that a man who has to pay a tax and
who wants to avoid payment of the
tax generally takes recourse only to
the legal flaws that are available to
him. Beyond the legal flaws evasion
of taxation is not much. But thers
are peeple who want to evade tax by
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criminal methods. We have to investi-
gate why these criminal methods are
adopted by such people and see how
we are going to checkmate these
criminai methods,

We have got the tax evaders whom
we generally cal] by the other name
“blackmarketeers”. We have made no
laws to check these blackmarketeers,
and these blackmarketeers are there
as a result of mere corruption, pure
and eimple. There have been instanc-
es where big millowners, owners of
big factories and others who, either
on the movement of sugarcane or in
the movement of coal, give wrong
figures. What they do is, take more
sugarcane and show a lesser amount,
get more yield of sugar and sell that
sugar in the market, save all the money
for themselves, save income-tax for
themselves, save sales-tax for them-
selves and pay a goodly sum of money
when the elections come in to satisfy
the bosses, the local Gaulieter of the
Congress Party or any other party.

An Hon. Member: Jan Sangh.

Shri U. M. Trivedi: Yes, I am also
responsible for it to some extent.
We promise them that everything wil]
be hidden, they may do as they like
but they have only to pay some con-
iribution when the elections come. I
would, therefore, suggest that you put
it down at one stroke that no company
must be allowed %o spend or give any
money to any political party for elec-
tion purposes. Let there be charities
angd let those charities be for public
purposes and for use by the public.
Let there be more dharmashalas built,
let there bo more colleges built, let
there be more wells dug, let
there be more hospitals built and let
there be other things for the benefit
of the public. But let them not contri-
bute to the political parties. They
take full advantage of the situation by
making this contribution to the politi-
ral narties, It must cease,

The typical tone that has been set,
and we generallv agree to that, of
course, willy-nilly, is to sock the rich.
But how far vou ean go on socking
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the rich is the problem. The honest
rich will not require any socking, he
will pay his tax all right. Those
who are dishonest, you cannot sock
them; they escape, escape before your
own eyes. Most of us must have read
the very recent reports of what hap-
pened in Bikaner, how much money
has been made by particular persons
who engaged themselves in the smug-
gling trade, not only smuggling but in
the dirty trade of hiding dacoits com-
ing from Pakistan and making money.
It is these people who are a source
of menace to our country and who
are certainly a source of trouble for
us in the matter of collecting taxes.

I will draw the attention of the hon,
Minister to the administration of the
Income-tax Department. In this de-
partment you come across various
types of people and officers. Some are
extremely honest in their behaviour,
good courteous and polite and some
are mere fops and flops who behave
rudely with people, who treat each
one who goes before them as a very
dishonest man and make him really
dishonest by their own dishonest
methods. In order to gain for them-
selves they make others dishonest.
Books have been written by several
persons on this Income-tax Depart-
ment, They are worth reading and
they are worth revealing, because
these books have been written by
those who have been in the depart-
ment itself and who have practised all
these malpractices. 1 would therefore
commend that the hon. Minister will
kindly go through such books with a
view to put an end to this type of
activity by such persons.

The hon. Minister has referred o
the taxation on tobacco. I do not
smoke. I am pot hit by it. T do not
think Morarjibhai smckes. Sp he is
~lso not hit by it,

Shri Tyagi (Dehra Dun): That is
the misfortune of the countrv, that hz
is not a smoker. (Interruptions).

Shri U. M. Trivedi: It is not a mis-
fortune. Tt is good. But the whaole
guestion that has to be considered is
the method in which the assessment
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of tobacco excise is being carried out
in this country. It is very bad. I
should say that immediate steps must
be taken to check these persons who
are known as excise inspectors or de-
puty superintendents of excise who
go about making money out of these
assessments that have been made on
standing crops. There must be a sim-
ple system of licensing and producing
in respect of tobacco as has been in-
troduced in the opium department, if
the Government wants to realise ex-
cise out of it. Instead of that, it is
now left to the deputy superintend-
ents of excise. They go about and
collect the duty. They do not care for
the crop, they do not care what hap-
pens to the crop, they do not care to
see what ultimately is produced, they
simply say that the production must
have been so much, the farmer failed
to bring it to the warehouse and there.
fore so much has been left out. The
net result is that at the end of five or
ten years—there is no limitation put
on them-——they say that so much ought
to have been the assessment. I re-
member a case where at the end of
ten years a farmer was told that his
assessment ought to be so much. Then
the poor, illiterate farmer living in a
village is told that he has to pay
Rs. 1300 or Rs. 2000 and his bullocks
cows, house and everything are being
attached under the PDRA. This is the
sort of tyranny that hag been practis-
ed in the Tobacco Department, by the
officers and clerks in the Tobacco De-
partment, and this must be put a stop
to.

Shri Bade: The assesment on stand-
ing crops should not be done.

Shri U. M. Trivedi: With these
words, Sir, I conclude.

14 hrs.

Shri Bakar Ali Mirza (Warrangal):
Mr. Deputy-Speaker, I rise to support
the Finance Bill, especially the re-
liefs and concessions that the hon.
Finance Minister announced today.
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Even though I am not a believer in
the presentation of budget in instal-
ments, there are human considerations
involved, and they were very import-
ant concessions tog for which the
country is thankfu] to the hon. Fin-
ance Minister.

The non. Finance Minister js now
working under dual pressure. One is
the ccmpulsion of events, the aggres-
sion by China and the threatening
grumbling by Pakistan which  has
necessitated a huge expenditure on de-
fence. The other pressure ig the com-
pulsion of the demand because of our
objectives—the plan, the socialist pat=
tern of society that we are aiming at
and the higher standard of living.
Neither of these could be renounced or
given up. So, I am glad to see the
courage of the Finmance Minister, who
hag risen to the occasion. He has not
hesitated to propose the most severest
taxation proposals. At the same time,
we have tg-thank the people of India
also, mostly poor, who have not agita-
ted or even complained about the
ruthless nature of the taxes or their
severity, even though compulsory
savings and taxation on kerosene were
such that it was practically impossible
for them to pui up with them: 5till,
they were not  against  taxation,
severe though it wa:, and they were
willing to pay it. That is so because
today the whole country is moving
towards the single idea of keeping
this country mighty and free.

The main expenditure ig on defence,
about Rs. 800 crores. Still, itiz a
paltry sum_ but that is the best that
we could do, though it is not sufficient
for our defence. Because, what really
has happened after partition is that
while the size of our conniry has heep
cut down, the frontier of India has
increased. Our coastline is the zame
as it was before, except for a  small
section in the west. Our land frontier
is practically the whole of Himalayas
from Kashmir to Assam. Then, we
have two vulnerable {frontiers bet-
ween India and Pakistan that iz new-
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ly added to our defence. So, naturally,
the budget of pre-independent India
could be smaller than the budget of a
divided India. That is our misfortune.
Since these borders are /vulnerable,
we have to take special care about
them.

Our resourceg are not enough. So,
naturally, we have to turn to foreign
aid. My hon. friend, Shri Gopalan,
suggested that it should be on g com-
mercial basis. At the same time, he
wias talking about oppressive taxes
and the burden on the poor. In a poor
couniry like ours, what is that system
of taxation which can avoid taxing the
poor. You cannot have the cake and
eat it too.

He sugested the buying of arma-
ments from foreign countries. But
how are we going to get the money
for it? He suggested nationalisation
of banks and the scrapping up of pro-
hibition. Apart from the theoretical
consideration about pationalisation, we
are faced with an immediate problem.
If we pationalise banks, naturally, the
profits that go to the private persons
will come to the State. But, at the
same time, a large number of share-
holders are involved in this, and we
have to give them compensation.
From where can we get that much
money for payment of compensation?
—

So far as prohibition is concerned,
what is the merit of the case? Here I
am not talking of the idenlogy or the
moral considerations of scrapping up
prohibition. Whatever may be  the
arguments for getting additional re=-
venues by abolishing prohibition, that
additional revenue comes from the
poor. It is not only the rich that
drink gallons and gallons of liquor; a
majority of the poor people also go to
toddy shops and bear halls. So, even
if we abolish prohibition, that money
is going to come from the poor people.
Here 1 am not talking of the merits as
to whether there should be prohibi-
tion or not, but, at the present
moment, it is only a visionary. I think
it is not a suggestion which we could
consider.
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Apart from that, I have considered
some other arguments that are
brought forward about getting foreign
aid, specially armaments. Since it is
open to inspection, Shri Gopalan says
that it is° against our national soverei-
gnty. There s also another. argu-
ment that further aig from the United
States and the United Kingdom are
based on thderstanding with Pakis-
tan. About inspection, there is noth-
ing special that the United States has
insisted on in the case of India alone.
That ig the law of the land. Whenever
they give arms aid without being paid
for it, they have to ensure that the
arms are not used against them. That
being the position, once we are clear
of our objectives, what is there to
hide? When the United States and
other countries are sure of that, this
inspection becomes a mere formality.
After all, we have no choice in  the
matter. We want armg and we have
not got the money tg pay for it. We
cannot dictate conditions and change
the law of another country just
because it does not suit our Govern-
ment. That is the position gbout ins-
pection,

Then I want to say a few words
about our understanding with Pakis-
tan. The fact is, as a counter-weight,
to balance the weight and power of
China. we require a defence unit to
the extent that it stretches from Pamir
to Singapore. In fact, it was such a
unit at one time, but the British Gov-
ernment, sensing the danger in the
accumulation of such a large man.
power within one country, started
slicing operations, First, thev removegd
Burma from this region. Then we
had Hindustan and Pakistan and we
have nearly missed having another
sub-division. Now what they are try-
ing to do is to have the return back.
And, by accident of history. China did
not receive the same fate In fact, by
the addition of Tibet and Manchuria,
it has swelled at both ends, upsetting
furthermare the balance in Asia. - So.
it will be in the interest, I say. of the
world powerg tp restore this balance
and remove the instability in this re-
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gion. That is why Russia, USA and
UK have al] come forward to give aid
to India.

I will go further and say that 1
personally believe that there are no
aids which are without strings. There
‘might be very fine strings, invisible
to your eyes; they are not without
strings. The only way to counteract
it is to get aid from both the sides.
That is why you find the missile fac-
tory that Russia is helping us to build,
about which there is a hue and cry in
‘the United States. Similarly, our
-Communist friends are angry because
we get aid from the United States and
the United Kingdoem. The only way,
“therefore, is to see that we get aid
from both the sides, and that is the
policy we are pursuing. which is the
right policy,

This balancing of powers and the
fact that the Chinese threat to India
is also a threat to Pakistan are well
known even to President Ayub. He
is an army general and he knows that
the shortest cut to the plaing of India
is through the Natu Pass, that once
they cross the Natu Pass they  will
have to cross through East Pakistan
and that our country, the whole Gan-
£getic Basin, is like a billiard table—
“the difference between the altitude of
Calzutta and Lahore is only 1,000 feet
above sea level. So, it is a military
fact that once China crosses the
Himalayas and getg a footing on the
plains of India it means that it is a
threat to Pakistan and it would fol-
low, as day follows night, that it will
attack Pakistan.

By having some alliance about the
border of Kashmir, Pakistan thinks
that it has closed that chapter. that
now India is left alone to face China
and that in this position it can put
pressure on India to get concessions.
Chiha can never forget that Pakistan
is a signatory to the SEATO and
CENTO Pacts the main object of
which igs to contain China and  the
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spread of communism jn this region.
It must be the innocence of babes if
General Ayub'really thinkg that China
is no threat tb Pakistan. This is a
political game which he is playing just
now. That was the reason why he
offered joint defence long ago. But
today, I say, President Ayub is not in
a position to honour an  agreement
even if he makes it. It is not the same
position now. It is not the Ayub wheo
was there two years ago. Two years
ago he could carry the country with
him; today the whole of East Pakis-
tan is under revolt and the opposition
in West Pakistan is mounting. So, he
must play to the gallery and he is
playing to the gallery.

The whole ideology, the whole po-
licy of Pakistan is based on one single
factor and that is to work -against
India. Pakistan was created by anti-
Hindu feeling and leaning on the
United Kingdom. Today, they are
creating anti-Indian feeling 4nd are
leaning on the United States. The
purpose and the end is the same. Their
stability dependg upon creating this
furore and mass hysteria because they
have no economic planning or objec-
tives and the people are dissatisfied.
So, this is the only way. Therefore,
this is the policy of Pakistan and this
is the policy which President Ayub,
whatever he may feel within himself
or whatever may be his views, is com=
pelled to follow.

Look at this picture now. We have
been having negotiations with Pakls-
tan for some time. People say that
under pressure of the United States
and the United Kingdom, whatever it
may be, we have been negotiating.
Now. look at the way in which Pakis-
tan has acted. In the very first meet-
ing they came out with the idea that
agreement with China has  ‘'bheen
made in principle about the border.
Then, at the last meeting they actual-
lv came out with the agreement itself.
It is not a mere accident. They make
a joint appeal saying that India and
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Pakistan ghould restrain from malking
propaganda or statements, but before
the ink was dry on that joint appeal,
Mr. Dehlavi, the Foreign Secretary,
and Mr. Ahmed, the Ambassador of
Pakistan in America, started an anti-
Indian campaign. Even Mr. Bhutto
himself, who is one of the negotiators,
said that secularism in India ig just a
garb to hide many crimes. Then Presi-
dent Ayub, the top man, who knows
what appea] has been made, says that
Pandit Nehru is a stumbling block in
the negotiations. On the one gide they
try to bring pressure on the United
States that they should not give aid
to India and, on the other side, they
try to sabotage the agreement and the
negotiations themselves.

1 say in this House that our public-
ity agencies should broadcast all this
to the world. They may do it, but they
will do it when it is too late. See for
example the book of Bertrand Russel
which has come. Its title is Unarmed
Victory. 1 tried to get hold of a copy
and 1 even approached the External
Affairs Ministry, but I could not get it.
But I have read several reviews of it
in several papers. A man like Ber-
trand Russel comes out and says that
China has a case and that India has
given an ultim:tum. What were our
publicity agencies and embassies do-
ing all thig time? Our case is so clear.
Not only did we not try all the time
to negotiate in spite of the fact that
the Chinese were advancing but we
made an offer to them to withdraw 20
miles from the disputed area. They did
not agree to that. Now that call the
Bth September position an ultimatum,
Even the 8th  September proposal
does pot mean that they go out of the
territory of India. The 8th Septem-
ber propoas] itself is a concession. It
shows the desire of India for peace
and negotiations.

Our publicity agencies all depend
entirely on the speecheg of the hon.
Prime Minister in the House and else-
where. They gimply distribute tomes
and tomes of White Papers which no-
body reads. Our ambassadors do nod
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have any press conference like Pro-
fessor Galbraith. If there is a  little
misunderstanding, he calls a press
conference and clears the whole thing
What are these people doing? I never
hear of any of our ambassadors hav-
ing a press conference or of making
our position clear. So, pur publicity
should be thoroughly overhauled.

One fina] word and that is this.
Whatever be the settlement about
Kashmir there should not be any
settlement which affects the seculgr-
ism of India. We are building =
united people, we are trying to inte-
grate and we have got a number of
forces within that we have tg battle
with. We cannot upset this just to
please Pakistan or out of fear om
blackmail. We will never agree %o
this.

Then, there is talk about the Scotch
pattern and dividing the Kashmis
Valley. We canont accept this. After
all, it is not Aksaichin alone that is
the sacred soi]l of India. The soil of
Kashmir also is sacred and we should
not and we will not, under any threat
or blackmail, yield to anything which
goes against our basic interests. What,
after all, will happen, if worst comes
to worst, is that China and Pakistan,
combned to gether. will fight and
they might advance a little. But ulti-
mately they can only fight to a stand-
still. There is no other solution.
Those days have gone when military
decisions decided the fateg of nations.
Now thingg are different. Ideclogy,
ideas, the will of the people and the
consciousness of the people are the
biggest weapons that we have and for
that we must strive,

Shri Kamalnavan Bajaj: Mr. De-
puty-Speaker, Sir, in the context of
the Chinese aggression—and in spite
of the unilatera] cease-fire the threat
of aggression has not ceased; the
emergency continues—it was in  the
fitness of things that the Budget has
been prepared with defence orienta-
tion. It has ben broadbased and covers
almost all sections of the people in the
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[Shri Kamalnayan Bajaj]
eountry. I appreciate the good inten-
tiong and the courage and the convic-
#ion behind it.

People would not mind in the con-
text of the emergency and the danger
%0 the country to pay such heavy
saxes. I also know that the hon. Fin-
ance Minister has taken steps to avoid
wastage in the administration and to
curtai]l expenditure wherever superfi-
cial expenseg are there. But these
facts are not so well known to the
people. 1f the people come to know
about these things properly, their
grievances against heavy taxation will
not be to the same extent. We have
accepted mixed economy for the deve-
lopment of the country. Many times,
in this House, people have not given
full support to the accepted policy of
mixed economy. Half-hearted sup-
port for the development and growth
of the private sector is going to do
harm in the long run. Such mental
reservation is jeopardising our deve-
lopment. At least, it is not allowing a
suitable climate to be created for the
growth and development of the
country. If the private sector has no
wplace in the economy and development
of our country, by a Resolution of the
House, ag a policy, we can determine
it and wipe it out. As lJong as ‘we
have accepted that as a policy, to
create a bad climate or unhealthy
climate for its development is not in
the interests of the country in the
Yong run. ’

The Finance Minister has announc-
ed certain marginal concessiong on the
Budget proposals that he had pre-
sented before  the House. Although
the concessions that he has given are
marginal in many places, they have
removed certain hardships and eased
eertain difficulties which may have
®een there in the working of admin-
stration and collection of these reve-
mues, etc. I am not going into much
detail of these Budget proposals. The
confidence of the market has been
ereated not so much because the con-
e#essions have been appreciated o the
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extent it was desired, but pu ely
because the Finance Minister has cate-
gorically announced that if he finds
that the S.P.T. or compulsory savings
are ultimately going to retard the pace
of progress in the country, he would
be the first man to come and ask the
House to repeal these measures, This
has given tremendous confidence in
the market and I am sure, whatever
harm has ben done in creating a suit-
able climate for develoment, will be
removed at least to a very large ex-
tent.

Much has already been said regard-
ing the super-profits tax. I have con-
veyed my own feelings to the Finance
Minister before. In the light of the
recent announcement that the Finance
Minister has made, 1 would only point
out one or two things which are more
important in  detail. Apart from
banking institutions, there are trading
companies also. They are not given
concessions as the banking institutions
have been given. Industrial units are
as much important for the develop-
ment of the country industrially. But,
unless trading companies also grow
to handle the trade for the industrial
pro uce, they will find it difficult and
become weak institutions. Ultimately,
we may find that even industrial
growth will be jeopardised because
trading institutions have not equally
developed as they cught to dcvelop.
As a matter of fact, because of the
development rebate, depreciation and
other funds, it is comparatively easy
for industrial institutions to develop.
But, the trading institutions find it
very difficult to make any saving to
develop. Further, if institutions which
have got large organisations all over
the country on the selling side are not
allowed to develop and - save for
development, [ feel, ultimately, our
growih will be arrested to some
extent,

Our Budget proposals should be
considered with three main issues
before us: first, whether they will be
able to orrest the price line, or at
least not #wncrease the price line
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beyond a reasonable margin; second,
whether they will arrest inflation of
currency and third, whether they will
allow progress and development with
the pace tlrat we desire in the
eountry. To my mind, the present
S. P. T. burden is not able to create
circumstances in which production is
going to meet the demand which is
likely to increase in a reasonable
way. If that is not possible, probably,
it would be very difficult to maintain
the price line as we would desire,
especially when the emergency is
there, The Super-profits tax is really
mnot a tax on super profits, but it is
really an additional tax on the
normal profits, I have no quarrel with
the name as such. But, to understand
it, we should know that normal profit
has been additionally taxed. If the
additional tax is required, of course,
by all means, we have a right to take
it and we should take it. If it is
going to arrest growth and develop-
ment, we have to be careful. Because,
at present, our taxation measures are
round about Rs. 1500 crores to ” w0
crores, I would personally 7.  that
depending on the country's grouth,
the annual revenue should go upto
Rs. 5000 or 10,000 crores. It should
be really our policy and aim that in
the least number of years, our total
annual ncome as revenue should go
to the side of Rs. 5000 or 10,000
ceores. If we consider in this way,
probably, we have to find out where
are the real sources of revenue that
we can get. Unless our industrial
development goes at a wvery much
faster rate, our development and
collection of revenue is not likely to
increase at the same pace. I do not
want to take more of the time of the
House on this because already a lot
of things have been explained to the
Finance Minister and he has already
taken a decision in this matter. So
¥ is no use my repeating the same
argumentg over and over again.

Dividend on equity has been more
or less fixed at 6 per cent, as it was
eriginally when the Budget was
presented. Eevn the L 1. C. today, if
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you go and ask them for perference
shares of good companies, reliable
companies, they ask for 9 per cent
or even 9} per cent before they sub-
scribe to such  preference shares.
Equity sharg are more risky. They
have to take a greater risk. Even
with the greater risk, we fix that
their dividend should be only 6 per
cent. On cash credits banks are
charging more than 6 per cent, 6§
per cent, 7, T} per cent, right uo 10 9
per cent, Under these circumstances,
when the interest rate is so high in
the country, to {ix up the rate on
equity shares is not allowing “=Zus-
trial growth and the development of
the country and the confidence of the
i'-resting public will not be there.
A suitable climate will not be inter-
nally and internation..'- created. Of
course, the assurance of the Finance
Ministry is there. That is why much
of the harm which has been done,
probably, will be romeved.

One thing has come to my nolice
regarding Defence bonds. Collections
for Defence bonds in the districts are
done with a certain amount of pros-
sure and coercion. 1 would go even
to the extent that the method em-
ployed is practically farce, in the
subseription to Defence bends for the
simple reason that these Defence
bonds have been allotted probably to
the District  Magistrate or the
Collector and so on. They coerce
the trading and the industrial com-
munity to subscribe to the defence
bonds. As you know, the indusiriad
community people do not have cash.
They have to borroew money for theie
own business and for development.
The money spent on the defence
bonds is not only for the delcnce
purposes but also for the development
of the country; it is the same money
which wil] come from the defsnce
bonds which will be spent also om
defence and development of  the
country, since the same money will
be advanced to the traders and the
business people and the industrialiske
and s0 on.
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[Shri Kamalnayar Bajaj]

Now, the industrial community
people are forced to take these defence
‘®onds, and it is also suggested to tham
shat they can sell them at a cheaper
rate to the banks etc, and they would
sustain a loss of only Rs. 5000 or
Re. 10000 if they buy so much of
bonds and so on and so forth. This
¥ how the defence bonds are being
sold, and a sort of impression or
atmosphere is created before the
public that the business community is

buying the defence bonds in such*

large nmeasure, whereas in fact
they really only subsidise to some
ex.ent the purchase of these defence
®onds by the banks, which does t
l--d to the right type of climate In
tnis respect, I would request the
Finance Minister to see that this kind
of false pressure and the false atmos-
phere which is being created should
be removed.

{ Even on me and my firms such
pressures were brought to bear, but
I have totally refused to yield to such
pressures, and 1 have said that what-
ever we wanted to give we would
give, and in fact, we have already
given to the National Defence Fund,
but we as industrialists cannot
subscribe to the defence bonds and
20 an. I do not think that the autho-
rities have taken very kindly to these
sentiments.  But do not want
this false picturc to be placed before
my contrymen that we are subs-
cribing to the defence bonds in a very
greal measure and at the same time
we are not in a position to detain
then with us,

It was rot my desive  today to
mention about the donations that the
industrialists have made and the
difficulties that they have had to face
in this regard. But the Leader of
the Communist Party had referred to
# wmwday, and previously one of the
elderly Members of the House, who is
very much respected, had also acked
me "What are the difficulties of the
industrialists? Why are they not able
%0 give large donations to the Defence
Fund?' He wanted me to explain ihis
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to the House. I would gladly admit
and with pride that the poor people
have contributed considerably, and
probably in some cases they have
given the entire saving of their life-
time. Such sacrifices are really
worth-while, and they create a suit-
able climate in the country which we
very badly need. But while such
people have the responsibility only of
their families or themselves, the
industrialists, who employ 2000 or
5000 or 10,000 people have to consider
this factor also namely that at the
end of the month they have to pay
salaries to those employees; not only
that, but after having paid the sala-
ries, they have to continue their busi-
ness, for which funds are required.
Besides, they have also to plan out
the money needed for development
from out of the savings, the money
needed to meet the tax liabilities and
so on. Supposing a person employs
two thousand people and he has 1o
pay roughly Rs. 200 per head per
mensem, then nearly Rs, 4 lakhs will
have to be paid by him at the end of
the month. Apart from the RHRs 4
lakhs that he payvs, supposing he
wants to pay R= 5 lakhs to the
Defence Fund, then nearly Rs. 20
lakhs goes out of the business from
him. Because to the extent of 75
per cent he can borrow on that sum
of Rs. 5 lakhs from the banks. To
reduce that business in such a short
time is pot a very easy job, because
he has to fulfil his commitments that
are there. However, I am not trying
to justify that the business commu-
nity has done all that they really
should have done. I am not holding
any brief for them. I am only trying
to mention their difficulties. Their
point of view has very well been put
forth by the Federation of Indian
Chambers of Commerce and I have
nothing more to say about it

Some hon. Members of the House
have referred to the well-known
phrase of ‘man-eaters’. They are to
my mind unnecessarily frightened. It
might be a reflection of our cwn
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shadow. [ agree that the man-eaters
are there, but they are not without,
but they are within ourselves. The
greatest man-eater of all times is the
capital ‘I', the personal ego, the con-
ceit and arrogance of the man. The
mightiest of the men in history right
from Ravana, Hiranyakaship, Kansa,
Hitler, Mussolini etc. have fallen
victims to these baser traits of human
nature. However intelligent and
brave a person my be, because of
these traits in human nature, the
greatest and the most powerful men
in history have peen reduced because
of the narrow-minded and selfish and
personal outlook in the man. It is
because of this that man has fallen
from the grace, pcwer and position
many a time. If such mighty men
were reduced to shame and dust, it
is understandable that smaller men
like us are also sometimes frightened.
But if we realise that this fear is not
from anywhere outside, then the fear
will automatically disappear. There
is no neeq of giving any warning to
others.  We have to realise and
amend our own feelings, and just as
dariiness disappears before light,
similarly, this fear will also disappear,
and we shall soon be enlightened if
we only knew how to realise and
und .rztand ourselves.. By saving
such phrases sometimes we are not
trving to create an' atmosphere of
amicability or friendlines, Whatever
be the difference of opinion that we
may have, there is always a ground
for diference of opinion, but we
should not try to generate hatred,
animosity and distrust because that is
not going to help us in developing
our country or in taking our country
to great heights in the world of which
we can be very justly proud.

Shri  Arunachalam (Ramanatha-
puran): 1 would like to speak a few
words on the Finance Bill introduced
by the Finance Minister for the year
1963-64,

Our great task at the present junc-
ture is to mobilise all our available
resources and energy and direct them
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towards strengthening the defence of
the country. While it is our inbora
desire to be friendly and courteous
to all, we cannot afford to sacrifice
our basic principles, ideals and rights,
I feel that the present emergency
opportunity should be fully utilised
to integrate our people into a -l ong
and united nation, avoiding alt
regional and Jinguistic rivalries ana
other fissiparous tendencies that maw
tend to undermine the unity of the
nation. No loyal citizen, I am sure
would hesitate to sacrifice his or her
mite to defend the honour and inie~
grity of our Motherland and strensg-
then the hands of our beloved Prime
Minister,

While coming to the proposals of the
Finance Bill, I may say that I support
the Bill. But I would appeal to the’
Finance Minister to consider the pre-
sent rise in prices of all essential
commodities and make necessary
adjustments in some of the levies to
enable the lower classes of people to
meet  their requirements. A few
reliefs have been announced by the
Finance Minister recentlv, but they
are quite inadegquate, and they fall far
below the expectation of the common
man. In one or two respects I feel
that the new levies would affect
larger sections of the population,
especially the middle and lower in-
come groups, The new levy of a sur-
charge on income will take a heavy
toll from the salaries paid to the
employees of the Government as well
as private establishments, and the
salaried classes as a whole who even
now find it rather difficult to make
both their ends meet would be very
hard-hit. 1 feel there is still come
scope, to provide further relief either
by lowering the percentage of levy or
<ti!l raising the exemption limit. There
is generally only one bread-earner in
most of these middle and lower
income groups, and that bread-earner
is to get from this month onwards less
wages due to the levies introduced,
and at the same time, he is expected
to pay more for the bread, owing to
the rising cost of living index. Tt
would have been a welcome feature
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if these taxation measures to enable
the Government to mop up 3ll avail-
able resources to build up a sound
defence structure for the country, and
"0 implement the Plan Project, were
simultaneously followed up with suit-

able measures to arrest the gpiralling .

rise of prices of essential commodities,

The Super Profits Tax to be levied
from this current year may not affect
large companies with adequate capital
and reserves, but it would affect
adversely the growth and develop-
ment of new ones with smaller capital
and meagre reserveg and those entire-
ly depending on borrowed capital.
Even old companies without adequate
weserves would not be exempt from
this gloomy future. The relief extend-
ed by the Finance Minister to new
companies even now seems to be in-
adequate ag they wou'd not be able
to build up any reserv. even after a
aumber of years,

May I, wita your permission, Sir,
draw the at. -ition of the Government
o the sad plight of the Indians who
Rave spent the best part of their life
#n the neighbouring countries like
Burma, Ceylon, Malaya, and Indo-
China ete. and who have been obliged
%0 leave those countries by the restric.
tive legislative measures introduced
by the respective Governments and
mave had to start their life afresh in
sheir old age. Most of the people
affected by the legislative measures of
mationalisation of land, banks, etc.
Belong to the Southern districts of
Madras State, and for no fault of
sheirs, they have been asked to leave
#he land where they have spent a
major part of their life and where
their families have settled for decades
sogether. A large number of families
affected by these conditions have been
seturning to Madras State, every
month and every week and most of
shem have today %o depend on the
merey and charlty of their friends and
welatives, Tf gome Governmental aid
co'1'1 be provided to them, they would
e zble to lead an honourable life and
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maintain themselves. 1 would urge
upon the Central Government to ex-
tend its helping hand to these repat-
riates to start some small scale indus-
try to resettle themselves in their own
country,

I come from an garea, the East
Ramanathapuram District, which
needs urgent and rapid development.
The soil is largely not too fertile and
the irrigation facilities are quite inade-
quate. It was only these circumstances
that forced a major portion of the
population of this and neighbouring
areas to migrate to Ceylon, Malaya,
Burma and other countries to earn
their livelihood. Even after fifteen
years of independence, the conditions
in these areas are not far too encour-
aging. Those who migrated some
decades ago have been forced to
repatriate ihemselves, with the result
that poverty and desolation have
come to stay permanently in these
areas. To remedy this rapidly dete-
riorating condition, I would urge the
Government to start a few small-
scale industrial units, factories and
mills in these areas to enable the
population here to march forward
along with their brethren elsewhere.
The development of fisheries, the lay.
ing of Sethu Rastha, the exeeution of
Sethu Samudram Projeet and such
other measures, which are long pend-

"ing, if undertaken and completed in

time, would certainly develop these
areas which are too backward today
and would provide great relief %o the
people of the locality.

With these few words, I support the
Finance Bill.

Shri Krishnapal Singh (Jalesar):
I sympathise with the hon. Finance
Minister not because I agree with the
proposals embodied in the Finance
Bill but because I find that the
finances of the Government are more
or less in the same condition as my
own. We both have to thank the
socialistic pattern for it, although in
a different way. The only difference
is that whenever Government feel,
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that they need money, they can come
forward with some measures of taxa-
tion or other whereas I have to devise
my own means,

Shri Bade: Beg, borrow or steel

Shri Krishnapal Simgh: After these
few remarks, 1 come straight to the
taxation proposals. My first criticism
is that our present structure of taxa-
tion is getting so complicated that it is
very difficult for any individual to

understand what is happening to him..

There are direct taxes, indirect taxes,
local taxes, panchayat taxes, land
revienue, cesség and God knows what.
My humble suggestion is that the first
thing Government should do is to
simplify this method of taxation.

S0 far as the taxation proposals are
concerncd, we all know that the
annual per capita income in our
country is Rs. 203 and some annas. Out
of this, one has to meet all these taxes.
Compared to this, in America I h2yr the
annual per capita income 15 about
Rs. 12,000. What I have been told is
that the burden of taxation on the
individual is not so heavy even in
America and other industrially more
advanced countries as it is here. After
the suggested taxes have been levied,
the tax on individual income would
be, 1 am told, about Rs. 82 per cent
on earned income and Rs, 87 per cent
on unearned income,

As 1 said before, we have g very
complicated system of taxation. 1 will
say a few words about our income-
tax—make only a passing reference to
it. We all know that there are cases
of evasion. But very seldom does one
find anybody trying to emphasise that
there are some people who are asess-
ed to this tax but who should not
have been assessed at all. What is the
remedy? People say they can appeal
But then we all know how costly liti-
gation is. It is not easy for everybody
who is arbitrarily taxed to seek relief
in & ecourt of law, specially in the
apprllate tribunals which try these
cases. So I suggest that some cheap
and simple method should be devised
by which those who are taxed writh-
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out any justification can find ready
relief.

Coming to indirect taxation, we
have quite a number of them, and they
normally hit the poor man especially.
Tobacco, which is the poor man’s
luxury, is taxed fairly heavily. Once
1 made the mistake of growing tobacco.
When the crop was ready I informed
the Excise Department about it. They
came and estimated the crop, and [
discovered that the amount of tax
which was assessed was more than the
price of tobacco. I hear that quite a
lot of people are in the same position.
What happens is that somehow of
other they try to evade it, and if we
increase the tax on tobacco, it only
means that we shall encourage this
evasion.

The other commodity which is taxed
is diesel oil. Diesel oil these days is
consumed in considerable quantities
by agriculturists both for pumping
water and for working tractors, and
they will be especially hard hit, as
also the small investor who owns
road transport vehicles. Therefore, §
cannot see any justification of increas-
ing duty on high speed diesel.

Then I come to the new taxes, At
the outset I must make it plain that
I do not own a single share, nor do I
hope to own any share for some time
at least, but I do not look at it from
the point of view of the industrialist.
I want to look at it from the national
point of view. Are you justified im
imposing this super profits tax? First
of all, it will penalise efficient manage-
ment, Secondly, it will scare away
foreign investors. Thirdly, it will pre.
vent capital formation in the country.
As everybody knows we cannot deve-
lop our industries, even our defence
industries, without the aid of foreigm
capital. Mr. Birla, while addressing
the Chamber of Commerce the other
day pointed out that whatever you de,
even if you invest the entire nationab
income of Ras. 4,000 crores, you will
not be able to build up sufficiens
defence industries in the country.
Therefore, for the development of
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defence as well ag other industries,
You have, for a considerable time, to
depend upon the foreign investor, and
if you scare him away by increasing
your taxes, by devising new methods
of taxation, it will be very difficult
for you to develop your industries.

The other and greater calamity
which the present Finance Minister has
brought to the country is the compul-
sory saving scheme. Even in its
amended form I contend it will mean
the last straw on the camel’s back. It
will affect the rural population which
is already living from hand to mouth.
1 should have expected the Finance
Minister to give some relief to them
in the form of reduction in land reve-
nue. But, what do we find? We find
that first of all all the economic hold-
ings have been cut down. At present
most of the holdings are uneconomic.
People find it very difficult to meet
their daily expenses. On those hold-
ings they have to pay a fairly high
rate of land revenue, which has been
enhanced recenily by State Govern-
ments. [ ask the hon. Finance Minis-
ter who claims that he also comes
from a village, whether he thinks that
anv man in the village or any reason-
able percentage of the population of
hig village can easily afford to put any
meney in the saving scheme.

Secondly, wnat will be the result?
Who is going to maintain the accounts
of these small amounts, and what will
happen when people want to with-
draw them? This happened just after
the lasi war when people were com-
peiled to open post office savings
bank accounts, and I remember that
there were long queues of people from
the villages waiting for hours and
hours near the post offices, and they
had to go back because there was not
sufficient cash. Those villagers will
not be in a position to check the
accounts. They will have to accept
wh=atever your officials give them, and
probably the cost involved in taking
this small amount back will be much
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higher than the amount which they
will get,

The hon. Members would be anxious
to know the remedy for all this, how
are we going to meet our defence
expenditure. The remedy is so very
obvious. 1 mentioned it when I was
speaking on Grants for the Defence
Ministry. The only remedy is to cut
down our civil expenditure. Our civil
expenditure has been mounting in
recent years. Again, Shri Birla point-
ed out in the very speech to which I
referred, that during the peak of the
last war America was spending as
much as 93.5 per cent of her revenues
on defence and only 6.5 per cent on
civil expenditure. We are faced with
an emergency, and what are we doing?
We are not prepared to cut
down our civil expenditure. On
the contrary, as we all know,
civil expenditure has increased
by something like Rs. 73 crores. So,
if we are sincere and serious, we
should be prepared to cut down our
civil expenditure drastically.

1 shou!d mention a few ways in
which we can do that. As everybody
knows, the number of Ministries in
our Government and in the State Gov-
ernments has been multiplving lately.
1 do not mean to say that they have
not got enough work. T dare sav you
can have a Ministry for flies and mos-
quitoes and kecp them busy. They
can collect ctatistics about flies and
mosquitoes, and it is very important
also from the health point of view.
But it is worthwhile doing it?

I will give one instance. For plan-
ning we have the Planning Commis-
sion, we have the Planning Ministry
and then we have the Ministry of
Community Development, doing more
or less the same thing. In addition,
we now have the Ministry of Econo-
mic and Defence Co-ordination. For
industries, we have the Ministry of
Commerce and Industry, then the
Ministry of Steel and Heavy Indus-
tries, and then the Ministry of Mines
and Fuel, all trying to do the same
thing. This is what has been happen-
ing to our civil expenditure, it has
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been multiplying. I wish the Minister
of Health were here so that I could
suggest to her that ghe should put the
medical sciences to work to find out
some means of putting a stop to our
Ministries multiplying.

15 hra

1 suggest that we should amalgamate
some of the Ministries, While speak-
ing on the Defence Budget, I said that
we should have a high powered com-
mission tp examine all our civil ex-
penditure and to suggest economy. I
do not know what the Government
did, Personally I am certain that if a
really independent commission were
appointed they would recommend
sufficient economy. Take, for instance,
prohibition. Take our embassies.
Through the countesy of our Library,
I have collected some figures; I find
that we have 79 embassies. A point
which is very necessary to mention
in this connection is that we are a
member of the Commonwealth. Yet
for some reason or the other, we have
been following an independent policy.
Well and good. I am not going to
criticise that policy, Even then, can-
not we co-operate with some of the
other Dominions or with Great Bri-
tain and try to reduce this number.
It is all right if we were a very rich
couniry and if we had sufficient
wealth 1o distribute. Then, these
embassies are very costly, A few
vear: ago we were told that the furni-
ture of one of our embassies cost over
Rs. 26 lakhs, There are costly motor
cars. I suppose it is necessary to
have wvery costly motor cars, some-
times Ralls Royce, for the ambassa-
dors and high commissioners. These
are expensive burdens on a poor coun-
try which it cannot afford. I men-
tioned Jlast year that there were
5,00,000 villages in our country. In all
of them, you cannot find even five
decent motor cars. If at all there may
be some broken maotor cars. I shall
be grateful to the hon. Finance Min-
ister if he could find five motor cars
in all our villages, five cars of the
type that we see in Delhi going here
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and there. Some of them in the vil-
lage have got bicycles; they cannot
afford to keep even their bicycles
going,. But you want this extrava-
gance of embassies. There is g0 much
of room for cutting down expendi-
ture. That would provide for the jn-
creased expenditure on defence We
can give them more money without
imposing further taxatjon,

Now, what is the position about the
Ministers? We have 18 Cabinet Min-

isters, 10 Ministers of State—
probably twelve, 22 Deputy
Ministers and six Parliamentary

Secretaries. Let us now examine the
position in other ccuntries. United
Kingdom has only 21 Ministers; Unit-
ed States, only 10. (An Hon. Member:
What is the population?) What about
the amount of money they spend? The
USSR, whom we are trying to imitate,
has got only & Cabinet Ministers, 16
deputies, We are indluging in this
extravagance. Unless we economies
and unless we are serious, there is
no justification for these taxes. You
are trying to draw blood out of the
people in the name of taxation. They
cannot afford to pay. But you comoel
ihem fo pay. The other day when the
Health Ministry's demands were being
discussed, we learnt about the paucity
of doctors. Most of the people in the
villages do not get enough calories;
they are deprived of vitamins. The
poor villager when he falls sick can-
not find a doctor; even if there is a
doctor, he cannot afford to pay him;
it is not within his reach and you
cannot provide these things free. Yet
you want to tax those village people
who are lying helpless. Of course they
are dumb; they cannot come and say
anything here’ They depend upory us.
If we agree to whatever proposals
that are put before this House, they
will suffer. May I say, Sir, that if
this House pardons the Governmnet
for bringing forward such things, I
am sure God Almighty will not. There-
fore, my humble reguest to them is
this. Being conscious that these
measures would probably help us in
the long run; Members of the Opposi-
tion will get more votes, I say this.
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Shri Tyagi: No, no.

Shri Krishnapal Singh: We will
&ce. Lastly, Sir, I say that we should
not try to get the proverbial pound
of flesh from the people who have not
.got any.

Wt FeEEm sneE (TEE)
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g E aF g WA ) gg A
fafaarz & fF 77 #<0 #7 $r9or 7 &9-
WY A= & qeat 7 Fwrer afg @
T g, TLAT Y AT AT FH A9 FT
fa foam Sl 9% F 7E womar @
AT VT AW 98 1 § | A A
AT FIH T2 TAF F K= F
fad raeas 9 2 597 7w 7 99
E |

W § & 78 T A g fr awe
ST F A AGF JHEAT F AT O
gfear ¢ md § SHE 4 W ®T H
FEamET @ § fro|ds T A #, T
¥ o Ao g T 8T F awA Frec
AR F( | A AEET A F 2 A
TT TN F1 919 &, AF wfq w5 A
TETE 2 TF FIE GAHC 2 | TH T
99 FT A ERTT T £ fFoan
PeEY—LS TF g% &di A ToAA H
@A 21 AT, S99 ] A%
HY 9T A9 HT &) gy T4
AR A AR @A I ATATEEAT A0
T L AR S & woed § a9 9%
g% EATaeeE Ag 1 AEA T aF TOHT
7y faam St AT S 9T AR,
TAT T, G T WA AT HT FL
TEATAT & AT AT 8 gaT 3%
e gF fram aF W s
qmE | ¥ D9 ¥ AT FE wFar 2w
&aiT 99 adfg ArET A3 a9 aF
oI T UF FIr WIETET F1 wiigE Z3T
& FT aTT TG g R 1 Ed
THTT WAr § Arafee ®1w T EEEAT
F1 TREEAT &7 a5g 59 faww mifas
ferfa o7 wre=g w2 far a7 | safa
gfe i< 3T T &7 § o9 7% TR
# Fre, fg & g oA oA aw
I T A ST S@ER ST FAT 8l
& FFaT, WL 99 aF gE A WH
S AT SEw @< F9T ALY BN
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[ qYo wo wrzA]
¥4 aF gC ¥9e, 4 481 g AT BRI
&, wify &1 1 aw H@we
1, wrw @rt & fay @ SEr @
Hrew grm g 3 fawaw §

Shri Sorendranath Dwivedy: Mr.
‘Deputy-Speaker, Sir, when the

Finance Minister made his Budget
Speech and announced his taxation
proposals, although it was almost

known that on account of our defence
needs additional taxation was inevit-
able, it created a great sensation in
the country; more so because although
for the first time he tried¢ to hit all
sections of the society from the mea-
sures that he announced it was clear
that they would hit mostly the poorer
section and the lower middle class
section of our society.

1 have got many letters from many
quarters. Sometimes they are anony-
mous, but anonymous letters some-
times give you very valuable infor-
mation. This is a letter written by
some anonymous person. This gives
the general reaction of fixed income
group to the taxation proposals. He
savs:

“I also want to tell you that if
this Budget is passed several
salaried people including govern-
ment servants will kill members
of their families and also kill
themselves beczuse it is obvious
that they will not be able to carry
on with these taxes on their heads.
Please bring this matter to the
notice of the Finance Minister and
tell him that the sin of all these
suicides will lie on him and the
family to which he belongs. He
will have to pay dearly for it in
the court of God.”

“These sentiments were expressed by
a person who thdught that after pro-
posals are accepted it will not be pos-
gible for him to ecarry on with his
family and other things. When the
Finance Minister replied to the Bud-
get Debate, from his attitude it was
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slmost taken for granted that except-
ing perhaps some adjustments in the
super profits tax he was not going to
give any relief whatsoever.

ment by the Finance Minister is, I
would say, very progressive in nature.
We all expected that when he had
considered all these aspects, being a
realist and practical man as he is, not
wedded to any dogmas, if he had
taken into account the real impact of
these proposals on society, he would
have gone much further than what he
has announced so far. Many essential
matters, things which are very essen-
tial to individuals in this country,
though wvery small things like kero-
sene and post-card, should have re-
oeived immediate attention. They
have received his aftention, all right,
but he has gone only half way He
has announced a reduction of 50 per
cent, in the additional duty in the case
of inferior kerosene and 20 per cent.
in the case of superior kerosene, I take
it. in response to popular demand, I
would go further and suggest to him
that he can go a little ahead and re-
move this burden altogether from the
people. The same concession can be
extended to post-card also. This in-
crease of one naya paisa in the cass
of post-card affects mostly the common
man. The Finance Minister comes
forward and says that there is a loss
on account of post-cards and: foreign
exchange difficulty because of import
ol kerosens, Why not he do away
with taxation on these two items and
levy a duty on import of foreign
liquor into thiz country? I am sure
he can get the money he wants from
that new levy.

I also appreciate and welcome his
announcement regarding compulsory
savings, It is a good thing that he
has announced that so far as the small
peasants are concerned, those who pay
only Rs. 5 per annum as land revenue,
they would be exempted from the
provisions of compulsory savings. We
must help the small peasants. Iy e
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wellknown that the rural sector today
is the most neglected sector. It can-
not be said that a peasant who pays
Rs, 50 per annum as land revenue is
in a position to save anything. He
just lives from hand to mouth. There-
fcre, I would suggest to him to exend
his concession, which he has given to
those peasants who pay Rs. 5 as land
revenue per annum, to those who are
paying up to Rs. 50 as land revenue.

I also welcome his announcement,
so far ag salaried people are concern-
ed, those who have a moenthly income
of Rs. 150 or less. The exemption
given to them is a good thing. Other-
wise, this levy would have largely
fallen on the lower middle class, which
is an articulate section of our society.
By giving exemption to these pecple,
we are encouraging them to have
voluntary savings instead of compul-
sory savings, It is always better to
have voluntary savings than compul-
sory savings. Because of this conces=
sion, more people will save volun-
tarily, voluntary savings will grow,
the investment capacity of such peo-
ple will grow and they will become
investment-minded.

1 also agree with the Finance Min-
ister when he says that he is not pre-
pared to give any further concession
to the income-tax payer because, as
he says, what is really intended in the
case of income-tax payers is a general
increase in personal taxation, and the
option to pay a part of this increase in
the shape of a deposit which will be
returned is itself meant té be a mea-
sure of relief from which no further
relief is possible.

As regards the Super-profits tax,
the amount of literature that has been
distributed, which most of us have re-
ceived, I believe, shows as if the entira
taxation proposal was going to finish
the private sector in this country,
there will be no incentive, there will
be no capital coming forward and
there will be no development, only
because the Finance Minister has
brought the super-profits tax, The
276 (ai) LSD—6.
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main idea behind the super-profits tax
is to encourage the building up of im-
ternal resources for further develop-
ment and repayment of loan capital.
In fact, it should really mmprove the
financial position of the companies. In
the long run, I believe, this will help
the shareholders by putting the com-
pany cn a sound financial position. It
will act as a deterrent against the
distribution of excessive dividends.
From that point of view, it is a good
measure. Also, the concession that
has been given will really help the
small entrepreneurs,

But, when I went through the
announcement of the Finance Minister
in this matter, I noticed a disquieting
feature in it, to which I want to draw
attention. I do not know what is in
his mind when he says in one sen-
tence, while giving this concession
from super-profits tax:

“....I felt the need to depart
from conventional methods of in-
creasing savings and taxing the
corporate sector.”

Is it a departure from the conventional
method? Is it only for the duration
of the emergency? Is it an unortho-
dox measure? 1 think this is a de-
parture from what the Finance Min-
ister himself stated in the budget
speech. In his budget speech, he spe-
cifically mentioned about it and sajd
that by having this new taxation we
are introducing an important principle
in company taxatirn, Now, why is he
so very apologetic about it? Why
does he come forward, change the
entire scheme of things and say it is
an emergency measure?

Shri Morarji Desai: I have not said
it iz an emeargency measure.

Shri Surendranath Dwivedy: You
have said that it is a departure from
ihe conventional methods.

Shri Morarji Desai: That it is, but
that is not an apology.

Shri Surendranath Dwivedy: We
wani this principle to be a permanent
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[Shri Surendranath Dwivedy]

feature, fitted into the taxation
machinery of this country. It is not
correct to argue that large profits are
always an index of efficiency. Neither
can it be argued that the higher per-
sonal income is only on account of
extraordinary abilities. These are fal-
lacicus arguments. I think this vio-
lates the progressive principle of taxa-
tion. We want this principle to be
retained in this country. It should be
clearly laid down as a principle and
as a policy that we are linking com-
pany taxation with company profits.

Shri Morarka (Jhunjhunu): 1t is
always related to company profits.

Shri Surendranath Dwivedy: But
not in the manner we have done now.
Even after all these concessions, 1
feel it will be a great burden on the
society as a whole, the impact of
which would be felt by all. There is
no doubt about that. There is already
a steep rise in prices and the cost of
living has increased. Whether there
are any official statistics or not, I can-
not say, but, as a practical man, it
must have come to the notice of the
Finance Minister that there has been
a phenomenal rise in prices in the
country. When you take extra money
to be put in development plans ete.
you must ensure that there is some
stability, so far as the prices are con-
cermed. Now, in the name of defence
and development, people are asked to
bear this burden. Of course, people
are patriotic enough to bear it. Pro-
bably, on account of the huge defence
requirements, they may be induced to
bear the burden willingly. But, at
the same time, when he is taking a
great responsibility on himself, the
people would ask the Finance Minis-
ter whether every pie that he takes
from them in the form of taxes is
being properly utilised or not.
They would ask whether the same
sacrifice which ig expected of the com-
mon man and the same emergency is
also reflected in the administration or
not. Therefore I think that special
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attention shoulg be paid to avoid
waste and expenditure on non-pro-
ductive plans etc. The hon, Finance
Minister would really have got th:
applause of the House if whep he pro-
posed these taxation measures he had
unfolded his plans about how he pro-
posed to have economy in the adminis-
tration. 1 think, I have raised this
question earlier also. Does he think
it necessary that we should continue
fo have ip the same fashion a large
contingent of ministers both at the
Centre and in the States?

15:51 hrs,
[Surr THIRUMALA Rao in the Chair]

Is it that for the emergency they
are needed? Is it not necessary that
at thig juncture we introduced some
changes as regards the Governors?
After all what for are the State
Governors? Under the Constitution
they are to act in an emergency, but
when there is a national emergency,
when the whole country is in an emer-
gency, what precisely are their func-
tions? When we are suspending some
articies of the Constitution, can we
also not suspend this so far as the
functions of the Governors are con-
cerned and thereby have a reduction
in the expenditure?

I read in the papers that the Home
Ministry took some initiative about
some cut in its own strength as a re-
sult of which they say they would save
about Rs. 4 crores. It is also said that
there was some committee which went
into the strength of the different
Ministries and had suggested that as a
result of some cuts a sum of Rs. 67T
lakhs or some such amount would be
saved. It again shows that we have a
heavy burden. In the normaj course
the expenditure has increased mani-
fold and it needs further reduction.
That aspect has not received the at-
tention of the Ministry to the extent
that is needed at the present moment.
I want to know what concrete mea-
sures have been taken not only in the
Central sphere but also in the States
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and other spheres. You say that you
are doing something. Some an-
nouncement was made here by the
hon. Deputy Finance Minister to the
«ifect that some chaprassis and other
people were being retrenched. But
that is not the way to meet the situa-
tion. We must know definitely in
what time you are going to effect this
economy. Otherwise, what would
happen, if it goes on as usual as it is
normally going on and if again people
are asked to pay more, is that prob-
ably this willingness may ultimately
give ‘n to resistance and frustration
and people may not be willing to give
money to a government and an ad-
ministration which iz not tl:'r 10 cffect
economy and austerity in its own mac-
hinery,

I know, the hon. Finance Minister
is a clean person. His dress also is
spotless white and very clean. I want
that he should as well introduce mea-
sureg which will remove gll dirt n~~.
about him. He can say that . is
clean but if others remain dirty one is
not .sure whether he may not be af-
fected thereby. Therefore 1 want
him to take measures so that not only
he appears as a clean person but the
administration and the jointly res-
ponsible Government are also clean.

In this connection, I would again
bring before the House the question
of Serajuddin and Company. It has
been discussed very much in this
House. 1 welcome what the hon.
Finance Minister said yesterday,

Shri Harji Vishnu Kamath: Clean
the Augean stables.

Shri Surendranath Dwivedy: He as-
sured this House yesterday that the
cases apgainst thig firm would go on
and that nobody will be considered
so high and so important gs to escape
the processes of law where corruption
is concerned. Iis coming from the
hon. Finance Minister after the in-
terjection of a Congress Member who
actually wanted to drop the entire
case is significant. It unfolds again
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the other aspects of the whole deal.
There are forces which are working in
this country, tneie is such a combina-
tion between the big business and the
so-called progressives that one does
not know where the principle of so-
cialism is going to.

Shri Tyagi: He never wanted tc
drop the case. It js wrong to say
that he wanted to drop the case.

Shri Surendranath Dwivedy: I am
taking the statemeni of the hon
Minister as the basis. Shri Tyagi muy
be knowing more about it, I do not
know.

I wanted to take up this case to re-
move some misunderstanr_ings. When
1 raised this question in this House
on the 21st Februarv, I did not men-
tion any name. I did not say that
somebody had taken this amount or
that amount. Th-re was no persona-
lity invloved in i* I only drew the
attention of the ITouse to the publi-
cation in the newdpapers of Calcutta
in which it was sa,j that lakhg of
rupees have been transacted through
a firm and that some (Central and
State Ministers’ names are involved in
it. There was no question of some
person in this matter. When I wrote
to the hon. Prime Minister when he
wanted to know more details about it
I had made it clear in my first letter
that it is not because I am in the
Opposition that......

Mr. Chairman: The hon. Member’s
time is up.

Shri Surendranath Dwivedy: I will
take 30 minutes. I have spoken only
for 15 or 20 minutes. I am entitled to
30 minutes. That is what the Speaker
said. 1 am the only speaker from my
Party.

Mr. Chairman: The hon. Member
should resume hig seat and listen. 1
understand that Leaders of Parties
are allowed only 20 minutes,

Shri Surendranath Dwivedy: No
The hon. Speaker had announced that
Leaders of Groups can take 30
minutes.
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Shri Hari Vishnu Kamath: The re-
cords may be consulted. We were
all here when the hon. Speaker an-
nounced that,

Some Hon. Members: The hon.
Members: The hon. Speaker said
they can have 30 minutes.

Mr., Chairman: Will you please
bear with me for a moment? That is
the latest instruction of the hon. De-
puty-Speaker. Anyhow, he is the
Leader of a Party and 1 would like
him to bear in mind the time-limit.

Shri Surendranath Dwivedy: I will
try to finish within 30 minutes,

Even in the first letter that I wrote
to hon. Prime Minister I had made it
perfectly clear that not because 1
am in the Opposition that I am mak-
ing this allegation but that our public
life is open to such scandalous charges
that it is necessary in a democracy
to see that corraption iz not there.
Everyone whg is working in the pub-
lic field is looked down upon with sus-
picion by the people. Therefore I
wanted that there should be a
thorough probe intp this thing and
that this suspicion should be removed
from the minds of the people. That
iz how this matter was brought up. I
was really surprised when the hon.
Prime Minister made a statement in
the AICC and lashed out, of context,
saying that some opposition parties
wanted to take advantage of this and
attack the Ministers personally. I
welcome the statement of the hon.
Finance Minister because it comes
after that statement of the hon. Prime
Minister. I want to know where was
the person involved in it, where is
socialism involved in it

Shri Hari Vishnu Kamath:
socialism.

Bogus

Shri Surendranath Dwivedy: Is it
socialism that in this country vou will
protest and under the cover of black-
marketers and profiteers you will go
on preaching to the country having
some sort of newspapers as the mac-
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hinery for saying that you are pro-
gressives and socialists and that you
are ggainst the capitalists? There was
no such question; no person was in-
volved. What happened? How Shri
Malaviya came into the picture? I
have never in my letters—I have a
bunch of letters exchanged between
the Prime Minister and myself; some
of them are confidential and I do not
want tg disclose them but I want to
say—nowhere did I mention Shri
Malaviya wuntil he himself made a
statement. How did he come into the
picture? He offered himself. We do
not know what was there in Serajud-
din and Co. Nobody knows that. Even
today in the papers,—not today, some
names were published the other day—
that Serajuddin was arrested and case
was started by the Finance Ministry.
I was surprised. Search was made in
1959. I would ask the Finace Minis-
ter why he took four years to start
the customs case.

16 hrs.

Shri B. R. Bhagat; The matter was
in the court.

Shri Surendranath Dwivedy: Four
years.

The Deputy Minister in the Minis-
try of Finance (Shri B. R Bhagat):
He went to the High Court and the
Supreme Court; from December, 1059.

Shri Surendranath Dwivedy: Here
also it is stated that when this man
was arrested the other day and his
house was searched. some personal
letters from some Ministers, Union
Ministers are understood to have been
recovered. This is the latest search.
It ig not known who are the other
Ministers involved. Whether it |is
only Rs 10,000 or a few lakhs: it
will be known only when the entire
matter comes up. That is yet under
enquiry, under investigation. There-
fore, 1 urged in the first letters to
the Prime Minister that there should
be a judicial probe into the matter. We
find many persons. Shri T. T. Krish-
namachari also made a statement here.
T ohiected then also. I said, there is
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no question, I had never mentioned
his name, why doeg he come. Not
only that. He has again revealed some
more things. He said, yes, there was
a proposal to give him a licence, etc.;
I did not do it, it was the Finance
Minister—Shri Morarji Desai. He said
that this was given in 1957;

‘.v.. a letter approving the
foreign collaboration was issued
to this party;. the Minister con-
cerned at the time ig my collea-
gue, the present Finance Minis-
ter.

He said:

“.... the fina] licence was issu-
ed in May, 1958 when 1 wag not
even a member of the Govern-
ment."

One after the other, they are com-
ing forward,

Shri Malaviya may be a good honest
man, ] do not know that. Personal-
l¥ I bhave nothing against him. But,
it appears he is so much involved in
this matter that he wanted to show
that this is a simple matter, just I
took Rs. 10,000; not for myself, but
to help a Congress candidate,—who is
that Congress candidate—who is con-
testing from my OWn parliamentary
eonstituency for the Assembly. You
know, you yourself must have fought
for election, Assembly and parliamen-
tary candidates fight together. (In-
terruption.)

Mr. Chairman: I would suggest to
the hon. Member to leave the Chair
alone,

Shri Hari Vishnu Eamath: But you
too have fought an election.

Shri Surendranath Dwivedy: You
have fought the election to Parlia-
ment.

What happened? The whole ques-
tion mrose because Shri Malaviva
just wanted to escape by saying, Oh.
enly Rs. 10,000, not for me, but for
somebody who probably wae indirect.
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ly helping me in the election. What
happened after that? As I said, when
the full report which the Central In-
telligence has to give comes, there
may be .lakhs. One does not know.
But, this disclosure really made Shri
Malaviya open to the public in the
sense that here ig a question of un-
propriety. The Minister asks a firm,
which has ng personal connection with
him, which deals with minera! mat-
ters, connected with his own Minis-
try,—asks him to pay money for a
person who is contesting in his own
constituency. I would ask the Fin-
ance Minister, is not 3 question of
propriety involved in it. Shri Mala-
Viva, instead of defending himself,
should have immediately offered to re-
sign by admitting, I have done this,
He should have the courage enough
to admit at least this much. In recens
months, we have seen in England, even
when it happened that a mode] girl
absented herself from the court, be-
cause at some time or other, a Minis-
ter had some meeting with her, the
Minister had to explain in Parliament
his conduct. That is how public life
in a democracy is kept at a high stan-
dard. Instead of doing that, he is
throwing here in this House all sorts
of challenges. I would tel] you re-
garding this. I do not know when he
is making a gtatement. I would like
the Finance Minister to take this into
account.

There are several charges made
against him. We have put several ques-
tions, What has appeareqd ultimately?
1956 December or some such date, he
took money. 1936 April, Industrial
policy Resolution prohibits anybody,
private partieg taking licence for man-
ganese ore. Whether the provincial
Government did it, whether the Cent-
ral Government did it, they are all in
league. Because it appears that the
provincia] people have taken about 10,
12 lakhs from this man. They are all
working in league. The licence was
given as he has admitted yesterday.
New licence: it ig not only revision;
new licenceg were given in 1857 and
1958. Not only are admitted facts. In
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[Shri Surendranath Dwivedy]

view of the admitted facts, is there
anything to say that Shri Malaviya is
simply innocent, he does not know
anything? 1 tel]l you, if the records
are seen, it will appear that Serajud-
din has applied for prospecting licen-
ces not only from Orissa. He seems
to have with the help of the men at the
top—been creating a manganese em-
pire as Mundhra was trying to create
an empire. Sixty, seventy applications
he has made before the Mines Minis-
try for prospecting licences in the
neighbouring States. I want to put
it, is it not a fact . . .

Mr. Chairman: Not much time.

Shri Surendranath Dwivedy: Last
point 1 will make about this. This
mas been admitted. If this has been
admitted, I put it to the Government,
what steps are they going to take.

Last point: that has created g little
®it of confusion, because these people
deliberately tried to create confusion.
There is no question of socialism
wmvolved in it. The Prime Minister
seems to have fallen a victim to this
type of propaganda of pseudo social-
ists. What! happened? There is another
contusion that he has creatad. He
said yesterday while replying to a
supplementary that I have not for-
warded any application to the Com-
merce Ministry for giving permit to
export manganese ore. 1 said, he did
not state the fact. He tried to con-
ceal the fact from the House. Here is
on record on the 5th of April, I put
his question to Shri Manubhai Shah,
he Minister for International Trade.
I asked the specific question whether
it is not a fact that the Mines Minis-
wry forwarded the application of
Serajuddin for giving a permit for
the export of manganese ore. What
8 his reply? 1 said last month; I said
that; that means in March. What is
his reply?

“As the firm was under a cloud,
we have refused the barter”.

But, the Ministry forwarded the
application. Not only that. He wants
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to confuse by saying, I did not recom-
mend; 1 forwarded. I had in my
possession letters. On Shri Malaviya's
own admission that application was
lying with Shri Malaviya's Ministry.
This application was forwarded. Not
only forwarded, He says that the
Joint Secretary of the Ministry along
with the other applications wrote to
the Commerce Ministry that this
application should be considered.
What does it mean? Recommenda-
tion: he did not put that very word
tecommendation,

Shri Tyagi: The Minister did not.

Shri Surendranath Dwivedy: The
Minister is guite an innocent person;
the Minister does not know all that is
happening. Therefore, what I want
to say is, he is trying to confuse. It
is not a question of private under-
standing, Whenever you challenge.

Shri Morarji Desai: On a matter of
information, may I say that in all the
transactions which take place in the
Ministry, the Minister does not know
always everything. Powers are
delegated to Joint Secretaries and to
the Secretaries. When the various
Ministries are to be considered, they
transfer them. They go there. The
Minister does not know. I do not
know several things in the Ministry, I
can find out, and then revise it.

Shri Hari Vishnu Kamath: But, the
Minister is responsible under the
parliamentary democratic system.

Shri Morarji Desai: I am not, there-
fore, judging this case or that case.
But, I am only, as a case of general
information, saying what the proce-
dure is,

Shri Sarendranath Dwivedy: I thank
you for the intervention. The whole
thing is, when he replies to the
House, he ought to admit that this
was sent for consideration, that his
Secretary did it. He refuses, denies;
no; nothing was done. That is my
point. He wants to mislead the House.

I want to put it that way. It is not a
fact . .
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Mr, Chairman: I would request the
fhon. Member to conclude now. He
has already taken more time than
what was due to him,

Shri Surendranath Dwivedy: 1 am
concluding.

Theretfore, I would say that it is not
a private matter to be settled, as
often Shri K. D. Malaviya tries by
saying ‘Mr. Nath Pai, you see the
file', or ‘Mr. Kamath, you see the
file’. It is not a private deal that we
are doing. It is a matter which
should be given to some judicial body
to go into, and it is a public matter
and it should be publicly stated here
as to what the position is and the
entire matter should be exposed, and
I think that if it is exposed, the den
through which the so-called progres-
sivists in this country are functioning
would be exposed, Probably, if Shri
Morarji Desai had taken this up
earlier, he would have been dubbed
as a reactionary. That is why this
action has perhaps been delayed; I do
not know. But at the same time I
would say that if that is exposed, the
den through which all these corrupt
people, taking the name of progres-
sivism and socialism, in the political
lite of the country were functioning
would be thoroughly exposed, and as
a result of that, this country would
be saved crores of rupees and the
entire political life also will attain a
moral standard,

Therefore, special attention should
be paid to this matter, and no attempt
should be made to see that this is
hushed up by bringing into it political
questions saying that political parties
are doing it. It is, after all, the job
of the political parties to expose any
corrupt practice or any misdeeds in
the administration, and it is the duty
of any Opposition or any democrat in
this country, and that is the only duty
that we are discharging. There is no
question of personal vendetta in it
or personal matter in it

Shri Morarka: Before you call the
next hon. Member, I would like to
ask the previous speaker to clarify
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this position. He has charged that
Shri K. D. Malaviya gave a wrong
information or that he concealed the
information from the House, and in
support of that, he read out the
answer given by the Minister of
International Trade. The Minister of
International Trade, judging from the
answer that he read out, did not seem
to have stated that any paper was
forwarded to him by the Ministry of
Mines and Fuel or that any recom-
mendation was made by the Ministry
of Mines and Fuel. A challenge was
made by the hon. Minister Shri K. D.
Malaviya, but the challenge was not
accepted. So, how and on what
authority does he now say that infor-
mation was concealed from  the
House?

Shri Surendranath Dwivedy: I have
said that I have good authority with
me, It is a confidential document. If
it is permitted to be disclosed by the
person concerned who has given me
the document, I am prepared to place
that document on the Table of the
House.

, Shri Morarka: When a charge is
fhade on the floor of the House again
and again .

Mr, Chairman: Time does not permit
of our entering into a discussion of
that matter now. There are several
other hon. Member who want to

speak.

Shri Morarka: When the charge is
made on the floor of the House on the
basis of a document, then, ewven if
it is secret, the document must Be
laid on the Table of the House.

Shri Surendranath Dwivedy: If is
for him to disprove it.

Mr. Chairman: There are other
occasions to go into these things.

Shri Surendranath Dwivedy: Let
it go to a judicial court.

st M FW (HgAATET) ¢
gaafa AERY, @ ¥ @ 5 § oo
%Y wgw § WM F, OF g% & gAq W,
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Shri B. G. Dubey (Bijapur North):
Mr. Speaker, I join the hon. Members of
the House in paying my tribute to the
Finance Minister for the tax relief he
has been kind enough to grant. That
means that the Finance Minister is
very much alive to the democratic
opinion .n the country as expressed
outside as well as here,

About the compulsory levy, I request
him to go a step further and leave
that matter entirely to the States
because, it seems, the revenue that is
going to accrue from that is to be
ultimately given to the State. Would
it not be wise if you leave the matter
to the States? They will find the
best method of collecting it. The
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other day, 1 was discussing with hon.
Members from Bihar and UJP. An
example was given that in Bihar, for
10 bighas of land they had to pay
HRs. 50 rent but in many districts it
has not been possible for them even
to pay the arrears of rent. So is the
case in many districts in my own
State of Mysore which, I believe,
Morarjibhai knows because he was
Chief Minister in that area. For two
or three years, there have been no
recoveries of arrears. Besides that,
as Shri Gopalan correctly pointed out,
the Mysore Government have levied
a surcharge on the land revenue
very recently. That is double taxa-
tion.  Already, for the NDF people
have come forth generously to pay
to their maximum extent. Under such
circumstances I will request him to
consider whether this matter of com-
pulsory levy could be reconsidered. I
grant the principle that every person
in this country, whether he is a man
or a woman, however poor he may
be, must pay something to the ex-
chequer towards defence. It is a high
principle and 1 agree with that. But
these are the circumstances which I
would appeal to him to take into
consideration.

I would like to say a few words
about the gold control order. I have
heard the Finance Minister yester-
day, and I know that they have kept
in view this objective, namely, to
prevent the depletion of our foreign
exchange resources and to check the
depreciation of the rupee value. So,
on that ground we cannot have any
argument with the Finance Minister,
but now, what happens, and what is
the condition in the country? 1 was
in my constituency recently, and about
300 persong met me. 1 could see
their condition since the last thres or
four months. They are totally with-
out any source of employment and
they are slowly disposing of their
household goods. and articles, It is
pathetic. Ewven according to the Gov-
ernment ’s statement, there were about
five lakhs of goldsmiths who were de-
pending for their livelihood on their
occupation, They are now thrown
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out of employment. I do not know
how the Government are going to
solve this problem, because unemploy-
ment, as it is in the country,
persists, and we are not able to slove
it in any substantial degree, though
we are making progress because of
other factors. I leave it at that, and
I would appeal to the Finance Minis-
ter to see that something concrete is
immediately done. After all, if the
country is benefited by thesc measu-
res, in that case, . .usl o0 see that
the goldsmiths are not thrown out of
employment, and their skill in trade
for generations should not be wasted.

Then 1 come to taxation measures.
Naturally, in view of the emergency,
and the problems that we are facing
in respect of our defence against the
Chinese aggression, nobody could say
anything about levying more and
more taxes, But there is one thing.
I just wanted to suggest this, as a sort
of loud thinking, namely, what should
be our taxation policy under a socia-
list State. We are not yet a socialist
State. Our ultimate aim is to esta-
blish a socialist pattern of society.
But we are still in what we call a
capitalist State. Our present economy
is a capitalist economy, and we are
slowly proceeding from a capitalist
economy to a socialist economy, and
we are now in the transition stage. So,
I wonder whether the taxation policy,
to attain the socialist economy, could
be different from the time-honoured
policy. I am not an expert; I am not
an economist But what I feel is that
we must have certain governing prin-
ciples. It is time that the Planning
Commission studied this problem in
detail. For example, if you say that
you are taxing the rich heavily,
because it is so in America or
in England—merely because you
tax the rich people more—
that does not take us towards the
socialist goal. Socialist economy has
certain definite aspects of planning
1 do not mean to say that we must
have a dogmatic approach to this pro-
blem. But it is time that instead of
some loose talk some definite princi-
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pies were laid down to give our policy
a socialist angle, From this point of
view here is a case or study; how we
should raise the taxation resources.

Recently, in the course of the Ques-
tion Hour, a new suggestion was made
about the nationalisation of general
insurance. Then there was a sugges-
tion by an hon, lady Member here,
who had brought forth a Resolution
regarding nationalisation of banking.
1 agree with the Finance Minister's
reasoning that in the context of the
present emergency, we could not
take it up; it is a highly complicated
problem, and obvinusly we could not
expect him to (.ne any decision. But
from a long-range point of view, 1
would urge that this question of natio-
nalisation of banking and of general
insurance and other matters should
be considered. I do not wish to urge
that a dogmatic approach should be
taken. But, all the same, there is a
case for consideration. Otherwise, how
are you going to raise our 1esources?
Our needs are rising every year, and
I do not think that every year, year
atter year, we can impOse more

and more taxation, and the Govern-
ment cannot impose saxation
o a heavy extent and ask

the people to bear it. It would be
very difficult. So, you must devise
some methods whereby the burden on
the consumer could be reduced.

About the public sector and the pri-
wvate sector. I think there is a certain
amount of loose talk while we discuss
$his subject. Hon. Members some-
times say there is no difference bet-
ween the private sector and the pub-
lic sector and that we should not talk
of differences, But I think we should
be deceiving ourselves if we go on
arguing that way, There is a difference
between the public sector and the pri-
vate sector. The private sector is
there because of certain conditions in
the country. The Industrial policy re-
solution is there. We have accepted
the private sector’s functioning. Bu#
the main motto of the private sector
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is production not for social good but
production for profit. One of the main
uctecls ol the privale sector capitalist
economy at the moment is that if
there is no demand production goes
down and sales go down, and then
there is an economic crisis, That is
why we want socialism. The private
sector 1s also doing good work, I do
not mean to say that it should be sup-
pressed. But the private sector is
meant primarily for profit, whereas the
public sector 1s menant for social good.
As the Finance Minister and the
Prime Minister also have said, it may
be that the public sector’s working
may have some defects but uitimately
the public sector is the only one sec-
tor which we have to Encourage.
From this point of view, if you say
there is no difference between the
private sector and the public sector,
it is not correct. Public sector must be
given price support and other things.
What is our credit policy and loan
policy? We are distributing loans
through the Industrial Finance Cor-
poration. According to Karl Marx,
the founder of modern socialism, capi-
talism develops under certain circums-
tances. But in India, the capitalists
are not in a position to stand on their
own legs. I would welcome the pri-
vate sector if it can develop on its
own. But they want to depend on
Government for 90 per cent of their
needs, What is the good of having a
private sector where they have no
money? So, instead of the Govern-
ment paying them, why not Govern-
ment expand the public sector? From
that point of view, I would say that
the public sector ought to be given
more and more preference. Of course,
if there are criticisms here and there,
we have to face them.

Coming to defence, we were very
happy to hear the Defence Minister
making a speech recently. He was
very frank., He took the House in
confidence within certain limits and
eaid that we are going to have 5 moun-
tain divisions, double our army,
modernise the air force and that kind



10529 Finance Bill
of thing. But while concluding he
said, what is needed is the spirit of
determination, the sprit to fight. 1
know the Prime Minister often lays
emphasis on the spirit and determina-
tion. But I think everybody should
not go on repeating that thing. How
is the spirit and determination going
to help us against China? China is
armed to the teeth. It has the big-
the people to bear it. It would by
gest army in the world, Apart from
5 million under arms, they have a huge
popular militia. Can we fight China
merely with determination and spirit?
It is not necessary for us to speak
about determination and spirit to our
people, 1 think the people in this
country are much more determined
than some of us here. The people
want to know how we are going to
push back China. That is the people’s
anxiety. Let us not create confused
thinking by merely appealing to sen-
timent, resistance and determination.
That is not going to help us.

I have come across an interesting
article by Mr. J. J. Singh, wherein he
sumg up the position about the Chinese
in the following words:

“l have maintained for years
that the pattern of the Chinese
‘grand design’ of conquest will be
infiltration into Nepal, Bhutan,
Sikkim and NEFA, disruption of
the present systems of govern-
ments there and putting in figure-
heads who would do as the
Chinese bid, They would do that
for the purpose of extending their
hegemony to the plains of India,
looking down our throats and be-
ing ready for actions at an appro-
priate time. I had also thought
that they would wait for the de-
mise of Prime Minister Nehru
before venturing into India, be-
lieving that Nehru's disappearance
from the political scene would
mean the ascendency of fissipa-
rous tendencies which, in turn
would, create large-scale tur-
moil in the country, Then with
the help of the local communists
and other time-servers ‘quisling’
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governments would be formed in
eome of the Statés resulting in
chaos and balkanisation of India.”

By and large, this reasoning is cor-
rect. Qur problem now is this in-
filtration, more than the military pro-
blem, We were told that the infiltra-
tion of Pakistani Muslims into Assam
is gccording to the Government esti-
mates 3 lakhs, but according to pri-
vate sources, it is 10 lakhs or more
How are we going to face this pro-
blem of pro-Chinese infiltation right
on the Himalayan border, Nepal, Sik-
kim and Bhutan? In a modern war,
as you know, Sir, more than the
military tactics, infiltration tactics are
very dangerous. What have we been
doing to meet the infiltration tactics?

Of course, the other day I went to
Alwar and [ saw the National Disci-
pline Scheme there. I was happy te
see there something which is most
suitable for the country, I saw 500
or 600 boys—Indian boys from wvarious
States and you cannot imagine that a
particular boy was from Gujarat, an-
other from Maharashtra or that sort of
thing, Their turn-out and drill gives
an impression that they can be very
well compared with the army even.
I think, Sir, this National Discipline
Scheme ought to be extended to our
Himalayan border where that kind of
infiltration could be met with our
National Discipline Scheme, That will
be the proper answer also to the com-
munal and disruptive tendencies in
the country. I know that the Finance
Minister was very much pleased when
he attended a function the other day.
I am also glad that the Planning Com-
mission has allotted sufficient funds
for this scheme, Therefore, this
scheme ought to be extended.

I am glad that our defence prepara-
tions are going on well. Our officers’
team has gone to Washington and
shortly our Minister for Economic and
Defence Co-ordination will be reach-
ing there for finalising our talks. All
the sam~. in this matter, although I
anpreciate that there should be
secrecy. I think in some respects he
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cannot maintain ecrecy at all, Public-
minded people as we are, we have
been really thinking about it. Take,
for example, the air defence of India.
For air defenec you must have, what
you call, radar installations and you
must take in hand, the work of build-
ing airports and communications all
over the border. What is being done
now? ‘These things annot be done
sercretly, Thousands of labourers are
to be employed on digging and level-
ling. I do not think anything is be-
ing done, We are still anxious. Thank
God, China may not immediately at-
tack us. But, in the event of an im-
mediate attack, how are we placed?
Are we in a position to immediately
meet the situation? That question the
Government ought to satisfactorily
dnswer.

The last point I would like to touch
is about the agricultural production
and also industrial production. This
question has assumed greater impor-
tance in the context of emergency,
and we are debating this question
here in the House, outside the House
and everywhere, As it is, we have
attained the target of 79 million tons
of agricultural production. But our
ultimate target is 100 million tons by
the end of 1965. 1 do not know how
within two years time we are going
to achieve this target. Something has
to be done about it, What I find is,
at the district level there is no machi-
nery to mobilise the energies of the
people. For exmple, I am a Congress
worker or a social worker belonging
to any party and if I want to do
something to see that more land is
brought under irrigation or that the
irrigation potential is fully utilised
there is no  machinery available
through which I can help that cam-
paign. In Maharashtra there is the
Zilla Parishads Act, Because there is
this Act and there is decentralisation,
there is this opportunity for the people
there. But in Mysore, I must confess,
there is nothing. In many other
States also there is no machinery at
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the district level. There should be
some high level committee which
should be entrusted with agricultural
production, That committee should
meet very often and take decisions.
They should give impetus to the peo-
ple, Take the Land Army or you may
call it the Village Volunteer Force.
The Village Volunteer Force can go to
the villages and do some concrete
work, There is nothing being done
now. 1 am sorry to remark that the
Planning Commission thinks of some
of those ideas ten years after. Possibly
the ideas which some persons suggest-
ed five or ten years back are being
suggested now? Let them do some-
thing concrete. There should be some
machinery at the district level which
can day in and day out look to this
matter.

Now, regarding agricultural produc-
tion, we are glad that Shri Patil, one
of our senior leaders, is at the head
of this Ministry. 1 agree, he is a
capable man, When he took over
charge of this Ministry he said that he
was not a Minister for distributing
foodstuffs he was a Minister for in-
creasing production, I hope this is
being implemented more and more.
I know he is doing something in the
matter of increasing agricultural pro-
duction,

Shri Tyagi: Sir may I know who
is representing the Finance Ministry
on the Treasury Benches?

Mr. Speaker: The hon. lady Minis-
ter,

Shri R. G. Dubey: I remember. the
late comrade Roy rightly said—there
ig the Tata-Birla Plan and People's
Plan—that agriculture should be the
basis of our planning, agricultural
production should not be merely for
self-sufficiency and we must increase
agricultural production more and more
so that from the surplus of agricul-
tural production our national econo-
my could develop.
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it fayaerg T (3afan) : wam
ofr, ¥ & W7 I SAPFT F FTO7 AT
feafa 2o & 3w g 9ot ammar #47
& fou w7 afg g7 9 I=& Tvag ¥
9 fa= F71 =T @mrtas g7

U ATF T@T 29 F T AW /T AT
T 78 Fan & i o |9 gam g
& WY IAFT qFTAAT g AvfRw, A
W I A AR TE A T £ 17
9% gFTEw ¥ fF0 7 790% Aw=mw qw
¥ 7 amayu & W7 A=A 2 1 57 fady
ATl FT AL 34 A 9gH § 39 qEA F
|TAA 7 a9 TaAr Jrean § fF 39 g9
& FTOT AT WO F UHAT HA W IAE
AT AT FATT H AT ITTA gHT I AT
T INEA Tg F = faia st a8
w2 immidfr mafa ok
ITH IAMZT TGT FT W HIA I F(
wn & faw sars 7 @ § A7 o
wfFa &, wfew sr 7% 2o ¢ 7y F=ar
F A F ITE T A9 3, IFHT @
IATLT TFTA F FH H A& A7 9007 F

gafy o+ M7 147 98 vF fafey
=4 3, maHegz =4 74 &, Afwd a9 o
g9 3|3 & fw 3w & fom &t & o
F dar &, fos ara foa g = dar
&, ITT g g1 Wi IaE 3 & fo
arr g # framr s 2 1 sE AE &
TF qTAA@ T 7 W0 78 w=oEre fE
g f o7 A<t %7 90 § 9949 I &
a0 3 &1 frar & T=f @2 = foer
st #v AT &, WE 7 G2 Frer A Al
a1 TE-IT TFTE FT AT HT qfoaw
&1 JIETT ATHA A&} H1Y & | AT &6
TETH & 3 TG T GFE F AT HOA ATIA
ez & amfes fog % foo 7 39 9a%
FAT IATIA AT Hf ATH FT £ 1 F
St sfeas &, 3947 7 F@E o
sara 7 T & F9ifF s v § F
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@ a9 & fqatw § a0 s
AN FAT IATGT T Fo AT FCA L,
AfFa Tt aF "o aveAl w1 37 § fam
H AN ¢ AT & IAH T AR A8 Ay 900
i

sfuarra & a1 & Tt &1 wrafar
2 1 e ag wfvamwegs @ 27 fam
FOOA; AT FFET F1 < gfaEe 7 wfaw
AT EAT IF 9% 4 &7 Aqar | Fat
& qfTeA & 7 707 7T 37 9% 38 4
AT | € SfFEE F5y ¥ 397 @ any
97 I FT TF ¥ TAMET 97 FIE HAT
AET T2V | {57 A 97 qF 77 79 FAHT
HOA Y KT FH FIA TH F9G FT AT
arfgu | 53 %z & TAg o9 &1 < qfy
o & wfad any F77 & a1 g S e
Tfgw | g7t at g7z O fga & fau
q92 HMA W9T 7 ATMET | qg ard
ESEME R LA (I A - ¥
At & @ % fao  fomey ¢ sfema &
afis TN &1 & § A ATEAT §EET
F g1 a7 mafas ¥4 & | IR qoT
F A9 ATH TH THTC & &T X AT
AT g | s & o 57 afz &
FHET FATE |
1648 hrs.

[Mr. DEPUTY SPEAKER in the Chair]

AT A9 Zr A9 F OF & FEAT
argar g fr 7@ Tedi ®§ s afy &
¥ ATt g Afeu AT Tw AT A |
¥ 99T 9_T & A9 Fg F A¥@r o
g 7 qfw #7, am Fm 0T 3y
gfaea #T 989 &0 T|H F1 FTH TH
F faar & 1 3% a1 d=7 AT
7 arer ¢ fr femt & vo sfaaa
TN FT AfFaw a9 w7 § 7% faar
AT | E9 qFTC TAL A2 & famt w7
amT &7 oy giawa whas @7 oA
YT S§ IFHTT ITHT TIAT IATIA agTAT
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[ fazamma @)
FioT & I | T AT { FET AT
o foam FE@ETR TR T FT
urd, =4 Fag g & fF 9ad o g
dar 72 § fv #fw & fag afvag S
FY i@ 7% | 79 77 g ¥ 3T Tg
FERFAT T i SAT F AT | i
H 4@ T ¥ g e fF 9w
i v g F#10F foaw afs feev
g2 ¥ qgd A g am Aty #E g
dY I 78 FT qfg 7 F1 A0 4T IAA
#1 9o fome 7= Tedi § 98 a9 '

¥ oA o

guTL AW Fi AE fTRT FAAT
et ® TEd & we fe FEe Sy oA
F5arE sord g1 2, 39 FT AW IA T
sifa® g7 & 1 T F1 g grm
a2 Fi v gfaw ¥ o wfas
T o F@ ¥ grar g g 1 & 78 Wy
faaza 71 Jrem § 7 a8 sF-F1d =
feqfea e, 21 AT o &1 qAT A’ ALY
&1 21 o 2 fr 92 3ga faal T Fraw
@ | 9 o faam e F dedr gd
ATHT T ARAT F97 & {70 gart W Fit
oF 31 A % faw g A2, afer aga
fedi a% a far A wm & W fam
Ffg w1 f9 & gren g &1 3T 79
g 2, @aw #r afF qar =wfaw
ITART HT AT T & (o0 39 &
"M w1 grEraEe w#f@rdal w1
FTFTE ZT FL | 77t e gy am & fam
e & fr afz #41 Hafg g &, a1 97
F1 2 % g0 TE F1 |99 aqgT, ag7
FTFTe o fasaaay fag a5 w19 39
TO6 AT ZAT a’ﬁﬁu fx =7 @ 7
gzt &1 77 fem g, aife gus
NI, T & A AT I37 F77 e
TT, ATATRET 27 FL WG TR B
TTT W7 T &) wiaw £ T T |
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F W9 ¥ grEA IWC gIA HT
FRAET AT ATRAT § | A IAC T;
3 ST WS FT €9 Yo 4 F arwy
£, vt syt AT SeRmafaat & feer
# 1 ZEY IETT AT WIS FUT 'L T
g3 & |l T |l F i
2 1 TH WEIT F99 UF W2 F 7W qwne
gF arer feamee R ® &39 qeg
FOT U JoFf 299 AT 4T 207 §
Y aTET & 1| a8 AR | Ty 9N § 4w
FEU § AL GF g & IO § TG
FT W & o T oAt fE® oS T
Re% -3 & Ha # 5ome, 1esr §
Tgw & fTar T 4T, SWEd, 18e3 F
o= H L8 e ' & ft 39 afuw 5w
T &1 e faw-mfest § favr arer
a7 | Jg UF §TA A A9 @Y 2, qfew
% #rel & oAt AT 9w wr g fE FE A
srg &Y T, afer S oE I
T AF TH F 94 UF OF qF A2 TF
ATHT AT | 39 F FTI07 T F AT
ofy Y SR & O A £t o &
ST § T W § AT SeIeA 97
W1 UFETET TAET TawHe & fRedr €,
IH H AT it gy & ) fos® a1 Sy
& IEATEHA F aT% H TCHTT FT AT AT 72T
2, 99 F wAeAey AT AT IqRA FE
St 52T %17 519 &7 FE1q T A
Y oIS SEEl H AR BT | TH E
arg g gEard 1 @ o #fe
AR &7 W & TG Siewred fae
F oo U wigd gan, adifE wer
fegmmm &1 dadt & T F1 I
¢.% ¢ T8 g@zara & Ifa ¢.e §
F@ gl & | 3@ A< & W afmaa F
T ST FT TG 92T &1 8, AW
qE EET g, FEW AR UFRT
Zgdy & dfsm grft & =ik T 77 o0
A g & 1 fore w2 & A mvan g AR
wgl o wEgwA At A1 § swEwm



10537 Finance Bill

§ 9T 99 1 W) fauiw = 2 Ok
framt #1, fo o a9 FT a3 @Y
2 R fo 1 fiw far T g9 F A=
oy famm Twmr wfas &7 93, =™
WTF a9 F T AT e 7 a8
W gL F1 wfaF FT 2 FF |

SFaF WU F 91§ g a6y
wfeareat #1 @9 &, F faw w1 &
O F& fF ag fagd &% ¥ o
gfaar w7, forq & anfior &4 # o
g "1 &% FEw g | 4fF 0w -
mraifea 3% wfas giauraas 2F, =9
fere awTT 99 it wiaw ¥ Afaw g=q1
I 2w ¥ wrfod U7 1 Fawqr F:,
forg & guFi ST RRIT AT AT AT

W WA K 7 A a9 T 748
e fFar & st ox 1 a9 2N
& R w T e o g, Tt
ot F et ofa ¥ FE A e
srfee, Fif® 99 F T19 g OF TF1L
w1 Fide g AR fasiEo & W
gz A% fam mar o fF 99 § a4 1@
Y STaAT | g 4g a1 HIT WY
Fr§ oY HT TR AT, GaT § T
IH FY 7 T a7 Farrardy T AT T At
BT & | TR B: & av 91 | af @ &
faet €T 9 FF & a7 g1 g g—
W FETERT- A1 I8 F1 ) FET T1fgg
wifF o 2w A1 gw W weEar
FT Wd SA1 & afreas 31 g At ar
wrs & qfErt & @y f5 w guA
IR F (U FA F 159w How &
feg wR 5@ %1 g & gfeeswr &
grem wifgw, 9w gfeewion & a9
Ye¥e=¥c ¥ Tq FT F FET o | IA
AT THTHLT g, AFA AW AT guTy
HIATET FY GAT §, FAAAT L HTE )
¥ faen & f g 5 ok & 5w gfee-
FF W WX IT F AR W
gt FT |

276 (Ai)LSD—T.
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T ¥ = § 77 FgN T g e
wft =t gt & A w7 A7, o =t
gt & fafar oy fod &7 o i
=1 gt & o qwr = ofwfew
TR FOT FY | 39 T 7 a5 ey
& o w3 9T W i & fadnd
qifeat & S0, W7 W FT a1 He,
efeRrd T s A, wFat
¥ y= W@ § | 19 faw g o
TH T FTAT FR—AHT A FY
w5 & fF wfas @< & Fror g9 v am
AEEFAT §—1 98 I3 IAEIOY,
q¢ T IEAA, a9 a@r Feal,
w wE AraEFAT g1, g wvatat
F Yt axrEx d@E F | a7 T
aifeet @ 9 oFECeR AT AR A
g, afeF 1= fawr # ot g & dmw
FH F faC oF T oo 8@
( Interruption ) ¥E SER A= EE
i o B S I O
[T A RN

ag ff W TW A ¥ arg oft
fatrfy gt #1 A & 77 Fgr ovar ¥
fFa s ad WA FL IR, afFm 2
F L4 T FE0 00, 47 9w e ¥
W faly warE gar | T sEe
T T W AT AN AT F IeeA
@ F AT A AT FEr 91T § 1 A
wer & | afss & sow qan |mgar
g f5 et == & o9 AR = w40
& a2 AT FEE I [0 A OF §9g
9T UF 19 Fgd § AT AT A A F
T 39 ¥ facgw I A\ FIA A
g1 ot W AT ¥ owE T Tl
arat Y a2 e e g weg
FUTAT o1 J, ST WU AErAATEr T
& a7q 4ga feAi 7% 4 7 fainft &=
T d50 4, U¥ W, (84S &1 FEr
qr :

“I would also submit—and this
is a very delicate point to which



I'539 Finance Bill

[ faeara T

I have to refer—we had believed
that in a non-violent India, the
last thing that the Government
would contemplate would be the
enhancement of the military bud-
get.......

Shri Kashi Ram Gupta: He is not

present in the House,

Shri Raghunath Singh: He was a

Member here. He said it in the House.
The hon. Member has a right to
quote,

Shri Bishwanath Roy:

“But, I am sorry to say, and I
think it would disturb the soul
of the Father of the Nation that
in recent years there has been
an increase of about Rs. 100 crores
in the military budget.”

Qft 7gT o1 argea & AfET 39T F# A
FTT & GO AT & | AT FgT F7 gA=G
7z 3 fF 99 5 327 a7 e ar Aar
OF aTh At ag Fd § 1% T 9T &y
fem st aven ww@r Sgd AT @R,
@ & o g ovar @ @ e
wifzd W T gfe § agfaar
WETEAT AT F1 AT AT & , AR mh
T 7 MAT F AEG—ATAE FATATAT
FTE eus ¥ Fe 9 HIC O A=
Fag eI A—F g A Efw
2 # gar F fax Jard 7@ g
dar<r a4 4t g5 7 9 ave ¥
€It 8, 33 A, 33 Seq AT oFar
Y g &, FA9 qOETC T F G g
&1 or A7 gfn erfas gaEel AR
Tz a® 1 ¢ 1 A o= & gem—
A T A H F W AR AR
g§—Ux wWm W A FET F,
IaH T Fady gEY wwE FEY o Avn
9 1A § Mfas macgmr 2 &
fadem a1 |rzan § fF O adt &
WA A & fad @aa der gar
% 9 7 fabw faard & gfar
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&t &, | g @ dr-faeft 4,
T gET g O aw @, Wt e
AT ;W FT ATEA TAT qH, AP q@
T A ar @t | ag feafa o s
gl axdt 2, 9 fainfy a9 farierd
F A AT FE AT A AT F AT F
"IRA 7@, I9 T FAF @ 61 IA &1
FIgifead &< | GET A &1 fF e Grava
¥ gm Aifa #§  wtfaw afadw 81 91T
OF T T gHLT AT § SaeT (A g
S f A1 F qrAeTe 7 €1 91 |

fafaet os  wgwa o W
#\ fewigsr o faare & a9y &t safw-
T AT Fer T off, FE 9T =7 faw F
g ot #51 wE §1 99 faF oF A9
gg 1 T 41 5 Fow F G § fag
AT WA F 9r3ET §RE 7 vor
frr s ag am e fg gd
g A 9 & {5 w9 darew gy 5
arsdy fawegra o Far @1 far
feg ag a1 oY F9 graw § WY I
fear mar ge@ T g g S T gE
e @, T AT & 7w anfaw g7 o
ort & fad S 3@ g IEE a9
Srarg fear smipm aff mfras ar g
wueg fag @1 7w & 197 T |9ua 2
FC FE TS 4F F TET e anfaa g€
g1
17 hrs.

JITETE AR, Wt Ft AT gEew
T F T G, IUH IiA fFodT =
3 T4 1 AW Far fF F AT
forierdt 1 ad Fw@ & 1 fow AEm-
AT FT FEH T91 w7 IEAT F grEan
g ofea & S e g S ST
HEHWIE T G99 9914 I9 8% ¥ a9
@ & 9% Ak § fqm a@ ¥ dawr
LT T &, TF ATH 26T 1% H g4, ,
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Shri Raghunath Singh (Varanasi):
Is this an election meeting? This is
not an election meeting. But my hon
friend is talking about the Amroha
election which ig in his mind.

Y wrat T T C SF ag F A
ToF & oF 3 9 9 § 9 W
FgA FT AR 9T |

gt faa &t #gEm #1 FAET
FEet ¥ qarg &7 & A fadndy = &
§9 gaedt 7 1 A gfeEwior § qurg
€ @ 1 F gfeesior S aars 3 AT R
wrifFmmamifazEa
M § WK a3 ATHE T a6 g
g fr fre @ & &0 &1 a1y
T § A ag g9 § gwraA
forar ot anfe AT 9@t & AT A
F1 & fad gg Fw fa=r &%, st
aét #1 g9 = faw % o 7 foerg
¥ aw @& | fag 99 ¥ I 7D
F AT OT FT FAN A7 AT Far 41 I
¥ grz ¥ s g3 faan, ag g9
AT & | IR F2 AT FF FE O
I #1 FIA & (A7 I A FT A
92 131 3 WX IEH Ue { AT AT AT
waTa ¥ &, 9au fargg o1 & T g,
Iy wiEt 1 feer e &1 aEmE
&1 2 | o T a9 ¥ ag g
gf AR g9 a7l ¥ ange fawy a1 oF
FHAT gTE A 3y O A A TS ARG,
ey qu fandy a=r areit &t @ F&l
1 fos w04 71 S fAa T, 0w
a1 gw faft & A Fr a9 F00 A
gat Frawadr dfaT & A i
g7 st qnr &, IEr T &L |
% warg § ¥ wer F g o av
TF FET WY TAET ITANT TEL T,
AW ¥ FENT H TaTsT T8, gW AT
FET 3 & W WA OF 99T T TG 09l
T Far 21 fF ag W 9w = oaw
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Fat 4@t @ fagwr @@ arfaw
F1

s Wi gW A HET ST a9
t:ﬁ{@ W‘Eiﬁmél

St ETHY TR T AT g9Es-
amit &1 amg 9g At frar v qwar
5o A | g e e €

¥ qgm g g oo fogr %
¥ A9 9T Y FL WA}, IAY WA
FR A A a FE qWr T g,
i 9g ¥ T T & | TEd F1 A
ar gifsd, =99 aA &7 " @y
AET 9T | §F @ FT TF g1 77 (o7 {qFerar
& i wra o= o< & wow A | #1
g i 7w vl fasr 39 (g &Y
g &, Y A A & 9aey @w
97 fwar T ...,

st o Wlo FAwi : I AT TEA

st T TW ST GEr #T AAT
ager 3 F1 v gh (e Fr g FQO
gfrqsmiiz &1 A2 2 3 | 92 T
g Wi fagr F 39 F at § womn
AT | FYZAA BIA THFAAA Fr 27 T8
g agarsal & ot Faw 2 | & T
€ 98 T8 ¥ 775 g% a4 fF gw A
FOT TET WL AE H I OH ST
7 1 gfzoar 7 grar v |ear |/ At 91
f& fagr & a9 o€ 7 @wm@m gr 44,
FHT A FTT FT HATT AT | F T
FT 95 gr q&¢ F5AT Aifgq o7 | A
1 A AT AgT I ET v
ga¥ o & Iy a=aE 34T § R
garfad ag aar F o= § 1 @@
wfvs & ™ fawar & g9 #gar A9
qEATE |

g we et & &9 w7 Amm
Ts dh gl e g fF g ot ey
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[ % =it T Ta ]
fagar T9FW & 99 WAl ¥ ®H
werera<r afan & w7 # gy, ey
fFaTT &1 EW g9 [ 59 gl g,
TIFT A 39 | I §9F A § I
F1E 999 78 3 | WX FAT |/ A
JgAr & Y 7€ TE AT {F ag w9 ¥ I
T ATAE TG AT F AT A AR
g W1 IT THA F SF AR e’
S & 1 T oEr T e S g
r ITH T G IART T A qFACE )
way O o {59 e o feay
Srar #, #19 @ fagia wwe ¥ A
wTaT # S IAET H9 FEAa afar
¥ fgemn 27 &( AIq Fer AT 2, A
T T ATEd | FEewd ata
AT & FFAT 3 99 a9d gl WK A
¥ WA 9X d=T FY AV TAT &Y
gFAT & T MRS F WETE 9L A
1 e fear 9md | 9w w99 S SO
T & 9FFT < g faar wmw g @Y
9aFT FIE arw qE T ¢ | gafed
¥ Fgr =ea g fF St Fg i far mn
§ 7 s A T & S 78 TR
& forg fear mar 2 5 sqmamee &
o &9 3 §, Fafed aga & w1 #1
gAY TEd I & 1 O AT g gfewtr
¢ 1 g gfes a8 @ 5 oo ofa
¥ gw @Ml aF 9 FL IA00 At
®Y g, I FG TE W< TG TG |
A T 9 TG 7 g ¥ fog
@1 T 8, T @ ¥ A TG T AT
1\ & gz g 5 7 QA1 T gfesn
2 = W ¥ v fawe v g
TR

TF gE A AT AT 3 1 gk faw
w90 7 St Ffeq wawr & S A
WA TIT GEA &, AL A g 2 &t
g afew ot wEwfem wamr € ST Y
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WTAT HTATT TST ALY AFA &, TR HE
wed 7@ <t g | femsr arg w1 wET
97 T e, IAE AT WAL,
f5rr w5t a7 77 wEY 7Y g2ar g, Iy
a1 ¥ =R &5 s frm AR
farar & weTaT o e gae Fow ¥
T 7 e & @ faar mn fE
grimasw § | faow A &
T g g i <foeed v & davaw
¥ wF TTET AT § | ST SrhAEe S E
AT UFISiew &, afafaes g, IAr
&% W § A %9 (e I 9T 9
w1 & faform o &, few
IO &, IARI W ¢ a1 TH TEE
foar s 1 ag sz S A @ g,
wWar g ¥ gd ST wifeg | 9es
qFTSiEd @ wafEes % TwEr
et sy &, 3 a9 fawmr ¥ g am
FT § 1T I9% TG FIH F arl /¢
ORI AT agd 98t gar § 1 faer
W wor Afear F1F W A &
fad s @ & w1 s faamame
T & Fdc g ) gus aos Wt fafaee
LT & ar Sur ¥ W g¥ €, 9 o
T E, 4 T § W} A g 6w
wAT fewmr o g, wak vew &
W FTETL FT WIS 9979 &, G
dqm agTy ¥ AT Fr WG A § )
wafad gt ag wifed av fa 2w a-
Fe fafems =i & 53 foar smar st
T 9@ I | AfFT g A wwer
FWET AT E | TEET faw e ¥ aure-
qE FT FEEY T A AT HFAT 3,
TEET A AW | T AT ETERT
T & W AN &, § H0C GH a1 <
4z 9 A CF T4 TAT A oI
1 frer smaem | gae W fE snfeq
ad 3, foeed et ¥ a, fafor
& onr wufer A & galed Ty
gars 7€ g aFar g |
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¥ A T ETST T I ¥ OO0
ot grfa gd &, 9997 | OF gEQ AW
STTF HTAA TEAT ATEAT | ST RTA
1 I F I LT ATE gL AE F FAH
HET 1 GE A YEEey § g o
ol FH FE WA §, IO qfET
arffm F Fw H ag wwr & g T A
faat gu &, st #Y gars 7K & Y
& | 59 & &7 der ag g § R
T 91 77 09 30 I 9 95 T4
gIFE g IO FA AT AR 2 | AF
¥ dneq gt &, Tafae gaw Tga |
FT gaTe &Y 437 AEF AT & 1 WK ag
gfeeFior Tgar & 1 509 &Y FFC AR
HIAT T # FT A= @ AEr 20
wAT T IEr F@T 41, AT qEER
At TE FT G E | T AT T
T &, 9T AFAAT TR AT &, IH
T uT AT F OET @ A B
%F AEl @ ST g |

UF IO § & W ST AW
FT AT ATEAT § | THE STCH AT TN
g2TE TS & I A A ' WA OST
2 TA% 9 FT A AT §, T gMY
graT 21T wifag ) ag ag & 5 o g
e i o 93 4, 37 < g
A2 7EH 4T, 37 ¥ I A AT | 9,
ST FlFg A TAT T G, IT 9T 4L
| 91 9 39 & sI037 9L ST HIT ST
ot 91T 59 @ ¥ 9 W qear Ov )
UF qA AT I g2 0 Av A gy
gt a4, fadia ar | ar 9 g
T TET AT AT &1 T ATTAT FH 9C
M TE 9, F FT qErT g 97 g §
HI Faer TR A7 AT F FTC7 gY <
£ | g A7 & Fror @ 7 W
T2 G WY T FY AT F FOO0 § TS
gt § | 3 ifa & feaar TFam W
&7 &1 o &, forat Sy e wret
§ @ s & 9 g ww T
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T § at w3 A e g Y o
g

a5t qx fam w=1 gwdy fafsa
¥ SyaTET Y g § | FEHTL qAT qeT
& T Teer T & fF a8 HeY Aifd
? 5 @@ oX == o Afeg | At
g a<E W9 39 o gEr @
WA ffaes w1 @ ) fore o
STsdE FUW AT £, 99 T4 F1 TS 0
% ¥ qERTEA 1 oy § AR T
Tg g9 o TR & wee g E fe
gEamr AT U g Ry A §, 2 5
F g9 ot F@ §, 19T FW §, =T FR
w3 & M oftRe Aifes it awex g, I
St =d W § wah BW F § | IS
i gg s g fR A Wi §, 3 &F
AT TeE § | A g gfewior war §
T I ST & TH A F A E,
§ 1g gfvesT gy & fa fat oft g
arfad ST gL 4 afeeshion Ta@dr §
i fely ot o & G199 ¥ S 9
wifed, ot st fafsw o e ag
FET T qFAT ¢ WX A &Y THF! TATHATE
T ST & &, Afew DT H TAR! WX
T9 FATIAAT q1 FAGIATR Fg A
SR YF g 1 g a1 feafa 99 W@
& U2 951 9I9T & W T F1 3% FAT
w1fgd | forw &1 9 Ifaa \w AR S
¥ 1 39 FT IET AT & 99 F1 AA
W W T qeAT A1 |

a A fddr agw =i @
G faTaEi #4147 | § faaee & %
7T AW gL 3T # frar faOeEE
& == g foa & Fw #1919
IEAT R I T AT R AR T AR T
T FT AIE &1 7 a1 fm FefEi ¥
™ TRE ¥ T\ ¥ F Ay wofa 19,
AT FY AT AT 79 | g9 afent
wifggar sfesr s9 & waft 9 @@
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AT 2 F FATSATE FT AT U FT
TH T quirars A LY @ § ag e faaw
w7 | FifE afe 37 ¥ dan femy avar @ @
fafes =0 & ot o awd & =
F OO ¥ AT A W7 EFAT | F oAy
QA AT H ST R, W I Y
qaeE T AW fafeeeT W 0 war @
A wE g1 & wrar g fF o=@
fafaee &1, =12 T # &1 e A
¥ &1, 5N A I AT T G G
S ¥ T g AR

nH WA A & FT AW § F
T 9T T {evs ¥ T gUT 1 OF naT
s, forg & are ® smag gar? fas w4y
ST I § 9 fF 9 fere 7 fear o
@ FE ¥ feFe F oM 9w
FTFTRAT WO T FT ATET AT A |
T EATT A S AT s gt 7
wF §, IEI ATEY S /K S A
w5 arEl wEl § e fawang
T | ARE BT F ATH [ AGI TG
f& ma dfFT 97 1 fgam 7 e
AT H HI T A § I @

st wTTER W W (AnTeyR)
i at gy Y TR & fF a7 faw
T AATEl 'l et Rl oEr

st wEvw Ta # fi @
WIHT & IUT TEIH G @ WE |
™ fra ¥ faa & 7 o famh o
WTE 1 % T &, I8 TF 7 I L |
g FAw wiaw O o g @) g,
g w1k B F 95 w1 59 ¢ f wman
T wew At arfeat dur F @Y vt &
i framrad | ™ o
w2 i oF @ et s guedy wid
oY, 38 § o g @ E ) aataw
ot § fF A @ il &) e v T
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TEE g ¥ Ao s 7 o @
TR S W
geeg ¥ g g9 #) |1 =ifed fr ew
WA T T T o IF ¥ T
1 UF &1 a0 § fF 2w o S &
T ¥ w2 T qw ool F s
& | qg T g ENIT o |Ig farerr
gATHEl W0 S e & qAE we
U §UE | AEF &1 a8 e S
AT FAdT EAT |

s sram g fegaam &
qeETg weRr AT qeEE A o oET
i 7% ata wer o e fowrm Ty
¥ A Tz g AR e A
9 9T =17 7 At | 3= w2 iy
FTE T F I & IT HT AT (Yoo
Go mifis faemn 3 1 &9 agq g9 Y
o &1, & s@fEd o guT &3 g,
S el off a1 fop &% el e 30
S ga 1w ST 2T F A
s =1fEd | F | feara oA ) Yoo
wo wifgw & g7 M aeae faendt &,
sft qorar fag &9 1 at wHg WA &
& foF g F1 3¢ To T e § WK
F 3t 39 FF AT A &, a1 A w4
%o ﬁﬂﬂfmmi,oco To FTfOE
TAAT 2, Yo To T ATT FT AT & 7
w1 fFaar wif & 38 S gara
%< 2 &, a1 T A% § g foer &%
F1E WY o Fo AT & | B ITH Y fyeram
% o 7= wrw A ¥ 57 & Fod e
W 99 B O ST 9 £ | TR
Wﬁﬂf?ﬁﬁwﬁ,%ﬁﬁ fYce
%o Wifaw &% awar §7 o fog o
F1§ T TATGRY ¥ AT A w7 &
Mg dmiwisaiamy
ST H TTT WH GAAT & | T T AEI
Y g0 W H ww Gy o1 9F o1y 67
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diadw s for ¥ fagd ARy
& 719 i Sfer & favg £ 1 w@
frazw & % A 9eeT = s
w1 FET fZara & Yoo o wifgw w7
A F A A A T4 99 997 9
o= fare win | & frdea sem fr oz o
i faug § 1 o W § e &
o g5el F1 fad 9 F% 0F wHer
T 57 gy § agar i fx e
falz 2 1 S a9 g faer o9
"gEa 7§20 a7 {5 0F oft & S
T T T I F T AT FTAAF 8,
T #7% w7 721 5, ;T 2 ow waw
FEMA AT TIE AT a7 & wg
aFa g 5 wre § 71X fam a1 27 0
FAT FT AT EAT A & AT T F1S TgA
ofa® T8 € | T A9 Fodl @ qG
w@d g a1 I 1 I 99 ¥ a9 qgfwwe
¥ frafe g 2, g & @ ¥ 59 99%
F1 Jg &1 T gAA A 7T § | & gwewr
g fwag op i few 81 = e
T £ gef 9% §W HST F gy
eedt &1 o faw frafy @1 & @ &
==t ot 3% & A s wHa ar gEd
T9tF 49 5% & %< a7 TR wee
WA ¥ @ T T FE1TE L | W gEE
¥ & g wigm fF 7 wee @ i eard
w2 ETF W § 3 GAT @S ET § W
Fffr i I fFg g Fa i
w7 F ged o faow o & & g
w3 d1 a% el T &) §WA § 1 eI
fag @z s W= 7 % gF e @
sor T | we v ey feafa ® &
qT ar 25 FUE TR &1 g0 AAFT
s o wf5i oK wed gEe |
wfed, 7 & @

T AT | GEi 7T AT FA
Eae § gl ARl § Fiw W W
wrer fawr @ Afe 7 wEw £
e #rw F0E o1 @ § ¥R
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ATTT FORTT T I9 §1 T F7T g7 &97
e & e at wg fear & @ &y
arar § {5 99 feemr afid, i
FTWT 75 FedT & [ 98 war g9ty
ST & HeaEra (AT | AdT a8 & fE
AT TEET § 9% @7 8 | oy oo
& fod smyeTd gt 97 w9 #7 T
¥ oger & ¥ wfed, o # =9 w1
frem 7Y amar wfz7 i < sfemm
Tt w2 wfed o § 9w & 6
Sz wf23 | vemm e w1 faem
O 27T Te7 faww 2, o ¥ oW v
T & T, +hE AT el 9T ar
wrdi £, i w0 7 wa 6
o 4T T o A7 ferfren gvm oo
SATT 1 FIII O0AT @ g | 39
TN GHET §i OF G & a7T q 67
FET €T § T 1 A4 T0127 |

=t Arac 3aTE T2 ¥ S wE
g T @ T TERdE @1 @Y
foegm ?

=t TR T A A A #
AT 3T FT N3 & | TH G6G £F §94T
atn <3 & | § o 78 v WIE e At
o Tt faam s ) B0 FEAT FA
1 ¥ f Y & &7 T 300 HOT
w&qugﬁrr:r&mm.w%
afalem fn w7 o @ s
T 75 §ag w97 faa s aifs |
@ AT 7 &, T g ¥ 9w A
T G | T g & § Feda
= 5 e 57 @ fremr g &
qra= ¥, faselt # | a9t 9x R a9
e g, 391 & fed gt &, = g
ag TTw s { {5 awt o3 fas o
Q=T Srafawar & g i 1 ag
AT vt sfame oft areT 21 @t
9 St gl fagt o g ER v ww g
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[=fr wmeft T =]
9 § T BT 30 T, wET & fam
w1 & e 2arR gt Faw S AT A FAOE
TT qg= § | S fogs gu &t & I
W1 T ALY FGET &1 AT FT GHISAATET
garer £ Aife e § @ 5 g

o # ¥ o s & faew ¥

WEAT STEAT § | W e H S RY
w3z #1 afmr frwen mr &, /v
gurt fasy w1 99 &1 & 0% 99F TR
gy § 1 99 ¥ Fv @y St &4
&9 7 § 979 H4d, fHay 78 ;T T
1 ¥ew &7 W TN &F § TR
gun, feom @ faw ®9 & 391 gC,
9 € T AT, A AT OIRA
T W ST 30 AT Yo FUIT Fo F
e g & 9§ ¥ gHEEr FE /T
o f 99 7 F47 AT GOV | T FT
g T ) & FFaT 91 WL qE 7
fe ive 33 &1 TFR A9 T A F
A | gCHTT A S areAr gRr v
Aree &1 AT TET A1 G4 HifE
#rE g 1 & A qFW | IAF AR
o7 % ¥ fag w1 ¥ AW S TwQ
2 37 sFT & 39 #1  fear sar o
qzfiye faem @1 s ¥t A fear T
g 1 fue freew & @i 1 ST
¥ A% 94 1 S f3 oM aFar at
ST S FATR 2 F qeAR WIT G A
T wfaw feafy s g2 8, | A
vy Fifs ag wifas feafa T &
Qﬂgﬁ%gﬂﬁﬁﬂTﬁl?ﬁ*ﬁ
off o § @ Faw @wA 9 & HET
ey § ) A faem g dm A AR
T &1 W 9 I, 98 W T/ ¥
% 78 g & fF &/ @ F e
S farg Faw 7T | FIOTAE
fir ST ST & 9 RIS W A g
Wi guIt 3T & AT W R, W@ E
fa ¥ mew 7€) o) 9T WX 99 F fAg
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T AT FE GfAEE 2 )5 2w
¥z 3T & ATEESTT w1 @)
Hiferw & £ 7€ A a7 TFT I
far man | wdrom g g i Tz @
Tee fored FFTC G T | wT A IA
o TE I W) A ¥ SrEnd
ot v € &) 1§ Ao fga
1 saie ag 4% § 1 WA A A AT
W1 § 93 Fa9 S0 | &Y 8, s F A
oT{ ¥ | FTS 9 9T N A FF
fegwmar sman & SR A # 39 AR
for srar & 1 afg et AT & O
feafe st =9 & d=i & 9y 2 @1
I AT 1 AT AET FgT N GFAT |
safay ¥ fadza § fF o7 = iaer
ferar s | ¥y 7 e @y @ fF oA
fera RN I@axI A
qeTd 7% & fF e 3% 1 a9 g
frgam & & ot au At @ gEr =
F 9 #1 Taq foag & fey &1 @fa
TFEaH

o X A A Iy AT g fF
f& oy T wF aug frar

=t qiume (fragd) o smaw
AERT, A9 ¥ Tg7 & "™ wrEd
fafaeet arge #1 39 fa=r 971 4w R
& fom, o & gro 09 A9F T 1
wAT T &, @maaEE 3 § ) @ A7
F IRA  WNFEAEr GHATS AT AT
O OF Fa0 J20T1 § WX S qT |
A1 T FIET € SEwT g wgrd & W}
W F fag ag aurd F qiw

|G £ AT IH F AT AT I o
w1 FHA A qA H1 I AT G R
AR q# famw § ff | w w gl
FMIwsFaCH fFagfear
RIS 9T § 99 9T TF TG WX I
A 9% 299 T OF @79 AR 9T,
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#few wmgafes zar &t S AvT W
HR W AT SHY fRew i @, 99 0T
ﬁﬂﬁm?iﬁo Yo H‘l’.{‘i’%’lﬁﬁ
e # 7 WA | qA T ™ g fE
T 7= oF & e #r g E
W WIEET 1 39 gt | gEn faw
woft oft g9 fa & & 1| & 5w F@r
§ 5 78 7 o fqa &30 A g #
qar dara #< 3 fF agEs #7oaar
9T [faF FT T & |

S FAGTGT T Ar ¥ g
S % FEAT AT FE & IAH0
# gwda F7ar § w@iE T ouk
fetgs & 99 At ®EETA W@
foord ago w9 2 1 & iy oy 7 g o
W audT F@T § WK TR q w0
#x g o 3T O faow &
gfe ¥ fasre T fomn sma )

o EWEHT & gy ¥ S FT Ay
T § & I & QU T G FETE
oAt F s am ¥
AT FATL T 1§ AT 90 & 7
9T | AT Y ZATT AT LG § I9 9T
R ATH T TN LT & FL @S |
R R arafas gfe & 3= sy at
qg F< g @ At F fAag awm
&, afem ifF gardt e 37 ¥ "ivs
FT [ T TG § T@lEw saET w7 A
T T AT ZA FT AT TET T4
& fau fazgi ¥ weraar #1T =0
qreAT T 92 W R

TR sy fRGr At v v f5
gUR AT ®AT & g aqi #q7 fF g
SAfrgnT & fau 33 sfaw § | 5w
A faard & fawar gy st &)
G T AAr % 9w faw @b
mWE FE G T WA Y AL FATR
R Efr g WA o
Sgareqr Y G 44T 37 9T & fE oy Y
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@ I FY qTF AM@ IIC qF UF AL
g, &1 T AGN. 79 arC AgY afow A1
e " | & a1 " g fF o frar
qTHTCAT AT TAT WA &1 39471 99
fF ag T9 T FT T =IEqT F¥ A4
932 F% 3 fF o F1 59 3w A7 T
zzfer F1 a1 o=t &) ax & afe=
I g ST 93 | Ay faAme g
TF WHIT F1 TS ¥ 37 A I weAv B,
fe ag e araor & 7 @ oy o
qqq FETAT ) WIATT ¥ qEA AX X
& I T wgroar

St afg o 7% faq wmf
@t waufa oW T sgEl |

X 3EA AT ¥ A9 i oW
®rE qoy Fr &7 A9 ¥ fire wmarog
at 99 W1 @ ¥ "iew woAm WK f&0
& v g |

weaTfaaer 91 FFAONEd =0

To fall in the estimation of your
leader ig the greatest calamity of
life.

qEO ¥ qg Aiawt & 91 F & AwAy
¥ 7y fpr famr A8 wrsiar 1 a9
T IF qGAT & a9 e A1 72 g
BT | THT NWIT gAY T WAT A S
samEr g A fem wa d fe 9w
w9 T 50 /T 73 7@g § o
g

g A & o wAa g, Fur R
ot ¥ wer, 5 Faw gfaar w07 ¥ 59
ALY SN | gH O SaeT w AT gl
{5 St 37 &1 T § W A W ow
951 § T3 1 A% g% ¥ T @ 9%
afzga { #1€ 1fc § & 99 ¥ T AT
arfeg 1 A8 I8 A 3 ffe qu wrdy
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[T qrere)
AR AT aw A A i frw w
T o Fifer W) 9w A R OF
gifew |

™ TG AT ¥ GHG § qIC AT Fq
w1 qr 5% 9 1 fardr e T 51
F 99 & A7 T T A1 § W qA96]
T FL AT § WX A1 € | § AT
A FT T A ARG E Feaw oW
SETT FT AT Y gAA & oy @ E
STTY T &fTRT #5772 A 92d
F9f A amg | gaTk dfwi B & 3z
ws! & f o=t S faadr ol T
FT F 919 A1 FL AT TET AT FT
|1 F% F2a g, dof gare faurEdy oAt
FT ¥ qZ3 W AT TR W 9§}
& w7 T 97 7 97wy £ s
Y A I F IZA O AaedT F}T AGY
1 1 4% w19 gart afaAi A 4% 9d
T I A A A 9@ I FQ
W1 ST dfF TET T 9T |

o9 fga ¢ fe ey foordr =F
F w2 3 qTSIH UEH ST AT AT
TP AT T & 90 Agy oy | F qifemw
F WO T o oA & & Sfagt &
HIT § ATTHCT AT FIA &7 g F
s a1 | AF uF oH fra e
forr § iy farfeat &1 sfa e &
a7 57 g 1 9 § i ey
W & fe gy 2 Afew 9 frard ®
W@ # | T WO ATET a7 ;T Fi AT
TH ¥ q9T S gEAT 97 A WT 7,
femfedt =1 g & @vag § WA
R gwd § | 2w B AT FAGNET T
e A @A AR WX I G
AT 12T | gEA F1 gAY wHSAT At
wrqw § | W 2w # raEE @A
N wew g fv afz ww g I
ST wTERr g A1 §W 99 %1 Tl
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sEFfuqiae @R € 1zaR
TAr HAT ST Y S 9o #F & @w
IoiE w0 € 5 7 9w #1 QU o waw
T g A EfF I A G F
SAHTT &Y 20 FHAdAT IIT FE | 7 &
St a2 FF q¢ BH T HT 441X § FhEA
g9 fFer ST 9N 927§ &
forg S 7@ 3

TAT ¥ WA 919 [ FT AT
STIET &7 WS AT (ST T 1 eI
ST FATT AT W AT § IW A
10 TE TANT | A SUITAT HAA FY
7 g8 & o 1 et g g
ot T ofegw FeAdr i gw faa g 7
Aol @9 AeA ™ @ fEerd v
f qamaT & FasAr OF, 91 FEH a@
T FEE 9%, qET I9 A AT =
dE §1 91 [N aF g «v
ifs 39 7 DT F AT wEA AT
Fordr S famg o | Ffe we gardr
feafa a0 & e & | zafeg av =Y
gy T FT JAGE 9T HTHAT FY
T AT | QAT A g o Ao &
GHT AT AT SqIEqT W F A |
et g &1 7 wiww & wmht o
Ty Zardr SeTT sweeaT @9 v feafy
% &\ gaf ww e & B g A
g F WEd wwil § el are g
#1 Friar wodr Tfgw | e & fag
st g  fagre &1 9 F fAw g
R & FT A AT & | AT gAAF
fF W9 F7 @ ATEA T FT IHT
#1 Fagre ¥ & s O AR 1
X TFA 9 G AT AT @F HH
qx a1 faar smw @ 99E, T,
o g, fagre s Ifar 1 JErar
Rl § | aff @ e 3 F feet
F FaT B ¥ e F WO 7 e
7l § 1 Fferedy e Wi & T W R
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w g #; @ =y 1 AEr
FAE AT F WET ¥ W FAGC F
T AEAT AR W 79w
g8 & g9 W W gfaae ¥ o ¥
<1 gfaar o qwdt & 1 W9 T AT
Tmafe g g 7 R

orr &1 waT § =41 g€ v g ey
fpTY & qry <9 F7 SR @7 ™)
oIq IF F T FT AT A9 4T T Aq1A,
afF ga #1 &L 1 gT g9 & fag
dare @ & | qEfae ¥ faa | e
T 9L A A A qEW g |

mm o§ oWW ¥ ouw uR fraea
FAT ArEal g | faw a3 oae
1 &7 1 &1 IT &7 AES SEe
FIGET a9 gWr ATfed | S|, =y
W A FLA, A qH AT
¢ & o =wiw F @1 03 wET A
- srgEqT adT AEl & e feer
¥ e ¥ www ger wifed | A
Bz F1 a1 g8 Afay | § Ao FE-
QR F1 AG AG FEN | gEfAw
@ e & oag @1 dar feard &m
fF 4 qUwTesT &1 AT I @I
AT ¥ At A A W E | A
W W OA A T wem A
A= § a1 oay gar ¢ fr ey
fag ¥ orEAT F—TA F I & AMA
#F ge@ A g—aR a7 fefeae
e ¥ 9% § 7S AT ATHY
F1 FBTHT & oA 3 | FAfAC wAEES
F AITE AET FOAT| TG NG FT
@&, 1 9T | W /g R AT
# W, g9 IAR! AT A | AT 79
a1 g 7 7 w7 9ar R g9}
w37 7 uF gl weifaa gt 8, fore
¥ wgr o ¢ f5 foger e @@ w
TS g9 I AT gu A &4 o1
QI | AT T ATA T TR AT
§ W mrE ? Wz g sgEl
¥ frowrd oF @@ a @}
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¥g & 7E g =SrfEd a1 | e
FY graT AT 3@ Hifew | 7 AT Ag
gT =ifgy a1 1§ T ox wfuw wwy
A& W1 wea §, afww F ¥ fAaeA
Fem AN E fF 3w ¥ feg € 4y
AT & F o Ay srae ) 9w

STET @F qTHT HIT fawret 7 spawr
F1 7 g, fg= oF oA 9 arn
mar g, forat faweft & ax & =g
52 G I LA § AT qUT AGY
g1 T & 1 WA Eren arg a e & fag
T g T FHA 1 T8 AT &g
FATAT T TEL T2 AT, FfFA AT
T ot wE R, I I # e
fod @ A A, =7 9¢ ¥ F=ET &
T 3T A ag A e A
TFT 2 | O BT 4@ WAl T §,
afes T &7 gEm, gEear 6 Aa-
o soaeqr & AU g9 F1 39 G ATal
1 g9 F¢AT 9rgd | faw wew 7
ST SATE4T 438 WX guAifag g
g 2, @@+t Y Fg swraT @ad
far Y W &

el IF FEEET FT A §,
# fraga &7 TrEang fF o9& s
T FF A W AT F
at ¥ oqg Fr8 faam adr & 9"
g Fr fewtew o fauw @
TG AgT ¥ AR HEE WO faEn
SFZ T3 WS & | qH FHa AL e
w1 7 35 T WY T e, AfE

o A9d AW AIAT 9T AT
oA w9 F A & AT Jear
£ | Teelt AT Ot 77 € fF 9w H e
T A2 W E | T AFIGEF FgA
Jrear § R afE I waem & #%
gl 99 ¥ I X § a@ Fw
a9, a1 4 "iwel ¥ g™ g fag +9
F NN @Igigianag g e
WEEER ¥ @Y W9 ggsrer ¥
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[ qror]
faastt g oft 37 @ & | R
g qg A FT AT (6 qEHET
% faast s w= gar g 0 fads
&1 % 61 qead &, W 9 g WA
¥ wEgwfar €1 a1 F¢ F fol g
T H oAk § | § 39 1 |rw w1
f AR S F ¥iq AR gFe FIAT
g, afFa 7 99 & 791 fde Fom T
g fr forg s o fRoo Hgww &
=TI #T FRT A0 TE A7 AT IH
FST FT ATE H TF I A AAT AT
gt X s far @n, 9€r IR WK
F1E W wEwEAr ® owe § W |
H ST T e FT FIETA FT @G,
&1 ag €1 aed! ¥ § | 99 T 9g N
W 30 H OFA AG1 O | T ¥ SqIEw
d €@ N # g AT = g
TR ATEGF AT, a1 T W A T
frae = |

ared g @ fF gk 39w
geet &1 Y v TR ¥ 38 o= A
@ 5 faaedm %a 71 s e
T 3T FT AT FMT AL FA
2 IEx ag € 5 3 fauada #9
F1 UF HY @HA FL OF AT 940
& o “faasEE &4, “faoada
" gg WA AT qE FLL | WK
gary e AT aa g @ we
FIF TR G g WA | 7 A
graq dz4 e faiE gAdm Ageal
F1 51 NATG WET qIGT WUAT AT
S F e a1 5 3 §9 v aa
g, At T et avgr ¥ 99 9wy
FTEA F1 AT aFH A TR AgN
fear | == gAT IR A1 =@rEen
g & 1 faaEm §/ 9 W 9
g qgx w91 g1 7% & W AMea
grel v Fg e o g fF v 9 &
q19 G AAAT §, AT F AIG WL IART
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TR & At | dfe agr, F ar
faoeem FE & AT AT AT R 7 |
T AT F AATAT IAF NF FGE |
af | fag § TR § Faw OF gt
gfaare <& 41 €Y, ag F9rq A #1 7
AT, A7 | T FOW ! Ag ghaar
AT HT, T AT I TR F TG AL,
qg Iq G g4 FIGH F g 1WA
ATEAT |

T Hay ¥ A9 oF  FEEr AR
areft & | FraT oF i A oF FAr -
|2t ASHr T A FoArw 7 f=2ar v
fa 9o #r¢ serame far @ 1 w37 =4,
“BrF 3, wre ¥ fw @, @ Ow w.n
ifed” | g i A ¥ F A,
I T AT & |\ 9T Tg G fFAr 30
@ T AR ASHCIE 1 FF
gL T ardl A w7 R a9 a9
g 1 fom S ¥ 3% F9T I AT
dert i, 31 F=1 fF qoae are AR
FT IR &@oq < fzar 93 | gw 9%
Iq WIFN A qg qEAA T qw 9%
qgaT 391 g "¢, foma g8y faar
9 & AR W@ I3T FC T @I

g

FF AT 2 TET & 1 AgA-
TET TFF AT MC |

=t o Hlo &AW : FHT FTEZ |

ot QT ;. IR Fay, faegw A
g, TF TI91 &1 a9 fwedt wfgy &
oY 6 1 A §, AfET @ Ag AN
o T g, IER! AL FON AR
g dT THFT a9T HT Afga

&1 ®o WYo AAA : qgT WA LT,
SECIE
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=t qrereT 99 g X ag Y
w7 i qw § oY wfEd & i s fey
¥ qev T Tar A, faEn gge fEEY
qTEAY T aF @7 2, A IART JHA
qed Y Y | I AT & NaT §
AN g 7 T | AT AE AT GA
FT AT AW IT AGHT H1 TAT AT IR
&,ﬁqmgam%f&wﬁma@ﬁ
w¢ Ty 7 |

AR AEATT  @EEd gy
FY A F1 AL AL FG § A AT
FTogE war 2 & | § IT AT FEm
fF § FuT &%F 59 gl &1 a5 F |
Ty ¥ fogid & waae T E |
TH g &7 gt WIT fAOre adl
1 7 #T § W W AT e
Tt FIaTAR T FT AT HATE AT FT
FHAR fog 7 % | FTC I AT
@ F qmAEd A A FT AR
& /Y H9AT Hg I FL 1
Mr, Deputy-Speaker: 1 find that
Shri V. K. Ramaswamy is not here.
Shri S. B. Patil.

5t Jarm fire wifew : STEw
L
An. Hon. Member:
Shri S. B, Patil.
Shri Hari Vishnu Kamath: He has
started. Let him go on.

=t gaan fae mfewr @ ... WA
ww 399 faan, 6% foq & s wg-
T f

faa wAt St A & WA Foe
Tiew & art § fagt & 9 9T e
T T K FHI F, WiTag-aed
T 1 39 |fFdl 9L qAn A T
fT wiga™ FT F 9 TET F F
g o 1 HIT I5% forg & ST grag
J|E

Sir, he is not
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gfarET ¥ & 1 fome «®
Fg fram o &Y 9t 8 | WA RE R
o qEN a0 &, a7 9 AT § e
WY ST qars v At | AfEA 59 awa Ay
frrerar 7o T 8, 99 X a8 AT A
g, wifs wfaemy 7 F wfa qoffaai
&7 fa e qerd & 1 geafaat #1 FgA
a1 f& =y os-famin 78 & a5,
o< gy ¥ g7 g fasnt o g
& gah WX spEFEw 97w U
OHC T | TH g OF Gt A
& art ¥ F1¢ wwgaa v S8 foaad
[ F arT o 9¥T Iw o fawwgAr ,
#fFT w57 9 S fAET awe &7
AT, SIS A A FIE R
AEY 2 1 3EEY gEA qog 4 § fF AN
Fgoe &5 ] &1 gwar § AWK
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['Sﬁ' go o Eﬂ'ﬂ]

w1 et aw w0 ATET @ ) adw
Az Hsady waew T g5 & )

Mr. Deputy-Speaker: Does he want
more time?

ﬁgo!otﬂ‘ﬂ: shg&, oy
AR FFTAT O |

Mr. Deputy-Speaker: He may conti-
nue tomorrow.

18.01 hrs.

The Lok Sabha then adjourned tll
Eleven of the Clock on Friday, April
19, 1963|Chaitra 29, 1885 (Saka).
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DAILY DIGEST

[ Tharsday, 'April 18, 1963/Chaitra 28, 1885 (Saka) ]

CoLumns
ORAL ANSWERS TO
QUESTIONS . 10345—91
5.Q. Subject
No.
920 Transfer of D.V.C. office
to Bokaro . . 10345—47
92r Nationalisation of General
Insurance . 10347—50
922 Cut in Housing Schemes
of States . . . 10350—54
923 Gandak-Naraini  Flood
Control Scheme . . 10354—57
924 Silver prices . . 10357—59

925 Joint Board for water re-

sources of Nepal and

India . . . 10359—63
926 Excise duty on tractors . 10363—65
927 Palai Central Bank in liqui-

dation . ) . 10365—67
928 Smuggling along coastline 10367-68

929 Water supply for greater
Calcutta . . . 10368—71

930 Central Excise Reorgani- R §
sation Committee . 10371—73

931 Return of mortgaged gold 10373—77

932 Extension of C.H.S.
Scheme . . To377—S80

933 Food adulteration in Delhi 10380—84

934 Diversion of Kosi River 10384-85
S.N.O.
No.
5 Catering  contracts in
Constitution House . 10385—91
WRITTEN ANSWERS TO
QUESTIONS 10391—1I0418
5.Q.
No,
935 Delhi water supply and
sewage disposal unr:la-
taking i . 10391
936 National Building Com-
truction  Corporation
Lud. . ; i . 10392
937 Water resources of river
valley 10392-93
938 Thermal Power Stmons 10393
939 Foreign Exchange re-
quirements 10393-94
940 Flood Control Schemes 10394

10574
WRITTEN ANSWERS TO
QUESTIONS—contd.
Us.Q. Subject CoLumns
No.
2038 Family Planning in
Orissa 10395
2039 Repatriates fromSm;l-
pore {and Ceylon 10395
2040 Quarters for staff of
Accountant General’s
Office, Orissa . 1039596
2041 Improvement of ways
and means posn'mn
in Orissa 10396
2042 Reservation for pro-
motions 10396-97
2043 Dhuvaran Therma!
Power Station . 10397
2044 Indravathi Hydro-
electric Project . . 10397-98
2045 Electrification in Orissa 1039899
2046 T. B. hospitals in Orissa 10399
2047 Blankets from Ceylon
Red Cross 10396—10400
2048 Training in England
under Colombo Plan 10400
2049 Interest payment on
foreign loans 10400-01
2050 Rural electrification in
P.. 10401-02
2051 Martyrs Memoru! in
. 10402
2052 Eltctm:ty genmtmn
in Madras State . 1040203
2053 Customs House Agtnts
of Madras 10403
2054 Transfer of evacuee pro-
perties 10404
2055 Financial Adviser~mm-
Chief Accounts Oﬁoer
in DV.C . 10404—05
2096 Collection of taxes . 10405
2057 Medical Colleges in
Punjab  State . 10405-06
2058 Recovery of diamonds in
Bombay . . . 10406
2059 Quarters in Ramakrish-
napuram . . 1040607
2060 Rupee proceeds under
PL-480 10407
2061 Heart attack 10407-08
2062 Housing  Schemes in
Punjab . . 10408-09
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WRITTEN ANSWERS TO CoLumns
QUESTIONS—contd.
US.Q. Subject CoLUMNS PAPERS LAID ON THE
No. TABLE . 10424-25
2063 Ewvacuee land given to The following papers were
States . i 10409 laid on the Table :—
2064 National Defence Fund 1o409-10 (1) A copy each of the follow-
2065 Office and residential ing Reports under article
accommodation . ; 10410 151(1) of the Constitu-
2066 Kalkaji _colonyin Delhi ton :—
for East Pakistan . . e
displaced persons 1041011 @ A;: dit Bepurt (CiviD),
2067 Rural electrification in
Assam . 10411-12 (ii) Audit RePOH (Com-
2068 Flood Control Schemes mercial), - 1963
in Kera 10412 . -
(ili) Audit Report (Civil)
2069 Kothar dam 10412-13 on Revenue chcipu,
2070 Rural electrification in 1963.
Andhra Pradesh . . 10413
2071 Family Planning Centres (2) A copy of Appropriation
in Andhra Pradesh 10413-14 Accounts (Civil), 1961-62.
2072 Nature cure clinic in
P . . . 10414-15 (3) A copy each of the follow-
2073 Family Planning 10415-16 ing Notifications :—
2074 World Health Day 10416-17
. The E Risks
2085 Medical students 10417 @ (G eooamfrsmfmmgu
2076 Central Flood Control (amendment) Scheme,
Board . . 10417-18 1963 published in
Natification No. S.0.
CALLING ATTENTION TO 885 dated the 3oth
MATTER OF URGENT March, 1963, under sub-
PUBLIC IMPORTANCE 10418—24 section (6) of section

(f) Dr. L.M. Singhvi called

5 of the Emergency Risks
(Goods) Insurance Act,

the artention of the Minis- 1962.

ter ode:ferll:ce tc;_ the

reported sighting of un- . i
identified ships off the Qi) fThe. Bmergefcy. Ktes

(Factories) Insurance

Andhra coast, one of
i : ‘Amendment) Scheme
:nhlmc‘h bore & Chinese (1963 published n;
) I%otﬁgnt:cén th S. Oh
The Minister of Defence 886 dat the 3ot
(Shri Y.B. Chavan) made March, 1963, under-
a statement in regard sub-section (7) of section
thereto of he Emergency Risks
) Factories) Insurance
(i) Shri Kapur Singh called Act, 1962.

the attention of the Mi-
nister of Economic and
Defence Co-ordination to

(iii) S.0. No. 887 dated the

oth March 1
th‘e I}i‘gh powered defence ]Blndcr sccng[: 20 of?gg
mission despatched by the Emergency Risks
Government of India to (Factories) Insurance
negotiate  with  U.S, Act, 1962.
algg I;n;jtj:h Seu;horitizs
about India’s ence re-
quirements. (iv) 5.0. No. 888 dated

) the 3oth March, 1963

The Minister of Economic and under sub-section (2)
efence  Co-ordination of section 3 of the
(Shri T. T. Krishnama- Emergency Risks
(Goods) Insurance

chari) made a statement

in regard thereto

Act, 1963
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CoLUMNS

REPORT OF ESTIMATES
COMMITTEE PRESENTED 10425

Thirty-first Report was
presented.
STATEMENT BY MEM-
BER . . . -

Shri A. K. Gopalan made a
statement regarding certain
allegations mide in
House by the Minister of
Home Affairs agaist the
Communist Party on the
1st April, 1963 .

The Minister of Home Affairs
(Shri Lal Bahadur Shastri)
made a statement in reply
thereto.

10426—32

GMGIPND —LS 1—276 (ai) LSD -1-5-63—88>

CoLUMNS

BILL INTRODUCED 10432—33
The Appropriation (No. 2)
Bill, 1963.

BILL UNDER CONSIDER-
ATION . . . 10433-10572

The Minister of Finance (Shri
Morarji Desai) moved for
the consideration of the
Finance Bill, 1963. The dis-
cussion was not concluded.

AGENDA FOR FRIDAY,
APRIL, 19, 1963/Chaitra 29,
1885 (Saka)—

Further Discussion on the
Finance Bill, 1963.



